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l?bYRajaniJaiswal, Ph. D.

Manager- Intellectual Propcffy, Plant
Variet): Protcction. Contractual and
Rclationship Managcment
e-mai I : Rajani. Jaiswalr.lbioseed. com
]'cl: r9l 40 67066666:04O 6'10666'72
F&\: +91 40 67066606

Via couricr

To,
'Ihe Chairman,
The National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park.
CSIR. Road, Taramani,
Chennai - 600 ll3

I hirnking votr

Sin

t2/ Italanl .laisrval

BIOSEED ,v
ttiosred lttrc:trch Indiu.
Division ol'DCM Shrirrm Lim;te(l
l'lot No.2-t4. ll Illock- l'hasc ll.
Kavuri I Iills. I l),(lcrabad-5000i ].
1'clangaua. India

I)t: t)cccrnbor 10. 20lll

(
*>

-s

--'-\.-
-t3

rar tuia I log lv EislrY au I r'e'l I

c l{ bttli^l.
a .)< Z-

!!lrY L.1-tj
i',*ii. *glzle

+
S1bj,ea!: Itqrrn I applic4lign aqcordingto Offiqq.Meqorandunr (OM) datcd Scptcrnbcr 10,

2!.L8- Ivlirrrstry oi linv!'o4rnc4t, t'-ofe_st-and Clifnate Clrangc (N4olilr('(l)- (iovcrnnrcnt ol' InC ia

&)r_pltrr acqess to seed Daterial of Bitter Qourd.

[)car Sir,

This is in response to the Office Menrorandum (OM) dat€d Scptcmbcr i0. 20lll frcrn l\4inislr,v r,l

Iirrvironment, Forest and Climatc Changc (MoEFCC), Governmcnt of lndia, wc arc sccking applo.,,al Ii,r'

prior acccss to sced material of Ililter Gourd (Memordica spp.).

Without prcjudicc to our rights and contcntion lhat as pcr thc Biological l)il'crsity Act" 20i)ll lirL

ventional brecding, no prior approval is rcquired to bc taken howcvcr to avoid anf ilconvcricncc at tllc
l stage and in compliance with thc directivc as providcd by Mol:FOC irr tlrc ( )M Catcd .Scptcrrrbcl I t)

2018, we submit herewith lrorm I along with the prescribcd Fee of lts, 10.(X)()/-( l)cnrr:nrl l)rali No. 501t.197

dated 04/12/2018) for your approval.

Kindly accord your approval for the same.
-\A

/'
3ol9 ,z

Apr-'r r6D

J
tv

)

(l ) trorm I

(2) Its. 10.0001 l)cmand l)raft No.50t1497 dalcd 0411212018
(3) nttested Copy ot'('crtilicatc ol' Incorporation
(4) Attestcd Copy of lloard I{esolution
(5) Attestcd Copy of ldentily Prool'

L\i$.

<"'

DCM SHRIRAM
E|oSEED RESEARCII ll{DlA: Plot No 234, I'Block, KavuriHills-Phase-ll, Hyderabad-500 033, lndia Ph +91 40 6706 6666, Fax : +91-40-6706 6606. www.broseed.con

Segisteled office : DCM Sh.i.am limited, lst tloo( Kancheniunga Buildiog, l8 Barakhamba Road, New Delhi - ] 10 001.

CIN No.1748990 L I 98gPLC3 4923, (tome y oCM Shriram Consolidated [td.)

a

19
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FORM I
(see rule 14)

Application form for access to Biological resources and associated traditional
knowledge

Part A

1. Full particulars of the applicant

I. Name: DCM Shriram Limited, lndia.

[. Permanent address:

1"t Floor, Kanchenjunga Building,
18 Barakhamba Road,

New Delhi - 110ff)1, India
Tel.: +91 11 23315801

Fax: +91 '1123318072

In. Address of the contact person / agent, if any, in India:

Dr. Paresh Verma
Presiden! Bioseed South East Asia & Research Diri:ctor - lliosccti
Research India
Plot No. 234, B Block
I'hase II, Kavuri I{ills
I Iyderabad - 500 033

Tel: +91 40 670(t6(t(fi ; 040 6706622;

Mob:9347076327

e-maiL paresh.verma@bioseed.com

ry. Profile of the organization (personal profile in case thc applicant is an

individual). Please attach rclevant documents of authentication):

. DCM Shriram t,td. (Dsl,) is a leading busincss conglomcratc with a gxruo
tumover of Rs. 6,050 crores. 'lhe business portfolio of I)CL comprist.s

primarily of Agri-Rural Business (Urea & SSP fertilizcrs, Sugar, l:iirin
inputs Marketing such as I)AI'], Crop carc Chemicals, I Iybrid Sccds ot..);

Chlor-Vinyl Business (Caustic Soda, Chlorinc, Calciunr Carbidc, I'i ('
resins, PVC Compounds, Power and Cemcnt) and Valuc atltled busincss

(lencsta Iluiltling Systems- UPVC Windows & I)oors).

. DCM Shrirarn l-td., a spin<rff from trifurcatitrn of thc rcputcd t'r'stu,hili:

DCM Group in 1990, is managed by Mr. Ajay S. Shriram, (lhailrrrarr.!
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Senior Managing I)irector, Mr. Vikram S. Shriram, Vicc Chairman &
Managing Director and Mr. Ajit S. Shriram, Joint Managing Director along
with a highly professional executive team.

v. Nature of business:

o Ag-biotech, Agriruraf Chlorovinyl and Value added Busincsses.

o Bioseed Research India (BRI), a division of DSl. is in Agricultural busincss

including development of hybrid seeds, Ag-biotech and Agri-rural. BI{l is
involved in Research and Development activities in thc ficld of clop
improvement through plant breeding and agricultural biotechnology (Ag-
biotech). BRI is further involved in development and production tif
improved hybrids and cultivars of various field and vegctable crops,

germplasm, and packaging and supply of the sceds of thc hybrid and

cultivars in domestic and/or international Market.

vt. Tumover of the organization in US$:

. APProximate l B US$,

. Financial statements of previous tw-o years are attachcd hercwiti.

2. I)etails and specific information about nature of access sought and biological maturial

and associated knowledge to be accessed

a. Identification (scientific name) of biological resources and its traditior:al usc:

o Bitter gourd (Momordica spp. ) varieties as providcd in the attachccl

Annexure I
o 'l'raditional use: None.

b. Geographical location of proposcd collection:
. Providecl in the attached Amexure I

c. Description / nature of traditional knowledge ( oral / documented):
. None

d. Any identified individual / community holding the traditional knowlcdgc:
o None

c. (Juantity of biological rcsourccs to be collected (givc thc schcdulc):

o 10 to 200 gm

f. Resources is pr() oscd to be collcctcd
'l'hc Bi r Courd varietics havc bccn acccsscrl hctwr crt thr' r',:ars 2i10.1 ic

)

20lE
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g. Name and number of person authorized by the company for making thc

selection:
. Dr. Bhanuranjan Swairl Bioseed Research [ndia, I'lot No. 234, I] Illock,

Phase II, Kavuri Flills, Hyderabad - 500 033

h. The purpose for which the access is requested including the type and extent of
research, commercial use being derived and expected to be derivcd from it:

The Bitter gourd varieties (Momordica spp.) as provided in the Annexurc I as

attached wherewith have been accessed from the diffcrcnt sources for thc

following purpose.

o Some seed material for use as a check for in-house lrials

o Some seed material for plant breeding

. Some seed material for use as a check for in-house trials and lbr plant brecding

i. Whether any collection of the resource endangers any componcnt of biological

diversity and the risks which may arise from the access:

r To the best of our knowledge tlre collection did not endangcr anv

component of biological diversity and there was no risk involvcd in

accessing the said varieties.

3. Details of any national institution which will participate in tlre Rcscarch and

Development activities.
o Not APPlicable

4. Primary destination of accessd resource and identity of the location where thc R&I)
will be carried out.

r R&D Farms of Bioseed Research India, Mokila, 'l'elangana, lndia.

5. 'fhe economic and other benefits including those arriving out of any IPR, patent

obtained out of accessed biological resources and knowlcdge that arc intcntlccl, or

may accrue to the applicant or to the country that hc/she belongs.

. The benefits cannot be anticipated at this stage since thc somc projects alc

still in progress.

6. The biotechnological, scientific, socia[ or any other bcncfits obtain(xi out of acccss,'tl

biological resourccs and knowledgc that arc intentlccl, or may accrttc to tltc

applicant or to thc country that hc7'shc bclongs.

. 'l hc bcncfiLs cannot bc anticipatccl at this staBC sincc tlrt' s()rn(' pi (!i('( t:; in ('

still in progrcss.



.,N/ \s

7. Flstimation of benefits that would flow to India/communitics arising out of thc usc of
accessed bioresources and traditional knowledge.

. The benefits cannot be anticipated at this stage since the some proiects arc

still in progress.

8. Proposed mechanism and arrangements for benefit sharing.
o Mechanism and arrangements for benefit sharing can be decided bctwecn

DSL and National Biodiversity Authority (NBA) through a
tual af;reement executed on the terms and conditions agrced upon by

both the parties.

9. Any other information considered relevant.
o Seed material of the Bitter gourd varieties as listed in Anncxure I has been

accessed to use in conventional breeding program, we rcqucst you to kindly

exempt the accession ofthe said seed material under BDA.

l
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Part B
Declaration

I/ we declare that:

. Collection of proposed biological resources shall not adversely affect the
sustainability of the resources;

. Collection of proposed biological resources shall not entail any environmental
impacf

. Collection of proposed biological resources shall not pose any risk to ecosystems;

. Collection of proposed biological resources shall not adversely affect the local
communities;

I/we further declare the Information provided in the application form is truc and
correct and I /We shall be responsible for any incorrect / wrong infornration.

I'lace: I Iyderabad
Date: 7ol t t/Qntz

Signcd

Name: Paresh Verma
'fitle: President, Bioseed South East

Asia & Research Director -
Bioseed Research India



Bitter Gourd

Market collection,

Market collection,
Ilan orc

SOTJRC]E l)A'f E

Nov-04

Nov-04

Nov-04

Nov-04

Nov-04

NoY-04

Jul-05

J ul-05

Jul-05

Jul-05

Jul-05

Jul-0-i

ti ZAI,,\RI

tl NIRMAI,-] 67

Market collecrion- tJP Jul-05

Jul-05

t5 JIIALARI-S-2I

IMP. KATHALI

t'7 MB fll-t02

t8 PRlttifY

t9

Markct.ollcction.

tlrdrrabad

Market collection, UP Jul-05

Markct collection. West
Jul-05

Esryel-
Market collection.'I'amil
Nadu

Jul-05

Market collection, Tamil
Nadu

Jul-05

Market collectioo. Tamil
Nadu
Market collection. I amil
Nadu

20

wllt'fE t-oNc

WHITE LONC

26.12.O5

26.t2.05

ll

22 RAICHUR I,OCAI-

2.',j
INDAM WHITE LONG

{oP)_
WI{ITE I,ON(I INDOST-IN

(oP)
GR}.]EN LON(; INI)OSI.JN
(oP)

2.t

Market collection, Tamil
Nadu-fieia 

c"tt"a-i*,
Karnataka
field coilection.
Karnataka
l:icld collcction.
Kai nataka
Iicld collection-
Karnataka

26.t2..05

l6.ll.0a

.i L0l .06

r L0l .0(,

6

SR.
No.

I

DETAI I,S

BC-N- 162

4

INDAM 4625 (V,/)

INDAM 49 (G)

LOCAL BITTERGOURD
(DURG)

5

6

t0

7

I3

9
MAHYCO GRIiI.]N I-ONG

VISTIWAS FI

STJI}RA

NIRMAL.I52

NS 4s4 (244)

t\ IBI l5

(oP)_

II ANJALI SEEDS (AS I62)

l2 BITTER GOLIRD WHITE
LONG

Field colleclion, Raipur

Market collection,

Market collection,
Maharashtra
Field collection,

Market collection,

Market collection

II

lt

II

II

erabad

l6

li I l.0l .()6

$ 5o

Annexure I

I]SEI) AS

L,valuation as chcck

Flvaluation as check

llvaluation

Ilvaluation

Evalualion

l-lvaluation

livaluation

Flvaluation

as chcck

as chcck

as check

as chcck

as che.ck

as chcck

llvaluatiorr as chcck

Evaluation as chcck

[]valuation i$ checl..

l,valualion as chcck

llyaluation as chcck

|],valuation as ch.ck

llvaluation ss chcck

Iivalualion us check

l:valuation a-s chccir

Iloth L,,'aluation as clri.k
and llrccding

l:r'aluation .rs chcck

livaluation ;rs cheuk

[-]valuation iu chcck

Irvaluation as chcck

l:valurrt:ott ls cht'ck

L alu.rti,rr .r.. .ltec(

I valrraliori li., ehcct

Field collection,
Karnataka

Bangalore

Market collection,
uyagI"u4
Market collection,

GREEN LONC

Market collection, Tamil
Nadu
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S H IT F]Y,\

VINAY

VISHESII

RESHI!,IA

GREEN TARA

AMRTJ'I'A

VNR 28

MAGHNA KARI.]I,A
506

Market collection,
II crabad
Market collection,
H crabad
Market collection.
TI erabad

Market collection,
H bad

Market collection,
rabad

Market collection,

Market collection.

Market collcction, Raipur

Market collection.
Kolkatta
Field collection. Bakhra
hat-11-pL
Field collection.
Mid wtl
Market collection.
Kolkatta
Market collection.
Nt r. Wt]

Market collcction

Market collection

Market collection

Market collection

31.01.06 l'lvaluation as chcck

2s.02.06 Iivaluation as chcck

25.02.06 livaluation as chcck

25.02.06 l lvaluation as check

25.02.06

25.02.06

Both Evaluation as check
and Breeding

tivaluation as check

livaluation as chcck

tloth livaluatitx as check
and Brccding

llvaluation as check

livaluation as chcck

25.02.06

25.02.06

24.05.06

24.05.06

Market collection

24.05.06

24.05.06

09.06.06

09.06.06

09.0ri.06

09.06.06

09.06.06

Iivaluation as chcck

Flvaluation as check

livaluation as chcck

Both Flvaluation as chcck

. and Brccding

F,valualion as checl

llvaluation iu; chcck

l'lvaluation as chcck

livalualion as chcck

llvaluation as chccl:

l'lvalualion as chcck

Markct collcction

Markct collcction 09.06.06

COIMBATORE WTIITE
LONG OP

Market collection

Marker collection

lUarket collcction

09.06.06 Evaluation as chcck

livaluation as check

livaluation as chcck

09.06.06

WHT|E LONC oP 09.06

09.06

16.06

t6.06

t6,06

t6.06

16.06

I6.06

r6.06

06

06

06

06

06

06

06

06

06

BGH.IO Market collcction

Mt]GIINA KA I{IiI,,\ Market collcctirxr

I,ASKAR SI'IiI)S Market collcctioll

LOCAL C()I,I.I.)(] IoN Field Collection

LOCAL COI.I.EC'f ION

I-lvaluation as check

[;valuation as chcck

livaluation as chcck

l,valuation as chcck

l'Ialuation as check

llralultion as chcck

lrvaluirlion as chcck

livaluation as chcck

LOCAI, COI,I,IiCI'ION

LOCAt. ('Ol.l.I(-l loN

F'ield collcction

Field collcction

Ficld Collection

Iricld collcction

l

27

28

29

30

3l

34

l2

35

_16

BAKHRA SI]EDS OP

BITTER GOURD GREEN
LONG SPECIAL

31

l8

39

.10

4l

42

,13

,15

44

.16

KAREI-A RAKSlIUSE

NAKHRA (OP)

ABHIS}II]K I] I

AMAN Fl (NP00e)

MIDORI I,ONG

BITT'ERGOIJRD IIYI]RID
NO.40tI
WHITE LONG OP

BAHAAR

LAKSlYA

t.rs 6205

17

.18

.19

52

50

5l

5l

56 LOCAT- ('Ol t.lt('l toN

w 5t

24.05.06

24.05.06

54

55
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MEGHNA KARET-A

Market collection, Lather Jutr-07

Markct Collection Jun-07

\

Iloth llvaluation as check
and Brccding

Ilvaluation as chcck

Field Collection-l.ather Jun-07 flvaluation as check

Field Collection l.,valuation as chcck

l'icld collection, Jaipur 07-Jul l.lvaluation as chcck

Markct, flyderabad 08-Jul tivaluation as chcck

Market, Hyderabad 08-Jul Ilvaluation a; chcck

Field collection, Lather 07-Aug

Market, Bangalore 07 AYc

07-Aug

08-Oct

IvIarket, Vadodara

Markct, tlyderabad

Markot, tlyderabad

Market, llyderabad 08-Oct

Nrarket, tlyderabad 08-oct

flvaluation as chcck

llvaluatior is chcck

llvaluation as chcck

l.ivaluatiqn as chcck

08-Oct i;valuation as chcck

73

14

75

Market, Hyderabad

Markct, ttyderabad

Evaluation as check

e"ih t;*iuution ; it'"ct
q4d Brcq!!13

livaluation as chr:ck

l'ivaluation as chcr:k

livaluatron as chr:lL

I;valuali()n 'd; chcck

I'lvaluation a; chcr:k

Markct, Hyderabad

Market, Bangalore

08-Oct

08-Oct

08-Oct

08-Ocr

l0-I)ec

76

INDRA

PRACTII

79 PREE] I 5.i8

It0 N II)I II

Itr ANIANSHRI

us 6203

us 33

8.1 VINOI)

Markct, llyderabad

Markct, I lyderabad

Market, Varanasi, UP

Market, Varanasi, UP

NIarket, Raipur

l0-l)cc !.lvaluation as chcck

Iloth tivaluation as chcck

Market, [[ydcrabad

Market, Hydcrabad

Market, tlydcrabad

Markcl. IIl,clcrabad

and llrccding
Both Evaluation as chcck

qnd Brgc{i-ng
Both llvaluation as chcck

and Rrccding

Iivaluation as chcck

Both llvaluation as chcck
and Brccdiqu

livaluation as chcck

Both Evaluation as chcck
antl llrccding

livaluation as chcck

l'lvaluation as chcck

llvaluation as chcck

livaluation as ch.'ck

l,lvaluation ri.s chcck

Ilvaluation as check

t2.02.08

t2.02.08

t2.02.08

t2.02.08

85

E6

E'7 INDAM 7II

Market.

lU:rrket,

iUarkct.

Market,

Market,

Rangalore

Jalna

llangalore

Bangalore

Jalgaon

12.02.O8

12.02_08

05.06.08

05.06.08

05.06.08

0i.06.08

05.06.0,1

05,06.08

05.06.0,3

A1'HI1'TII

(;RLIJN I}I.J I'KA

t
88 KOtll,r*OOR

It

58

59
BITTER GOURD LOCAL
(HILLS)

62

60
BITTER GOURD I,OCAL

t.:r.tN)[.ONG CR

VARUN I; I

Shankar secds

63 TIYBRID VIJEl'A

64
DARK GREEN
SELECTION

65

66

69

67

6lt

70

INDAM 49 (C)

BIT-fER GOTJRI)

4012

SPBG ]
STIREYA

us 6214

7t

12

AI-KA

IioM-^

VARSIIA

SUJA GREEN

SARITA

POONAM

77

78

8i

89 NIRMAL-162 (RAKSHA)

5r--{u

I
I

I

I

i
i

I

I

I
i

I

i

I

I

I

I

I
I

I

l
i

Market, Hyderabad

6l
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9l HIRKANI

Markct, Kolkatta

Markel, Pune

Markct, Punc

Market, Kolkalta

Market, Kolkatta

Market. Bangalorc

Markct. Bangalore

I.lvaluation as chcck

Ilvaluation as chcck

lrvaluation as chcck

Ilvaluation as chcck

llvaluation as chcck

05.06.08 Evaluation as chcck

05.06.08

05.06.08

Evaluation as chcck

Flvaltlation as chcck

[-valuation as chcck

92 HIRKANI

96

9'7

98

l0l

Market, C)disha

05.06.0 8

30.08.0 8 I-lvaluation as chcck

Market. Kolkatta

Markct, Delhi :r0.08.08

i0.08.08

30.08.08

30.08.08

Evaluation as chcck

Evaluation as cbcrk

Evalualion is chc.-l:

livaluation as chcck

Evaluation as chc{k

102

t0-.j

Market. Chennai

Markct, C)disha

t04

l0E

109

Market, Odisha

Market, Kolkatta

Market, Odisha

Market, Odisha

I0.08.08

ll0 NAK}IR 

l TUSI

lt4 KARELA

Mark.t. Odisha

Market, Odisha

3 0.0 8.08

i0.08.08

10.08.08

30.0It.01r

.] 0.08.0It

i0.0{i.0ti

.i0.0tt.0ii

10.08.08

J0.08,08

30.08.08

30.03.0 8

30.08.08

i 0.08.08

30.08.08

30.08.08

BOt.DITR

Markct, Ranchi

Markct. Odisha

Flvaluation as chcck

llvaluirtior, as chccl

t'lvalualion as chcck

Iloth Itvaluatio,r trs chcrk
and llrer:dinp

llvalue-lion as check

ilvalrration as clreck

llvaluation as chcck

lilvaluation rrs circck

Iivaluation as chcck

l-valuaiion as chcck

l:r'eluation as chcck

llvaluation rs chcck

Ilvlluation iis check

Irvrriuation irs chcik

lrr'alualion rr' clrck

i Yirlualior ir\ cltri:l

l.\.lluilli(,rr ir\ ch(!(

l' r.rllrirti,rrr rrs circ,. I

GARBE'TA KARELA
GREEN LONG
UCTII IA BOLDER

BgrrND
SUPT.]R CIIANI)RA

30.08.08

30.08.08

i0.08.08

SUPER SELECTION
KATAH

Market. tJP

NAKHRA (IMPROVIiD) Ylrfer 99lshi
Market, Odisha

I l5

I t6

GRE}.:N I-ONC (EARI,Y
MAI URrN(i)

GRt.]T.]N LONG

1l'7
KARI-LA NAKTIRA
tM PROVti

8 co-w rrE l.oN(;

lt9 SWr\S'fl

120 tsI1"l l,l{ (i( )I ltI) S\I \I-1.

Markct. Kolkutlrr

Markct. Kolkatta

Markct. Kolkatta

Nlarkct, Hyderabad

Markct, Raipur

Market. Odisha

Markct. Odisha

Nlarkct. Odisha

t2t

lll

9

9l

94 DASPUR KARELA

MEGIINA

95
BIT'TER GPORD GREEN
LONG
BITTER GOTJRD WHITE
LqNq
SWETHA

VIC'fOR

99

100

105

GANGAJALI UCCIIA
SEEDS

GREFN I,ONG
gitrEn couno cnI.:EN
LONG

KARELA. SACIIIN

BIT'I'ER GOURD

KAIKEI

KAN EELI

106

107

|2
I 13

Bll-fliR (X)t rRI)

BI I- iR (;( ) r. lti)

'V "r:

M".kct, B;;;;
Market, Delhi

05.06.08
I

05.06.08

J19601
05q.91

- 
05 06.08



d( 'Y

l2i NIKITA

GITA

KUNDAN

Market, Odisha

Markel, Kolkatta

Market, Bangalore

Both llvalualion as chcck
and Brccding

Ilvaluation as chcck

-l0.0Ii.08

3 0.0 8.0 8

SRI KHt 'l'Rn

MEGHNA

Market, Odisha

30.{)r,i.0li l:lvaluation as check

10.0 8.08 []r,alLration as chcck

30.0 8.08 [rvaluation as check

i 0.08.08 Evaluation as check

Market, Odisha

Market, Kolkatta

Market, Raipur

Market, Hyderabad

Market. Hyderabad

Ijicld collcction. Alwar

Market, Jodhpur

Market. Jalna

llvaluatioD as chcck

29. t0.08 frvaluation as chcck

Both I.lvaluation as check
and Brccding

Evaluation as chcck

Both livaluation as chcck
and llrccding

llvaluation &s chccL

Evaluation a!; chcck

Borh llvalualion as chcck
and Ilrccding

Evaluation as chcck

i 0.08.08

3 0.08.08

l:32
t33

137

t 38

lil

l_19

l4i

10.08.08

i0.08.08

.30.08.08

Market. Jalna 29. r0.08

Market, Hyderabad 29. 10.08

Field collecrion-

!!rmaqta
F'icld collection,
Karnataka

Irvaluation as chccl(

Flvaluation as chcck

29. r0.08

29. t0.08

Market, Raipur

Market, Delhi

ll.l t.08

I .1. I | .08 Flvaluation as chcck

l]. .08

ti. I t.0lr

l3. t t.08

ti. I t.08

flvaluation

l':valuation

Hvaluation

iivaluation

Evaluation

irs chcck

is chcck

as chcck

as chcck

as chcck

Market. Delhi

Market, Delhi

Market. t)clhi

Nlarket. I)elhi

]].l L0it

1.1.1

r45

146

Markct, Dclhi

Markct, Jaipur 17.0 L09 Ilvaluation as chcck

Market, tlyderabad t8.02.09 [-]valuation.Ls chcck

Market, tlyderabad

WHITE LONG

ANTJPAM

JYOTHI

150 UJAI,A

Market. tlyderabad

Market. Bangalolc

livaluation as chcck

l'valuation as checi,

I_lv.!luxlion il\ chcc\

HvaluatiLrn as chccL

llvaluation as chccl

[r alualion as chccl

lrvaluation as chcci.

l}r,th I rrrlLnti,,r: as clruiL
r rrr.l Ilre. rir,tg

I r ir iLr.,ti,,,, r' ciri ii

t8.02.09

I 8.02.09

I[i.02.09

l5l

l5i VARDAN

I 5-l sll(rBIl,\t),,\

Market, tlyderabad

Market, Raipur

Market, Hyderabad

Market, Aurangabad

Market- Jalna

Markct, Bangalorc

IJS (r207

CHANDN I

NIKI'I'A

18.02.09

16.06.09

16.0(r.09

16.06.09

16.(,6 i)9

16.09.09

152
r

ll.l
125

t76

t27

r28

t29

1t0

134

140

r35

136

t4l

t42

Ilt'l-t'uR (iouRI)

NIRMAt,.I67 SAVITRI

3715 (CHL: fAN)

I]I'I'TI.]R (IotJRI)

JAIPUR LOCAL

s-71

Jn tJNPLIRI

CAGAN

VENTURA

NS 455

VNR 22

KARISHMA

VNR 22

BCH I06

AMANSI IRI

FVS 204

SAPAN

Bider gourd

Bitter gourd

147

H8

t49

r55

t56 ,\D,\RSII

! (.)



t 58

159

160

l6t

t62

163

164

165

166

t61

I 6ll

169

t'10

SOWBIIAGYA

NAYAN (NO. 23)

ARKA HARIT

NI|YA KAAVYA

BSS 691

AKASI I

BIPAS/\ F I

RIYA5II

PARRY

SHUDDTIA

RT]CHI

t7l
t'12

t'73

| 7.t

175

t16

t17

178

179

180

l8l

l8.l

I ttl

tE5

15'7 AKASH Market, Bangalore

COIMBATORE t,ONG NSC, Coimbatore

MEGHA-2 (DEB 505) Market. Kolkatta

Market, Hyderabad

Market, Bangalore

l\,tarket, Jalna

Market, Bangalore

Market, Hyderabad

Markct, Delhi

llllR. Bangalore

Market. Kolkana

Markct. Hydcrabad

Market, Aurangabad

Market, Bangalore

VEDA Market, tlyderabad

MAYA OO9 Market, Aurangabad 29.0r.t I

29.0t.t I

26.09.09
Both Evaluation as check

and Breeding

l )valuation as chcck

Flvaluation as chcck

Iloth tvaluation as chcci
and llrecding

llvaluation as check

27 .I O.O9 [-]valuation as chcck

I l.0l.l0

27.10.09

20.01. t0

20.01.10

0i.06. r0

03.06.10

iivaluation as chcck

[.valuation as chcck

llvaluation as chcck

22.0 | .10

22.0t.|0

2E.0.1. t0

03.06.10 llvaluation as clrcck

03.06. l0 llvaluation as chcck

22.01.10 Ilvaluation as chcck

22.O1.10 llvaluation as check

livaluation i's chcck

I lvalualion as chcck

Iivaluitlion as chcck

llvaluation as chcck

l',valualion :rs chcck

llvaltration es chr:ck

l'lvaluation',rs check

Dvaluation as check

HARI Market. Delhi

INDAM ',rAJ (1625) Market, Bangalore

Market, Bangalore

IIt t00I Market- UP

IrB t002 Market. UP

ROMA Market, Hyderabad 2t.o1.12 llvaluation as chcck

3l.0t.t I

09.05.11

02.ll.lt
02.l l.

ARYAN 2t.07.12

29.05.14PRANIl'A

PREETI 5]8

AI]TIIMANYTJ

Yfry,Iyd:Tb"9 __
Market, Hyderabad

Itlarket. LlP

Market, OWN

Market, Ilyderabad

Market, Hyderabad

Hyderabad

I Iyderabad

tlyderabad

Raipur

llaipur

tlyderabad

I lydcrabad

I'lvaluation as chcck

Ilvaluation as chcck

l:valu:rtion as chcck

lJoth l.lvaluation as chcck
and llrceding

llvaluation as chcel

I lvirluillroq {s chcck

lrvriuation ;rs clrccl

l:r'altri(ion as chcck

lil llrral itrir ar chcrl.

Iloth ll,,,alralion ils .iriLk
anLi ll eurling

llvaluatir,n us chcck

lrvlluation .ls checL

lr\ aluirli()n rr., , h!\'1,

29.05. t4

29.05. t4

08.07. i5

08.07.15

BCH- | r0

us 475

MONAI,ISA

RIDER I: I

I

I

I

MONIKT\l8(r

187

RACER I] I

ROCK H{ l: I

Market,

Market,

Markct,

l\larket,

Markct.

Ivlarkct,

Markct,

08.07.15

0E.07 t5

0E.07. t5

08.07. I.i

0 t .08. t6

01.08.1(r

0l .08. t6

NOOR (026)

I9l NS 4i5

\w 55

INDAM 'IAJ I] I

188

I lt,)

t90

ll



195 VARUN FI

196 NBH-KAVYA (r24) Fl

197

198

t99

200

201

202 Marker, Hyderabad

CI{IN1-(,J

BHAVYA

GREEN LONG

ARYAN

203

201

205

206

207

208

209

Market, Bangalore

JALWAN

LOCAI, COLLEC'TION- I

Ma.ket, Bangalore

Market, Bangalore

Market, KolkanaLOCAL COI,I,I]CTION

LEADI'R

sw 8t0

JAYESTI

ABTIII,AS}I

210

2l
2t2

213

214

zt5

2t6

217

219

,\" 5b

t92 NS 1024 Market, Hyderabad 0 1.08. r 6 l-lvaluation as chcck

t93

194

1n51sH
ASMII'N

Mart! odls!'
Market, Odisha

0r.08.r6

0 t .08. t6

[']valuation .rs check

lj,valuation as chcck

Market, Hyderabad 0 L08. l6 Evaluation as chcck

Market, Hyderabad Evaluation as chcck

Market, Hyderabad 0l.08.16 Evaluation as chcck

Market, llyderabad 01.08. | 6 l:lvaluatron as chcck

Market, Odisha 0 | .08. t6 f,valuation as chcck

Market, Odisha 2t.06.17 Evaluation as chcck

Markct, tlyderabad 21.06.t7 F)valuation as chcck

21.06.1't Evaluation as chcck

2t.06.17 Ilvaluation as chcck

04.10. t7 l.\'altlati()n iN chcck

t9.tt.l7 Ilvaluation .s chcck

I9.07. I 8 livalualion as chcck

Market, Bangalore 19.07. I 8

Market. UP

i'-valuation as chcck

Evaluation as chcck

Evaluation as chccli

l',valuation as chccl,

I-ivaluation irs chccl,

llvaluation as check

Ilvalualiorr :rs chcck

19.07. | 8

lllarket. (.)disha

LOCAL COLLECTION-2 Market. Odisha

l6.07.llt l-valuatirn as chccl

26.07 l8

LOCAI, COLLEC'TION-] Mlt:l99rE
Market, Odisha

26.07.18

26.07 .18LOCAL COLI,EC'TION-4

LOCAL COLLECTION.5 Market, Odisha

I-OCAI, COI,LE(]'I'I()N.6 Market. Odisha

LOCAL COLLEC'I'ION-7 Market, Odisha

LOCAL COLLECIION-8 Market, Odisha

LOCAL COLLEC'|ION.9 Market- Odisha

218 LOCAt, COLLI-,C|ION- r0 Market. Odisha

T,OCAI, COLLI'("I'ION- 1 I Markct, C)disha

220 us l3l5 Market. Kolkafta

Evaluation as chcck

l'lvaluation as chcck

26.07.t8 I;-valuation as chccL

26.07 .18

26.07.r8

26.07.18

I
26.07. t8

0lt.I0.13 flvalratiorr ts chcc(

26.07 i8

26.01.18

livaluation irs chccL

l.lvalurtion as check

ti

0 r .08. l6

i

I

I

I

I

I
I

I

I
I

I

I
I

RUDRA

NBCH-517 (EVEREST)
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Form 1

f{tlq{ v,r lqlq-Yr
Certificate of lncorPoration

rfo \\-lY31l qt ri tqto
No.55-34923 of 1988-89

t cu(E {t rqtF u *.car {fu qrq Sd\rcvdffiarFffic
cr{Aef€fte€
qr{fl oTfqfrqq t9s6 (1es6 ol t) *'eftft Firrfrd al Ti t *t p
q,qfi qR-Sfrr tl

I hereby cenlly that DCM gtlCtHEERtHC INDUSTRIES PRMTE LIMITED

ls lhls jay incorporated under tho ComPanlss hcl, 1956 (No' I of 1956)

and that lho ComPanY ls Umilod.

* renn t qrs alo 17 qIq, 1910 st frcl 'r4l

Glven under my hand al NEW oELHI lhls
FEBRUABY one thousand nlno hundted and EIGHTY NINE

SIXTH day of

sd/'
14.qqrn Yi6t)

r,q+ rfs1?r(

ffil lsi rRqt"n
(S.BHAVANI SANKAB)
Beglstrar ol CornPanies

DELHI & HARYANA

MW

L

:.'l: :'::.:. '.:

I
;)
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w EI
Thg conpsny hag leofl convs.led
lnto a Puulc CorDary lrcm lha
doorEd Ptruh Colrtpany WS a4
o, lhe Companler Acl, ie50.

StY'
B.gblrar ol Corpcnlor

Dld.2t.9.8l,

up

The word'Prlvalg' h8s beon
del€lod lrom lhe Company narne
t S a3.A (l) ol tho Conpailos

Acl. 19581 Sd-
A.rll. Bogislra, o, Compariog

Drd. rs.d.89
ffi

r-s+q sct

- Illfq qrr-

Form I

f{trr{ cl ri{M-vr
CErtificate oi tncorporation

\\-?YiRt qt$ qqqo
No,55-34923 of 1988-89 

.

t rrrtera vqrnn o.rar {fu wo Smqc SdFFtftrr yffiq
yr$+dFdfrbs
6qfr sftTfu{q tss6 (1ss6 sr t) * ottftn frrrfrd e1.r{ t e*r q-r
q.ryfr qR.frfrd +l

lhsreby cefliry that DCM ENGINEEBING INDUSTBIES PBIVATE LMffiD
ls lhls day incorporaled undor the Companie.s Act, 1956 (No. 1 of 1956)
and thai tho Company b Limited, I

* rrarm i sng no 17 qq, 1910 d ftqr qlti

sd/-
(d.qsrA f5-{)
6'q{ rfq<(

RRfl d EfrcI"I
(B.Bl-lAVANr sANlGFl)
Segistrar ol Companles

DEUHI & HABYANA

It

W

;

I

Olven under my hand al NEW DELHI lhls SIXTH day ot
FEBRUAAY Ono lhousand nine hundred and EIGHTY NINE

lt-
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FRESH CERNFICATE OF INCORPORATION
CONSEOUENT ON CHANGE OF NAME

ooMPANY. NO. 5s34923

IN THE OFFICE OF'THE REGISTFAR OF COMPATIES.
DELHI ANO HAHYANA

fIJNDER THE COMnANIES AGT. 
'956 

IOF 1956)

In the maIIeI o, OCM ENGINEEBING INOUSTBIES LIMITED
I horoby csrlity lhat oCM ENGINEEBING INDUSTFIES LIMITED

lryhlch uas odginslly incorporalsd on SIXrH

day ot FEBHUABY One Thousand Nino Hundrod EIGHTY NINE
Under Companles Acl, 1950 and Under lho namo DCM ENOINEEFING
INOUSTRIES PRIVATE. LIMITED havlng duly passod lho noc.sary
spocial resolution ln lsms of sscllon 21 ol lho Companlo3 Act, 1956
and the approval ol Canlral Govommsnt slgnllied in. wriling have been
accorded thoreto in tho Doparlmsnt ot Company Allairs, New Delhi
approval lotlor No. 216$34923U4669 Datod 22-2-90

The name of lhe sald Company ls thls day changed to DCM INDUSTRIES
LIMITED a,ld lhls canfficate ls lssued pursUant lo S€c. 23 (l) o, lhe said Acl.

t
t

I

Glv6n under
ot MABCH

my
Ono

hand at NEW OELHI lhis FIRST .day
lhodsand Nino Hundred and NINETY

sd/.
(8. EHAVANI SANKAF)

REGISTHAR OF COMPANIES

DELHI AND HAFYANA

l^t-
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FRESH CERTIFICATE OF INCORPOFATION
CONSEAUEI{T ON CHANOE OF NAME

CoMPANY NO. 5$34923

IN THE OFFICE OF T}IE REGISTRAB OF COMPANIES,
DELHI ANO HARYANA

(UNDER THE COMPANTES ACT. r956 tOF 1956)

ln lhe mattor ol
I hsraby ceiily lhal

Which was origlnaly incorporalod orl SIXTH

day of FEBRUARY One Thousand Nlne Hundred EIGHTY NINE
Undor Companios Aci, 1956 and Under tho-namo DCM ENGINEERING
INDUSTBIES PBIVATE LIMITED havlng duly passod the necessary
speclal resolutlon in lortns o, soctlon 21 of tho Companlss Act, 1956
and tho approval ol Contral Governmont slgnlriod ln witlng havo boan
accordsd lher€lo ln lho Ooparlment ot Company Allaks, Nory Dolhl
approvaf letto, No. 2113492915254 Dar6d t8.7-90
Tho namo ol lho said Company ls lhls day ohanged lo DCM SHBIBAM
CONSOLIOATED LIMITED and lhis csniricals is issuod pursualit to
Sec. 23 (l) o, lho sald Act.

civ6n undor my hand a! NEW DELHI thls TWENTIETH day
o, JULY One lhousand Nlne Hundred and NINETY

sd/.
(8. BHAVANI SANKAB)

FEGISTBAF OF COMPANIES
OELHI AND HARYANA

DCM INDUSTFIES LIMITED
OCM INDUSTBIES LIMITED

,{i

I

wH

la-
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DCM SHRIRAM

Resolved that, consequent upon change in the name of the Company, fresh Power of
Attomey(ies) in lieu of existlng Power of Attornies, if required, be executed including lhe
following in favour of Company's Directors/Offlcials/ Authorised Signatories who havs
been given and are holding valid Power of Attorn6y(ies) of the Company on the date of
change of its name without limiting lhe general authorization given above :

Designation uNrT(s)s-
No.

ln Favour of

1 Mr. Ajay S.Shriram Chairman I Sr.Managing Dlrector

Vico Chalmao & Managing Oirector

Corporate Ottice

CoDorate Olf c€2

3 Mr. Ajit S. Shriram Dy. Managing Oireq'tor Corporat6 Office

4 Or. N.J.Singh

Mr. K.K.Kaul

Who,e Time Director EHS)

Sr. Executive Oiroctor

Corporale Offca
-sF6EeW-

5

6 Mr. Sunil M.Radhakrishna Sr. Executive Direclor DSCL Sugar

7 Mr. A.K. Awasthi Chief Executive

ED& & Business Head

Hydro Power

Corpomt€ OfliceI Mr. Sovan Chakrabarty

Mr. J.K.Jain Corporate Offics

10 Mr. Raiesh Gupta President

Presk ent & Business Head
(Chemicals)

Hariyall Kisaan Bazaar

Corporate Office

Biosoed lndia

11

12 Dr. Sharad Sharma President

13 Mr. Sushil Baveja

Dr. Paresh V6rma

Prasident & Head - Corporat8 HR

R6ssarch Dir€clor

Sr- Vice President

Corporate Orflce

Bioseed lndia

Corporal€ Office

14

Mr. N.K.Garg

16 i,,lr. Rajat Mukerjei Sr. Vics Presldent & SBU Hoad -
Cenrent

Corporale Office

17 Mr. Parvegn Kumar Aggarwal Sr- Vics Pr6sid6nt Corporals Offico

SFCi SVC/SCW'18 Mr. Prem Oas

19 Mr. Rallv Arorg Vice Presidsnt SHRIRAM POLYTECH

20 Mr. O.P.Gupta Vic6 President DSCL SUGAR

Mr. Sanjay Chhabra Vice Prosldent AGRI BUSINESS

22 Mr. Vinoo Mohta VIcs Presldant SFC

Mr. Sakat Jaln Vic€ President

Joint Vice President

Fsnosta Building System

24 Mr. Amil Agarwal Corporate Olfice

25 Mr. Dinesh Sardana

26 Mr, Anoop Singh

Tol: +

DCM SHRIRAM LTD.
Co.porato Ofllcc: lst Ftoor, K.nchonil.Br Bdldtng, t6 Br.athambo Rosd. Na\r Oolhi - ltOOOi, todts
St ,1 23316801 Fer +9i 1t 233i8072 oJnaiti ro8ponlo(ldcmshriram.com wobsflo: wi .dcmshdron,com

Rc0lslorod omcoi slh Froor. Konchon ung! Brdg.. r8 BErarh.mba Road. Now oorhr - 11oo0r, rhdta
CtN No. L7a090OL r 0!!pLCO34O2J . (Formo , DCU Sndroh Con.old.l6d Lid )

shrirom Fotllllao6 & chomlcsls ' shdram AlkallE chornlcal!'DscL sugar. Blos6od . FonoalB Bu[dtho systoor . shrira,n comont

Extracts from the minutes of the Meetinq of the Board of Directors held on 22.2.2014

5, Chanoe of name of the Companv

/,a-

Mr. Vikram S.Sh.iram

ED & CFO

Mr. Anil Kumar

Sr. Vico Presidenl

Joint Vice President DSCL SUGAR

DSCL SUGARJoint Vice Presid6nt



27 [rr. B.K.Khurana

Mr. Pradeep Ty89i

Mr. Amarendra Kumar Rakesh

30 Mr. J.Banerjee General Manager

Gen€ral Manager (Finance &
Accounts)

31 M.. K.Kgsavan

Mr. Sudhir Kohli General Manager & Head Marketing SVC

Mr. Shobhit Rastogi Addl. General Managor (Comm) - Loni

Mr. Sanjay Dimri Addl. General Manager SHRIRAM POLYTECH

Mr. A.K. Chakraborty Addl. Gsneral Manager

Addl. General Manage.

Addl. GeneralManager

Assl. Geoeral Manager (Commorcial)

DSCL SUGAR

SFC/SCW

HARIYALI KISMN
BAZAAR
SAC, BHARUCH

DSCL SUGAR

36 Mr. A.K.Mathur

lllr, Manish Joshi

3B Mr. Jacob Abraham

39 Mr. Devash Agarwal Senior Manager

40 Mr. S.N.Mittal Senior Manager

Senio, Manager

Corporate Ofllcs

HARIYALI KISAAN
BAZAAR

41 Mr. Anup Kwnar sharma

42 Mr. NarBsh Puniati Addl. Manager SVC

43 Mr. Sushil Handa Retainer HARIYALI KISAAN
BATAAR

-\\
2

Joiht Vics Presidont

b>
HARIYALI KISAAN
BAZAAR

Joint Vice President DSCL SUGAR

GeneralManager SFC/SCW

Fenesta Building System

Bioseed lndia

Resolved also that Shri Ajay S. Shriram, Chairman & Sr. Managing Director, and Shri
Vikram S. Shriram, Vice Chairman & Managing Director, be and are hereby severally
authorised to sign, seal, register and deliver the said Power of Attornies.

Resolved also lhat the common seal shall be affixed in the presence of either Shd Ajay S.
Shriram, Chairman & Sr. Managing Director or Shri Vikram S. Shriram, Vice Chairman &
Managing Director and Shri B.L. Sachdeva, Company Secretary of the Company, who
shall countersign the same in token thereof.

Resolved also that Shri B.L. Sachdeva, Company Secrelary be and is hereby severally
authorized to take all necessary actions, which are incidental and consequential to give
effecl to the above resolutions.

Certified True Copy
For DCM Shriram Ltd.

(Sameet Gambhir)
comoty Secretarv

OSCL SUGAR-

I,L
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{rrs-^err S-a faB'q.ii sTtrrflq" i
5tn Floor, ticefiio cark, Near Ascenoas Buildiog, Ta.amani. CHENIJAt .. 600 113

r.l'rgt-.a 22ia rorgrrr " 
Rk' tid {cl qr'ir 1r'{ ;rskr€ hft$n rrri1q 

'o.qfr' 
t.i _ ("' lt' ENr:*-r, .e.bnrni.in

F-:j0l-a,a'225a lA $/cbi{6 rerr.ihdbds

ftfim/D ate : I g -'t 2 -20 1 a

nfrtro,

Dr. Paresh Verma
President, Bioseed South East Asia & Research Director,
M/S. DCM Shriram Limited
Plot No. 234, B Block,

Phase ll, Kavuri Hills,

Hyderabad - 500 033

{6}cq/q-6}€r,

Sirrlladam,

ftcq: cr+ft 3rifud6{+ + ilt +.

Sub: Forwardino of receipt - Reoardinq

gshsrsr trr{ tArsclis 2,N,OOO/- (svn d aru tr4 ard.3[R. (@rss dared l+tz-zota {id.rt

Please find enclosed herewith T.R. No.55 dated 19-12-2018 for Rs.2,00,000/- (Rupees Two Lakhs

only) towards Form I (20 nos.).

lI{ftq /Yours faithf ully,

)h

(vfr. rfliFIT / Kanchana)

F.NBA/TEcH AppugffRF/l950/1951/195zrrgs3nss4rgssnsransst t f , r, 6., 1
195S/19s9/1960/1961/1962r,963/19&U1965/.1966/.t967/1968/1969 I

* g't*{{rtrft rorftl tor Accou nts of f icer

{d.q-6; qe}tr

Encl: As above 0\u

K"
..$

L"u'-
D;:,.rirt:lref

fiational Eic'trivereit y Autir ll ; i

Sth Flcor, TiCEL 8ir,,;';"'ir'
Tarsmani l-inh t{oiil'

Tatnrnani. Che 'rtr;ri - G0t' ' i-:

P.T. O
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bv B€rl( D.€fi ?
in payment of .....Yz.rrt. ..:L.....@gn.e$)
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't25t2019

Vimalrai Tech Asst <absdesk2@nbaindia.in>

Seeking details for FormJ applications TRF 1960 - 1969 (Ten Nos.) -reg.

NBA Technical <techbs@nba.nic.in> Wed, Dec 26, 2018 at 6:10 PM
To: paresh.verma@bioseed.com
Cc: Vimal Tech Assl <absdesk2@nbaindia.in>, umagandhi NBA <umagandhi@nbaindia.org>, T Rabikumar <secretary@nba.nic-in>,
"chairman. NBA' <chairman@nba.nic.in>

No. NBAffech Appl//9/ TRF1960-1969 (Ten Nos.)/18/18-19 (thru email only) daled: 26.122018

To

Dr. Paresh Verma

President, Contractual and relationship
Sociates Management, Bioseed research lndia,
Plot: 234, B Block Phase ll, Kavuri Hilla,
Hyderabad: 500 033

Sir,
Sub: Form I applications (Ten Nos.) received from M/s. DCM Shriram Ltd - reg.

I invite your attention to ten nos. Form I applications to access the biological resources for research purpose
and acknowledge receipt of the same. On scrutiny of the said applications, the following documents/ information which
are uired for them are found

508484 Trilicum spp. 1) Provide full scientific name including
species name (lf available)

NBA |NDIA Mait- seeking detaats for Fo.ml apptications TRF 1960 - ,*r ,r"n *o".r - # NN ExUPI'

i{V--

TRF
1963

:.

)

s
No

DCM
Shriram
(DD No.)

Bio-resource
NBA
Ref.
No.

Claritication/ documents sought for

TRF
1960

'l ) Provide the details of Bioresources in the
following format given below
2) Provide the collection of bioresources in
the following format given below
3) Authorization letter in favour of Dr.

Bhanuranjan Swain authorized to make a
colleclion/selection of the bio-resources
4) Provide any self aftested Govt. lD proof of
Dr. Bhanuranjan Swain such as
Aadhaar/Driving Licence etc.,

1 508492 Cucumis
sallvus

Abelmoschus
esculentus

TRF
196'l

1) Provide the details of Bioresources in the
following format given below
2) Provide the colleclion of bioresources in
the following format given below
3) Authorization letter in favour of Dr. Sanjay
Bulgundi authorized to make a
collection/selection of the bio-resources.
4) Provide any self attested Govt. lD proof of
Dr. Sanjay Bulgundi such as Aadhaar/Driving
Licence etc.,

2 508489

1) Provide the details of Bioresources in the
following format given below
2) Provlde the collection of bioresources in
the following format given below
3) Authorization letter in favour of Dr. Bijendra
Pal authorized to make a collection/selection
of the bio-resources
4) Provide any self attested Govt. lD proof of
Dr. Bi.jendra Pal such as Aadhaar/Driving
Licence etc.,

J 508485 Cicer arietinum TRF
1962

https://mail.google.conVmallluh?ik=721721801c&view=pt&search=all&permmsg :..msg-f/o3A162091817 1860766952&dsqt= 1&simpl=msg -Pk3A1 ... 113

61

4.



^e

https://mail.google.c.r; nlmaivul'l?ik=72172t80fc&view=pt&search=all&permmsgid=msg-f%3A1620918171i-'0766952&dsqt=1&simpl=msg-f/.341 ... 2/3

1t25t2019 NBA INDIA Mail - Seeking details for Form-l applications TRF 1960 - 1969 (Ten Nos.) - reg

2) Provide the details of Bioresources in the
following format given below
3) Provide the colleclion of bioresources in
the following format given below
4) Authorization letter in favour of Dr. Bijendra
Pal authorized to make a collection/seleclion
of the bio-resources
5) Provide any self attested Govt. lD proof of
Dr. Bijendra Pal such as Aadhaar/Driving
Licence etc.,

1) Provide the details of Bioresources in the
following format given below

'10 508480 TRF
1969

1 ) Provide the details of Bioresources in the
following format given below
2) Provide lhe colleclion of bioresources in

the following format given below
3) Authorization letter in favour of Dr.

Bhanuranjan Swain authorized to make a
collection/selection ol lhe bio-resources
4) Provide any self attested Govt. lD proof of
Dr. Bhanuranjan Swain such as
Aadhaar/Drivinq Licence etc.,

5 Lagenaria
siceraria

TRF
1964

Microbial
Pathogens-
Fungus,
Bacteria &
Viruses

TRF
1965

1) Provide the details of Bioresources in the
following format given below
2) Provide the collection ol bioresources in
the follolying format given below
3) Authorization letter in favour of Dr. Satya
Prakash authorized to make a collection
/selection of the bio-resou rces
4) Provide any self attested Govt. lD proof of
Dr. Satya Prakash such as Aadhaar/Driving
Licence etc.,

6 508498

7 508495 Lufa acutangula TRF
1966

1) Provide the details of Bioresources in the
following format given below
2) Provide the collection of bioresources in
the following format given below
5) Authorization letter in favour of Dr.
Bhanuranjan Swain authorized to make a
collection/selection of lhe bio-resources
3) Provide any self attested Govt. lD proof of
Dr. Bhanuranjan Swain such as
Aadhaar/Driving Licence etc.,

B 508499 BR not
available
(Cry1Fa1 gene)

TRF
1967

1) Provide the scientific name of Bio-resource
which is used to obtain Cry1Fal gene.
2) Provide the details of Bioresources in the
following format given below
3) Authorization letter in favour of Dr.
Dwarkesh Parihar authorized to make a
collection /seleclion of the bio-resources.
4) Provide any self aftested Govt. lD proof of
Dr. Dwarkesh Parihar such as
Aadhaar/Driving Licence etc.,

I 508497 Memordica spp. TRF
1968

1) Provide full scientific name including
species name (lf available)
2) Provide the details of Bioresources in the
following format given below
3) Provide the collection of bioresources in

the following format given below
4) Authorization letter in favour of Dr.
Bhanuranjan Swain authorized to make a
collection/selection of the bio-resources
5) Provide any self attested Govt. lD proof of
Dr. Bhanuranjan Swain such as
Aadhaar/Driving Licence etc.,

508496

Pennisetum
glaucum



I NBA INDIA Mail 'Seeking details for Form I applrcatioos TRF 1960 - 1969 (len Nos.) - reg

2) Provide the collection of bioresources in

the following format given below
3) Authorization letter in favour of Dr.

Bijendra Pal authorized to make a
collection/selection of the bio-resources
4) Provide any self attested Govt. lD proofof
Dr. Bijendra Pal such as Aadhaar/Driving
Licence etc.,

1 . Details of the biol lresource and its traditional use

2. Details of collect ical localities of each varieties

s) is to be collected or
, provide exacl contact details (address and contact number).

Please acknowledge receipt.

tdt-'l (

Yours failhfully,
sd/-

(K.P. Raghuram)
Technical Officer (BS),

NBA, Chennai

D techbs.vc{
1K

Nature of
Bioresources

(PlanU animal/
mic.obes)

Part of
bioresources
i.e stem. leaf.

seed etc.,

Time of
access (Date/
month/year )

Sl.no Common name Accession
No.

Scientific name

1 I
Town /
Taluk

District StateSource of
access

(wild or

Cultivated)

Nature of
specimen (live
or dead , whole
plant or ils parts
like leaf, seed,

flower, slem etc.
thereof

Quantity Village /
PanchayatNo

Name of
biological
resource/
Accession

No.

I

f lhe biolo(

https:/imail.google.comlmailtutl2ik=721721801c&view=pt&searcl.tiall&permmsgid=msg-fo/"3A1620918171860766952&dsqt=1&simpl=msg-P/"3A1...'.r-13

Name of
the persor
authorizer
to collect

Hence, you are requesled to provide the documents/ information of each application separalely called for
within 15 days from the date of receipt of this communication.

ln future, please make use of hassle-free e-filing of your applic€tion thru this office website www.nbaindia.org
for access to biological resources and associated traditional knowledge along with prescribed application fee and
other supporting documents.
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5t16t2019

1

No. NBA/Tech Appl/ /9/ TRF1960-1969(Ten Nos.)/18/19-20/ (thru email only)

REMINDER

Nationai Biodiversi(y Authoriiy [rail - Reminder Seeking Oetails for form I Application's ( Ten No's ) TRF ,1960-1969, reg

a\v
1>-

Reminder- Seeking Details for form lApplication's ( Ten No's ) TRF -1960-1969- reg

NBA Technical <techbs@nba.nic.in> Thu, May 16, 20'19 at 9:21 AM
To: rajani-jaiswal@bioseed.com, paresh.verma@bioseed.com
Cc: Vimal Tech Asst <absdesk2@nbaindia.in>, Rajesh kumar YP <absdesk6@nbaindia-org>, Secretary NBA <secretary@nba.nic.;n>. "chairman, NBA"
<chairman@nba.nic.in>

To

Ms. Rajani Jaiswal, Ph. D.
Manager{ntellectual Property,
Plant Variety Protection, Conlractual and Relationship Management
Bioseed Research lndia (a Division of DcM Shriram Limited)
Plot; 234, B Block Phase ll, Kavuri Hilla,
Hyderabad: 500 033

Madam,
Sub: Applications in Form-l for seeking approval of NBA - reg.
Ref: 1. Your application ORF196G1969) in Form -l dated 10j12-2018

2. This offce email communication of even no. dated 26.12-2018
3. Your email communication dt. 03.01.20'l 9 *,..._........,

This has reference to the applications (fen Nos.) in Form-l dated'10.12.2018 received from M/S. DCM Shriram Ltd., on the
captioned subject.
2. Upon scrutiny of lhe said applications, certain documents,/ information were called for by this office vide email letter dated
26.12.2018. Furfier you have acknowledged the receipt of this ofiice email on 03.01.2019 and stated thal, the required information
will be provided very soon.
3. Since the documents/ information called for have not been fumished to this office till date. you are hereby requesled to
submit the same within 15 days from the date of receipt of this letter failing which your applications will be treated as closed as per
the closing procedure in vogue.

Please acknowledge receipt.

Yours faithfully,
sd/-

(K.P. Raghuram)
Technical Officer (8S),

NBA, Chennai.

D techbs.vcf
1K

https/mail.google.corn/maillull?ik=3t12et'b33&view=pt&search=all&permmsgid=msg-f%3A1633659092822250062&simpt=msg-f./o34163365909282 111

Dt'16.05.2019
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Rajani Jaiswal, Ph, D.
Manager- Intcllectual Properly, Plant
Variety Protection, Contractual and
Relationship Managemcnt
e-maili llqiatri-bis]lalidhiescel!.cu!
'l?l : +9 | 40 67066666: 040 6'70666?2
fax: +91 40 67066606

,*r.tprluRI- KS
Biosecd Rcs€crch lndia,
Division of DCM Shriram l,imited

BIOSEED

.iotlq Dt: June 5,2019

Via courier
t>

To,
The Chairman,
]'he National Biodiversity Authority (NBA),
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai -600 ll3

T l)

: Form I ication to Office Memorandum o dated

1018. Ministrv of Environment- Forest and Climate Change (MoEFCC). Govemment of
India for prior access to s

Dear Sir,

'l'his is in response to the queries rcceiyed 27.12.18/16.5.19, we are herby submifting the required

information in response to the queries.

Thanking you.

Plot No. 234, B Block, Phase tI,
Kau.rri Hills. Hyderabad-500033
Telangana, India

td3v

b

ly

Rajani Jaiswal

llnclosures

+L
a

7

S

I
D63y"1t

fr.'o

(l
(2

(l

) Response to the queries

) Copy ofthe authorization Lefler

) Copy ofthe Photo ID

u o

\wY a
Lt

o$ 1

OCM SHRIRAM
Bl0S tt D I ESTAB CH ll{DlA: Plot No. 234, B. Block, Kavu ri Hills-Phase ll, Hyderabad 500 033, lndia Ph: + 91 -40,6706 6666, Fax : I 9 I 40-6 /06 6 606, www. broseed. com

Begistered 0lfice : DGM Shriram limited, lst Floor, Kancheniunga Building, ]8 Barakhamba 80ad, New Dethl , ll0 00t.
CIN No. t7 48990t 1 989P1C34I23. (Formerly 0CM Shriram Consotidated Ltd.)

b

""?

NeARef: NBAiTech AppliglTR

rbl
1 "\



1?

BIOSEED

Authorization Letter

I, Paresh Verm& President, Bioseed South East Asia & Research Directbr, Bioseed Research

India, 61d Hyderabad hereby authorize Dr. Bhanuranjan Swain, Scientist-Breeder, Bioseed

Research India, Mokila, Telangana to access Water melorl Cucuriber, Sponge gourd, Bottle

gourd Bitter gourd, Ridge gourd and Pumpkin for the purpose of conventional breeding

prograanme of Bioseed Research Lrdia, a unit of DCM Shriram Ltd.

Paresh Verma Date:29/05/20n9

Place: HyderabadPresident Bioseed South East Asia &
Research Director - Bioseed Research India
Plot No. 234, B Block
Phase n, Kavuri Flills

- Hyderabad - 500 63
Tel: +91 40 67066666;040 67M622;
Mob:9347W6327
e-mail: paresh.verma@bioseed.com

o$
DCM SHRIRAM

B|oSEEo EESEABCII lt{DlAr Plor No. 234, 8-Block, (avuri Hills-Phase-ll, ttyderdbad'soo 033, lndia Ph: +914&6706 6666, tax : + 9l'4G6706 6606, www.bioseed.coil

q4,
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Response to the queries

l) Provide the details ofBioresources in the following format given below

2) Provide the collection ofbioresources in the following format given below

Ans: The details ofthe Bioresources the collection ofbioresources are provided below

Common Name:

Scientific name:

Naturq ol Bioresources (Plant/ animal/ microbes):
Part ol bioresources i.e leaf, sccd ctc.:

Bitt€r Gourd

Plant
Memordica soo.

Seed

\,{IIE/
,\CCESSIOIi #

SOL]IICE DATE

Nov-04

No\ -0.1

Nov-04

i Nov-04

Nature of
specimen (live or

dead , wholc
pla[t or its parts

like leaf, seed,
flower, steu etc.

thcreof

Contect
details

B(i-N- 162

l\ D.,\\'l .1625

I.'ield collcction.
Karnataka

9t48966706

9148966706

9148S66706

9t48966706

l

3 INDAIVI 49 (G)

Market collection.
Bangalore

N{arkct collectiorr.
Bangalore

Ficld collection,
RaiPur

Secds

Seeds

-t
I,OCAt

I]I-f'IERCO
(DI.;RC

U"\-{8,o\\

Viusgc /
Panchayat

Name of the
persoo

authorized to
collect

District St!teTown/
Taluk

Sceds

Quantity

2-20 gns Karnataka
Dr.

Bhanuranjan
Swain

Ilangalorc Bangalore

I

IIJ orc Karnatakaangal

Dr.
Bhanuranjan

Srvain

Bangalore1_ Sgm20 Bangalore Bangalore Karnataka
Dr.

Bhanuranjan
Swain

Raipur Raipur Raipur Chhattisgarh
Dr.

Bhanuranjan
Swain

LIRD Sceds 2-20 gns

I

2-20 gms
I

1

s.
\o.



Telangana
Dr.

Bhanuranjan
Swain

91489667062-20 gms llvderabad Ilvdcrabad l{yderabadNo\'-04 Secds

Telangana
Dr.

Bhanuranjan
Swain

91489667062-20 gms Hvderabad tlyderabad HydcrabadIVIHI]I ]5
Markct collection,

Hyderabad
Jul-05 Sceds

Maharashtra
Dr.

Bhanuranjan
Swain

9t48966',706Jul-05 Secds 2-20 gms

Telangana
Dr.

Bhanuranjan
Swain

9t48966706Field collection,
Hyderabad

Jul-05 Seeds 2-20 gms Hvdcrabad Hyderabad Hvderabad

Hvderabad Hydcrabad Telangana

' Dr.
Bhanuranjan

Swain
9 r48966706

Markct collection.
l lyderabad

Jul-05 Sceds 2-20 gms Hvdcrabad

Malket collection,
tlyderabad

2-20 gms Hvderabad Hvderabad Hvderabad
Dr.

Bhanuranjan
Swain

9r48966706ANJALI SEEDS
(AS 162)

Jul-05 Secds

l2 I]I1-I ER GOURD
WHITE LONG

Markct collection,
'familNadu 2-20 gms Tamil Nadu

Dr.
Bhanuranjan

Swain
9148966706Jul-05 Sccds

Market collection
UP

ZAI-ARI Jul-05 Secds 2-20 gms UP
Dr.

Bhanuranjan
Swain

9t48966',t06

l.l NIRMAL.I6T Market collection.
Hyderabad

Seeds 2-20 gms Hvderabad Hyderabad Hvdcrabad 'ltlangana
Dr.

Bhanuranjan
Swain

9t48966106

Market collection,
UP

Jul-05 Seeds 2-20 gms UP
Dr.

Bhanuranjan
Swain

Market collection,
West Bengal

Jut-05 Sccds 2-20 gms West Bengal
Dr.

Bhanuranjan
Swain

Jul-05 Sceds 2-20 gms Tamil Nadu
Dr.

Bhanuranjan

5

6

s

I

VISIIWAS I] I

NS 454 (244)

SUBRA

Market collection,
Ilyderabad

Nor.04

Market collection,
Hyderabad

Market collection,
Maharashtm

Secds 2-20 gms Hydcrabad llvdcrabad Hvdcrabad Telangana
Dr.

Bhanuranjan
Swain

9148966706

9148966706

9148966706

9148966706

MAHYCO
GREEN LONG

oP)

0 Nli{MAl.- 152

ll

ti

l5 . I LARt-S-21

l6 IMP, KAI'HALI

-J \Ft--a
2

t7 MB', t-102
Market collection,

'tamil Nadu

7

Telangana

Jul-05



9148966706Tamil Nadu
Dr.

Bhanuranjan
Swain

2-20 gmsSeeds

Dr.
Bhanuranjan

Swain
9148966706Tamil NaduMarket collection,

Tamil Nadu
26.t2.05 Seeds 2-20 gms

Tamil Nadu 9148966706Market collection.
Tamil Nadu

26. t2.05 Secds 2-20 gms

Tamil Nadu

Dr.
Bhanuranjan

Swain
Dr.

Bhanuranjan
Swain

9148966706Market collection,
TamilNadu 26.t2.05 Seeds 2-20 gms

Dr.
Bhanuranjan

Swain
9148966706Seeds 2-20 gms Karnataka26.t2.05

Kamataka
Dr.

Bhanuranjan
Swain

9148966706
Field collection,

Kamataka
31.01.06 Seeds 2-20 gms

Kamataka
Dr.

Bhanuranjan
Swain

9t48966'106
Field collection.

Kamataka
3 | .01.05 Sccds 2-2O gms

Kamataka
Dr.

Bhanuranjan
Swain

91,189667063l.01.06 2-20 gms

Market collection,
Hyderabad

3 l.0 r.06 2-20 gms Ill derabad I Iyderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706

Markct collection.
Hyderabad

25.02.06

Secds

Seeds 2-20 gms

Hydcrabad

llydcrabad Hvdcrabad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706

VINAY Market collection,
Hyderabad

25.02.06 Sccds 2-20 gms Hyderabad I lydcrabad Ilyderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706

Sccds 2-20 gms Hvderabad Hvderabad llyderabad 'l'elangana
Dr.

Bhanuranjan
Swain

9148966706

Swain

llJ P RF]i]'IY

l9 wl lt1r.t r.oNG

20 WIII'IL- I-ONC

GRIJI]N LONG

Market collection.
Tamil Nadu

Jul-05

li

?.1

l5

l(r INDAM
IIYBzuD I I24

27 SIIRI]YA

Field collection,
Kamataka

Ficld collcction,
Kamataka

Market collection.
Hyderabad

RAICIl(]II,
I,OCAI-

t-

Itl-DAM WHITE
LONG (OP)

wHtl E r_oNG
TNDOSt,N (OP)

GRI'EN LONC
INDOSUN (OP)

\A

\

-..-t
og

l9 VISIII]SII 25.02.06

Seeds

]

tl

l8



10 IiI]SII\,1A

3l GRI:l,N 1-ARA

_12 AMRL]TA

VNIT 28

-'t.l

MACHNA
KARTJLA (DEB

s06)

l5

Market collection
Hyderabad

Dr.
Bhanuranjan

Swain
9148966',106

9148966706

9148966',106

9148966',706

9148966706

9118966706

9t '18966706

25,02.06 Sceds 2-20 8ms I{vdcrabad I Ivderabad 'fclangana

I}AKIIRA
still)s oP

Field collection.
Bakhrahat-24 pgs

Itt

i9 AI]HISHEK IT I

AMAN F I
(NP009)

{l

BI'I'I'F]R COURD
GREI]N LONC

SPECIAI-

l0

4

Dr.
Bhanuranjan

Swain
2-20 gms Hyderahad Hvderabad llyderabadMarket collection.

Hyderabad
25.02.06 Sceds

Dr.
Bhanuranjan

Swain
91489667062-20 gms tlyderabad Hvderabad Hyderabad Telangana

Market collection.
tlyderabad

25.02.06 Sceds

Raipur Raipur Chhadisgarh
Dr.

Bhanuranjan
Swain

9148966706Market collection,
Raipur

25.02.06 Seeds 2-20 gms Raipur

Kolkata Kolkata West Bengal 9148966706
Dr.

Bhanuranjan
Swain

Market collection.
Kolkata

24.05.06 Seeds 2-20 gms

South 24
Parganas

West Bengal
Dr.

Bhanuranjan
Swain

914896670624.05.06 Seeds 2-20 gms Bakhrahat

Kolkata

Ilakhrahat

Field collection,
Midnapur, WB

24.05.06 Sccds 2-20 gms Midnapur Midnapur Midnapur West Bengal
Dr.

Bhanuranjan
Swain

9148966706

37
Market collection,

Kolkata 24,05.06 Seeds 2-20 gms Kolkata Kolkata Kolkata West Bcngal
Dr.

Bhanuranjan
Swain

9t 48966706

NAKI IRA (OP) Market collection,
Midnapur. WB

24.05.06 Secds 2-20 gms Midnapur Midnapur Midnapur Wcst Bengal
Dr.

Bhanuranjan
Swain

Market collection 24.05.06 Seeds 2-20 gms
Dr.

Bhanuranjan
Swain

Market collection 09.06.06 Secds gms2-20
Dr.

Bhanuranjan
Swain

MIDORI LOn-G Market collcction 09.06.06 Seeds 2-20 gms
Dr.

Bhanuranjan
Swain

.ll B I IN AR Matket collection 09.06.06 Secds Dr.
Bhanuranjan

..r 5-\c, \

Ilyderabad

KAREI,A
RAKSHLISE

L

Telangana

2-20 gms



1l t,AKSHYA

-1-1 tJS 6205 Market collection

Market collection

Market collcction

.ilt

11

.19

5(l

5l 1..\SKAll Slil,l)S Market collcction

-t5

t6

52

5i

BITTERGOURI)
I.IYBRID NO.

40t I

WHITE LONC
OP

COIMBATORE
WHITE LONG

OP

LOCAI,
COLLIiCTION

t,ocAt-
COI-LEC'I'ION

9148966706

9148966706

9148966706

9t48966706

9t48966706

9148966706

9148966706

9t489667 06

9t48966706

,1

I

Dr.
Bhanuranjan

Swain
SeedsMarket collection 09.06.06

9148966706
Dr.

Bhanuranjan
Swain

Seeds

2-20 gms

2-20 gms09.06.06

Dr,
Bhanuranjan

Swain
2-20 gms09.06.06 Seeds

Dr.
Bhanuranjan

Swain
914896670609.06.06 Seeds 2-20 gms

Dr.
Bhanuranjan

Swain
Market collection 09.06.06 Seeds 2-20 gms

9148966706Seeds 2-20 gms
Dr.

Bhanuranjan
Swain

WTIITE LONG
OP

Market collection 09.06.06

Dr.
Bhanuranjan

Swain
Market collection 09.06.06 Seeds 2-20 gms

MEGHNA
KARELA

It(it t- I 0

Market collection 16.06.06 Seeds

Dr.
Bhanuranjan

Swain

2-20 gms
Dr.

Bhanuranjan
Swain '

Ficid Collection

16.06.06

16.06.06 Secds sgm2-20
Dr.

Bhanuranjan
Swain

l"ield collection 16.06.06
Dr.

Bhanuranjan
Swain

l;ield collcction r6.06.06

Seeds

Seeds

2-20 8ms

2-20 Bms

Dr.
Bhanura.nj an

Swain

5

:l LOCAL
COLLECTION

oc\

o

Swain

2-20 gms

Sseds



i5

5ti

i9

60

6l

I-OCAI-
COLI,ECTION

LOCAL
COI-Lt]CTION

Mt.]GHNA
KARTLA

DARK GREEN
SI]t.F]CTION

field Collection 16.06.06 Secds 2-20 gms

56

51 I'N t,I

BI'l1 l:R COURT)
LOCAT_ (HtLt.S)

BII'TER GOURD
LOCAL (LONG

CRI]I:N

6-1

()6

Dr.
Bhanuranjan

Swain
9148966706

9t48966706

Dr.
Bhanuranjan

Swain
91489667062-20 gmsF'ield collection 16.06.06 Secds

Dr.
Bhanuranjan

Swain
2-20 gmsMarket collection,

Lather
Jun-07 Seeds

Dr.
Bhanuranjar

Swain
9148966706Jun-07 Seeds 2-20 gmsMarket Collection

Dr.
Bhanuranjan

Swain
9148966706Field Collection-

I-ather
.lun-07 Seeds 2-20 gms

Dr.
Bhanuranjan

Swain
91489667062-20 gms!'ield Collection

Not
Available

Seeds

Jaipur I{ajasthan
Dr.

Bhanuraojan
Swain

Seeds Jaipur Jaipurol Shankar seeds
Field collection,

Jaipur
07-Iul

Hvderabad 1'clangana
Dr.

Bhanuanjall
Swain

9t48966706VARLN I.'I Markct, Hyderabad 08-Jul Seeds 2-20 gms Hvderabad

9148966706Seeds 2-20 gms Hyderabad Hyderabad Hvderabad 'lelangana
Dr.

Bhanuranjan
Swain

I IYBRID
VIJETA mark€t, l{yderabad 08-Jul

2-20 gms
Dr.

Bhanuranjan
Swain

9148966706
filed collection

,lather
07-Aug Seeds

65 Bangalore Bangalorc Bangalore Telangana
Dr.

Bhanuranjan
Swain

9r48966'106lNt)AM 49 ((j) Seeds 2-20 gms

Bt I'll:t{ Gotrt{t) Seeds 2-20 gms Vadodara Vadodara Vadodara Gujarat
Dr.

Bhanuranjan
Swain

market, Hyderabad

market. Bangalore 07-Aug

markct. Vadodara 07-Aug

08-Oct Seeds 2-20 gms llyderabad Hvderabad Hvderabad Telangana
Dr.

Bhanuranjan

6

67 4012

!a

9148966706

63

9148966706

91489667062-20 gms

Hvderabad

rkcA



('ti

'10

7l

/2

73

74

15

'78 I'RACI II

SPBC 4 market. Hyderabad

SIIRLYA

r.is 6214 market. Hyderabad

SARITA market, Hydcrabad

POONAM

ALK]\

ITOMA

VN RSHA

77

Swain

9t 48966706

9r 48966706

9148966706

9148966706

9148966706

9148966706

j
(5

N

Ityderabad 'l'clangana
Dr.

Bhanuranjan
Swain

08-Oct Sccds Hydcrabad Hyderabad

1'elangana
Dr.

Bhanuranjan
Swain

9148966706

2-20 gms

2-20 gms Hvdcrabad Hvdcrabad Hyderabadmarket, t{ydcrabad 08-Oct Seeds

H1'dcrabad Hvderabad 'Ielangana
Dr.

Bhanuranjan
Swain

08-Oct Hvderabad

Hyderabad Ilyderabad 'felangana
Dr.

Bhanuranjan
Swain

9148966706

914896670608-Oc1

2-20 gms

2-20 gmsSeeds

Seeds

Ilyderabad

Ilydcrabad Hvderabad lclangana
Dr.

Bhanuranjan
Swain

market- Hvderabad Sceds 2-20 gms Hvderabad

market. Hvderabad 08-Oct 2-20 grr,s Hvderabad Hvderabad Ilyderabad 'Ielangana
Dr.

Bhanuranjan
Swain

9148966706Seeds

market, Hyderabad 08-Oct Secds 2-20 gms Hvderabad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

market, Bangalore l0-Dec 2-2O gms Bangalorc

Hvdcrabad

Bangalorc Bangalore Kamataka
Dr.

Bhanuranjan
Swain

9t48966106Seeds

l0-Dec Seeds 2-20 gms Hyderabad Hyderabad Ityderabad Telangana
Dr.

Bhanuranjan
Swain

9148966106st r.tA cRl_tiN

I)i IJ RA

markct, Hyderabad

market. Ilyderabad 12.02.08 Seeds 2-20 gms Ilvderabad l lvderabad Tclangana
Dr.

Bhanuranjan
Swsin

markct, Varanasi, UP r2.02.08 Seeds 2-20 gms Varanasi Varanasi Varanasi tiP
Dr,

Bhanuranjan
Swain

market. Varanasi. UP 12.02.08 Seeds 2-20 gms Valanasi Varanasi Varanasi UP
Dr.

Bhanuranjan
Swain

7

i9 PRIttifl 518

08-Oct

Hvderabad

i-
176



80 \ ) t

lJI

lt2

E.l vtNot)

rJ5

l(6

It7

It8

malkct. Raipur 12.02.08 Secds 2-20 gms Raipur Raipur Raipur Chhattisgarh
Dr.

Bhanuranjan
Swain

9 t48966706

9r48966706

lil

Hvderabad Ilyderabad Hvderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706A\1A\SIIRI Market.llvderabad 12.02.08 Secds 2-20 gms

l{ydcrabad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

9r48966706market, Hyderabad 12.02.08 Seeds 2-20 gms Hvdcrabad

Ilvderabad Tclangana
Dr.

Bhanuranjan
Swain

9148966706US 33 market, Hyderabad 05.06.08 Seeds 2-20 gms Hydcrabad llyderabad

Hydcrabad Telangana
Dr.

Bhanuranjan
Swain

market, !lyderabad 05.06.08 S€cds 2-20 gms Hvderabad tlyderabad

Bangalore Kamataka
Dr.

Bhanuranjan
Swain

9t48966706market, Bangalore 05.06.08 Sccds 2-20 gms Bangalore Bangalore

(iREEN BUTKA malket. Jalna Jalna Jalna Maharashtra
Dr.

Bhanuranjan
Swain

05.06.08 Seeds 2-20 gms Jalna 91.18966706

INDAM 7II market. Bangalore Bangalore Bangalorc Bangalore Kamatoka05.06.08 Secds 2-20 gms
Dr.

BhanuIanjan
Swain

9148966706

KOI I INooR markct. Bangalore Bangalore05.06.08 Seeds 2-20 gms Bangalore Bangalore Kamataka
Dr.

Bhanuranjan
Swain

9t 48966706

It, NIRMAL- I62
(RAKSHA) market, Jalgaon 05.06.08 Seeds 2-20 gms Jalgaon Jalgaon Jalgaon Maharashtra

Dr.
Bhanuranjan

Swdn
9t48966706

MEGIINA-2 market, Kolkata90 05.06.08 Seeds 2-20 gms Kolkata Kolkata Kolkata Wcst Bcngal
Dr.

Bhanuranjan
Swain

9148966706

9I ItIt{KANI market, Pune 05.06.08 Secds 2-20 gms Pune Pune Pune Maharashtra
Dr.

Bhanuranjan

Swain
9r 48966706

ItIRK,\NI market, Pune 05.06.08 Seeds 2-20 gms Punc Punc Pune Maharashtra
Dr

Bhanuranjan
9 t48966706

8 rfcO
G

92

LlS 6203

A'fI I I'I'III



(.).1 !11,(illNA market, Kolkata

9.1

91

98

00

s \\'1, Il IA

VIC IOR

KAIKI-]I

KANTEELI

DASPUR
KAREI,A

BIl-I]-]R GPORD
CRIJI]N T,ONC

BI'1' I L]R COURD
WIII'IIJ LONG

CANGAJALI
UCCIIA SEEDS

r)5

l0l

102

Suain

9148966706

9t 48966'106

9148966106

9148966706

oa

9148966706Kolkuta Kolkata West Bengal
Dr.

Bhanuranjan
Swain

2-20 gms Kolkuta05.06.08 Seeds

Kolkata West Bengal
Dr.

Bhanuranjan
Swain

91489667062-20 gms Kolkata Kolkatamarkel Kolkata 05.06.08 Seeds

Bangalorc Bangalore Bangalore Kamataka
Dr.

Bhanuranjan
Swain

markct. Bangalore 05.06.08 Seeds 2-20 gms

Bangalore Bangalore Bangalore Kamataka
Dr.

Bhanuranjan
Swain

markct, Ilangalors 05.06.08 Sccds 2-20 gms

Bangalore Bangalore Bangalore Karnataka
Dr.

Bhanuranjan
Swain

market. Bangalore 05.06.08 Sceds 2-20 gms

2-20 gns Dclhi Dclhi Delhi Delhi
Dr.

Bhanuranjan
Swain

9148966706market, Delhi 05.06.08 Seeds

markct, Odisha 30.08.08 Sceds 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

9148966706

market. Delhi 3 0.08.08 Seeds 2-20 gms Dslhi Dclhi Delhi Delhi
Dr.

Bhanuranjan
Swain

Kolkata Kolkata West Bengalmarket, Kolkata 10.08.08 Seeds 2-20 gms Kolkata
Dr.

Bhanuranjan
Swain

9148966106

GRTJEN LONC market, Chennai 30.08.08 Sceds 2-20 gms Chennai Chennai Tamil Nadu
Dr.

Bhanuranjan
Swain

9148966706

BIl'IIJR GOLIRD
CRI]I'N LONG

market.0dishaI { )_i 30.08.08 Sccds 2-20 gms

Chcnnai

Odisha 9148966706
Dr.

Bhanuranjan
Swain

market- Odisha 30.08.08

I

2-20 grnsSeeds Odisha
Dr.

Bhanuranjan
Swain

9148966706

9

lr)-l I(ARELA-
SA(]I.IIN

---<.

L

-,]

t

I

t



105 llllTIrR GOUzu) markct, Kolkata 30.08.08

l(lb uol.t)I-.R market. Odisha

Seeds 2-20 gms Kolkata Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
Swain

9t,18966706

t09

to7

108

ll5

market. Odisha

lt0 NAKIIITA

lll

l NAKIIRA
(IMPROVED)

I t.l KA It lit .r\

(;R-EEN LONG
(EARI,Y

\lATI-]I{INC
markcl. Kolkata

lt6 GRET.]N T,ONG

CARBETA
KARELA

CREI]N LONG
UCHHA
BOLDER
ROUND

SUPt'R
CHANI)RA

9148966706

9148966706

9148966706

-5

\
r

Odisha
Dr.

Bhanuranjan
Swain

2-20 gins30.08 08 Secds

Odisha
Dr.

Bhanuranjan
Swain

9148966706

9148966706market. Odisha 30.08.08 Secds

Dr.
Bhanuranj an

Srvain
Ranchi Ranchi Ranchi Jharkhandmarket. Ranchi 30.08.08 Seeds 2-20 gms

Odisha
Dr.

Bhanuranjan
Swain

9\4896670630.08.08 Seeds 2-20 gms

Odisha
Dr.

Bhanuranjan
Swain

9148966706markct. Odisha 30.08.08 Seeds 2-20 gms

Odisha
Dr.

Bhanuranjan
Swain

9148966706
.I'USI

markct. Odisha 30.08.08 Seeds 2-20 gms

SUPER
SELECTION

KATAH
2-20 gms UP

Dr.
Bhanuranjan

Swain
9 t18966706markct. UP 30.08.08 Seeds

markct. Odisha 2-20 gms
Dr.

Bhanuranjan
Swain

914896670630.08.08 Seeds

markct, Odisha 30.08.08 Sccds 2-20 gms Odisha 9t48966',106

30.08.08 Secds 2-20 gms Kolkata Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
Swain

market. Kolkata 30.08.08 Seeds 2-20 gms Kolkata Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
Swain

market, Kolkata 3 0.08.08 Seeds Kolkata2-20 gms Kolkata Kolkata West Bengal
Dr-

Bhanuranjan
ll7 KARI]LA

NAKI IRA

10

9t 48966706

tt2

2-20 gms

Odisha

Dr.
Bhanuranjan

Swain



(IMPROVI.:I)) Swain

I llt

ll9 SWASl'I

CO.WHIl'E
LONC market, Hyderabad

market, Odisha

market, Bangalore

ll0

1I it1 t"lt-tR (iot rl{t)

122 Ill I-ll,R (;OL.rRl)

t23 NIKI'I'A

125 KUNDAN

l2(r sRl Kf ll]'l Rn

t27 MEGIINA

l:8

Hvderabad 9t48966706

9r48966',t06

9148966706

9148966706

9t 48966706

9t489667 06

I

?

Dr.
Bhanuranjan

Swain
Hvdcrabad Hvderabad 'IelanganaI0.08.08 Secds 2-20 gms

9t48966706Raipur Chhattisgarh
Dr.

Bhanuranj an

Swain
market, Raipur 30.08.08 Seeds 2-20 gms Raipur

Odisha
Dr.

Bhanuranjan
Swain

914896670630.08.08 Seeds 2-20 gms

2-20 gms Odisha
Dr.

Bhanuranjan
Swain

9148966706market, Odisha 30.08.08 Seeds

markct. Odisha 30.08.08 Seeds 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

9148966706

Odisha
Dr.

Bhanuranjan
Swain

9148966706market, Odisha 30.08.08 Sceds 2-20 gms

I l-l CII'A Kolkata 9148966706market, Kolkata 30.08.08 Sccds 2-20 gms Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
Swain

30.08.08 Sceds 2-20 gms Bangalore Bangalore Bangalore Kamataka
Dr.

Bhanuranjan
Swain

market, Odisha 30.08.08 Seeds 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

market, Odisha 30.08.08 Secds 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

KARIStllvlA markct, Kolkata 10.08.08 Sccds 2-20 grns Kolkata Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
Swain

market, Raipur 30.08.08 Sccds 2-20 gms Raipur Raipur Chhattisgarh
Dr.

Bhanuranjan
Swain

l2t) VNR 22

11

llaipur

Oa\
o<

I nrrtpn couro
I svalr.

Raipur



l .l1 ) ilGI I I 06 ma!ket. llyderabad 30.08.08 Sceds 2-20 gms I lvdcrahad Hvderab,rd Telangana
Dr.

Bhanuranjan
Swain

9r 48966706

9148966706

135
N IRMAI,.I67

SAVIl'RI

]]l Ai\lANSIIRI

I]II"IER GOT IRI)

133 s-71

l-i{ VEN'ft ]RA

l.l0 Ijvs 204

lll

'l..,

?oo

Hvderabad Telangana
Dr.

Bhanuranjan
Swain

91,189667062-20 gms tlvderabad llyderabadmarkct, Hyderabad 30.08.08 Seeds

2-20 gms Alwar Rajasthan
Dr.

Bhanuranjan
Swain

9148966706
field collection.

Alwar 30.08.08 Seeds

Jodhpur Rajasthan
Dr.

Bhanuranjan
Swain

9l4896670(rmarket, Jodhpur 30.08.08 Seeds 2-20 gms Jodhpur Jodhpur

Jalna Maharashtramarket, Jalna 29.10.08 Seeds 2-20 gms Jalna Jalna
Dr.

Bhanuranjan
Swain

9t48966706

Jalna Maharashtramarket, Jalna 29. r 0.08 Sceds 2-20 gms Jalna

Dr.
Bhanuranjan

Swain
9t48966706

[6 NS 455 markct. Illderabad Ityderabad Hvderabad Telangana29.10.08 Seeds 2-20 gms Hvderabad
Dr.

Bhanuranjan
Swain

9t48966706

137
Field collection,

Kamataka
29. r0.08 Seeds 2-20 grrs Kamataka

Dr.
Bhanuranjan

Swain
9148966706

138
Ficld collection.

Karnataka
29. r0.08 Seeds 2-20 gms Kamataka

Dr.
Bhanuranjan

Swain
9148966706

VNR 22 market, Raipur 13.11.08 Sceds 2-20 gms Raipur Raipur Raipur Chhattisgarh
Dr.

Bhanuranjan

Swain
9148966706

market, Delhi 13. I I .08 Sceds 2-20 gms Delhi Dclhi Dclhi Delhi
Dr.

Bhanuranjan
Swain

9148966706

SAPAN 13.11.08 Seeds 2-20 gms Delhi Dclhi Delhi
Dr.

Bhanuranjan
Swairt

i7l5 (cHE',l'AN)

market. Dclhi

market, Delhi 13. I 1 .08 Secds 2-20 gms Dethi Dclhi Delhi Delhi
Dr.

Bhanuranjan
I +l

72

tlvderabad

9148966706

Jalna

Bitter gourd

llitter gourd

139

Delhi



Delhi Delhi
Dr.

Bhanuranjan
Swain

Dclhil3.l 1.08 Seeds 2-20 gms Dclhi

Dclhi Delhi Delhi
Dr.

Bhanuranjan
Swain

markct. Dclhi t 3. I 1.08 Seeds 2-20 gms Dclhi

Delhi Delhi
Dr,

Bhanuranjan
Swain

914896670613,11.08 Seeds 2-20 gms I)clhi Dclhi

9t48966706Jaipur Jaipur Jaipur Rajasthan
Dr.

Bhanuranjan
Swain

17,01.09 Secds 2-20 gms

2-20 gms t'lvderabad Hydcrabad Hvderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706market. Hyderabad 18.02.09 Seeds

l{yderabad Hvderabad Telangana
Dr.

Bhanuranjan
Swain

914896670618.02.09 Seeds 2-20 gms Hyderabad

market. H)'derabad Hydcrabad Ilydcrabad Ilvderabad Telangana
Dr.

Bhanuranjan
Swain

18.02,09 Seeds 2-20 gms

Bangalorc Bangalore Kamataka
Dr.

Bhanuranjan
Swain

market. Bangalore t8.02.09 Sceds 2-20 gms Bangalore

markct. Hvderabad 18.02.09 Seeds 2-20 gms Ilvderabad flydembad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

marke t, Raipur 16.06.09 Seeds Raipur ILaipur Raipur Chhattisgarh
Dr.

Bhanuranjan
Swain

16.06.09 Sceds

2-20 gms

2-20 gms llvdcrabad I lydcrabad Hyderabad 'Ieiangana
Dr.

Bhanuranjan
Swain

market, Aurangabad 16.06.09 Sceds 2-20 gms Aurangabad Maharashtra
Dr.

Bhanuranjan
Swain

H5

ll()H

t.l:l ,IAUNPLiRI market. Delhi

t{1 tlll.l.I:R COURT)

GAGAN I marker. Delhi

.rAIt,t lR. l.o('A.t. market. Jaipur

l]7 Wlltlli t.oNG

l.llJ ANT-:PAM market, Hyderabad

t..le .r\'o l l

150 UJALA

tit tis 6207

152 (.IIANDNI

I5l VARDAN market. I{yderabad

Swuin

9148966706

9148966706

9148966706

9148966706

9t48966"106

9148966706

9\48966706

9148966706

f
lil SI II'I}IIAI)A

13

Aurangabad

\

i--------f--

Aurangabad



r55 NIKIl'A

157 AKASII

market, Jalna 16.06.09 Sccds 2-20 gms Jalna Julna Jalna Maharashtra
Dr.

Bhanuranjan
Swain

9148966706

9t48966706

9148966706

9t48966'706

9r48966706

9t48966706

156 r ADARSII

lin

159 
|

COIMBA'IORE
LONG

MEGHA-2 (DEB
505 )

I60

l6l

l6i

165
NAYAN (NO,

23)

166 ARI'A I IAI{I-I

'n

\

Dr.
Bhanuranjan

Swain
9148966706Bangalore Bangalore Karnataka26.09.09 Secds 2-20 gns Bangaloremarket, Bangalore

Dr.
Bhanuranjan

Swain
Bangalore Bangalore Karnataka 9148966',7 0626.09.09 Seeds 2-20 gms Bangalore

Coimbatore larril Nadu
Dr.

Bhanuranjan
Swain

9t48966',706Sccds Coimbatore CoimbatoreNSC. Coimbatorc 27.t0.09

Kolkata West Bengal
Dr.

Bhanuranjan
Swain

9148966706Secds 2-20 gms Kolkata Kolkatamarkel- Kolkata 27 .t0.09

Ilydcrabad l elangana
Dr.

Bhanuranjan
Swain

9148966?06SoWBIIAGYA market, llyderabad I L01.10 Sccds 2-20 gms Hydcrabad Hvdcrabad

Bangalore Kamataka
Dr.

Bhanuranjan
Swain

9148966706markct. Bangalore 20.01.10 Secds Bangalore Bangalore

t62 BSS 69 ] market, Jaloa 20.01.10 Secds 2-20 gms Jalna Jalna Jalna Maharashtra
Dr.

Bhanuranjan
Swain

91489667 06

AKASI.I market, Bangalorc 22.01.10 Secds 2-20 gms Bangalore Bangalore Bangalore Kamataka
Dr.

Bhanuranjan
Swain

l6l RUCTII market, Hyderabad 22.0t.10 Sceds 2-20 gms Hyderabad I{yderabad Hvdcrabad Telangana
Dr.

Bhanuranjan
Swain

market, Delhi 22.01.10 Sceds Dclhi Dclhi De lhi Delhi
Dr.

Bhanuranjan
Swain

IIHR, Bangalore

----E<

22.01.10 Seeds 2-20 gms Bangalore Bangalorc Bangalore Karnataka
Dr.

Bhanuranjan
Swain

market. Kolkata 28.04.10 Secds 2-20 gms Kolkata Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
l6'7 t]IPASA I. I

74 oo
-$

market, Bangalore

2-20 gms

SHUDDI IA 2-20 gms

2-20 gms



Srvain

Telanganal6lt

169 RIYA 5lt

PARII,Y

l7t VEDA

t72

r-ITYA

l7l

177

1 7ll

INDAM TAJ
(462s)

BB 1002

ROMN

Hvderabad
Dr.

Bhanuranjan
Swain

91,18966706market. Hvderabad 03.06. r0 Seeds I Igms yderabad2-20

Maharashtra
Dr.

Bhanuranjan
Swain

9148966706Aurangabad Aurangabad Aurangabadmarket, Aurangabad 03.06.10 Seeds

Bangalorc Bangalore Karnataka
Dr.

Bhanuranjan
Swain

9148966706market, Bangalore 03.06.10 Sceds 2-20 gms Bangalore

Hydcrabad Telangana
Dr"

Bhanurmjan
Swain

9t48966706market, Hyderabad 03.06.10 Seeds 2-20 gms Hyderabad

Aurangabad Maharashtra
Dr.

Bhanuranjan
Swain

9148966706market, Aurangabad 29.01.1I Sccds 2-20 gms Aurangabad Aurangabad

173 market. Delhi Dclhi Delhi Delhi Delhi
Dr.

Bhanulanjan
Swain

9148966706

MAYA O()9

IIARI 29.0r.1r 2-20 gms

market, Bangalore Sceds Ba.galore Bangalore Bangalore Kamataka
Dr.

Bhanuranjan
Swain

9148966706

t75 market. Bangalore

31.01.1I

09.05.11 Sceds

2-20 gms

2-20 gms Bangalore Bangalorc Bangalorc Kamataka
Dr.

Bhanuranjan
Swain

t76 It lt l(x) I market, UP 02.1 t.l I Seeds 2-20 gms UP
Dr.

Bhanuanjan
Swain

market. UP 02.1l.l I Seeds 2-20 gms UP
Dr.

Bhanuranjan
Swain

market. Hyderabad 21.07.12 Secds 2-20 gms Hvderabad Hvderabad Ilvderabad 'felangana
Dr.

Bhanuranjan
Swain

market- Hvderabad 2'1.07.12 Seeds 2-20 gms Hvderabad Hvdcrabad Hvdcrabad Telangana
Dr.

Bhanuranjan
Swain

9148966706

9148966706

9148966706

9148966706

9t48966706

'.-D
o

15

llvdcrabad

2-20 gms

Hvderabad

Sceds

INDAM I'AJ F'I

179 i ARYAN

1

t70

\..!

f



llio I'ITANI IA markct, Hydcrabad 29.05.14

llit PRUII I 5t8

r8l ABHIMANYU

183 IlGt l- r t0

I lt.l us.175

lli)

t86

I87 RIDER I. I

IIIIJ

lll9 ROCKTJR I: I markel, Raipur

190

tql NS 435

Sccds 2-20 gms llyderabad Ilvderabad l{vderabad 'felangana
Dr.

Bhanuranjan
Swain

9t48966706

9148966706

9148966106

9148966706

9148966706

9 t 48966'7 \)6

V\
cn

Dr.
Bhanuranjan

Swain
9148966706UPmarket. UP 29.05.14 Seeds ?-20 gms

Dr.
Bhanularjan

Swain
9148966',106market. OWN Seeds 2-20 gms

llydcrabad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706market, Hyderabad 08.07.15 Seeds 2-20 gms Ilvderabad

Telangana
Dr.

Bhanuranjao
Swain

9148966706market, Hyderabad 08.07.15 Sccds 2-20 gms Hvderabad Hvderabad Hvderabad

Telangana
Dr.

Bhanuranjan
Swain

9t48966706market. I{yderabad 08.07.15 Seeds 2-20 gms Ilyderabad Hyderabad Hvderabad

market, Llyderabad Hyderabad Telangana

lvlONr\l.lSA

MoN]KA Seeds 2-20 gms Hyderabad Hvderabad
Dr.

Bhanuranjan
Swain

9148966706

market, Hyderabad 08.07. l5 Seeds 2-20 gms Hvderabad Hvderabad Hvderabad Telangana
Dr.

Bhanuranjan
Swain

9148966706

I{A('I]R I; I market, Raipur 08.07.15 2-20 gms Raipur Raipur Raipur Chhanisgarh
Dr.

Bhanuranjan
Swain

0 t .08. 16 Seeds Raipur Raipur Raipur Chhattisgarh
Dr.

Bhanuranjan
Swain

NOOR (026) marker, Hyderabad 0l .08.16 Secds 2-20 gms Hyderabad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

market. I-tyderabad 0l .0E. 16 Sceds 2-20 gms Hydcrabad Hvdcrabad Hvderabad Telangana
Dr.

Bhanuranjan
Swain

NS 1024 market, Hyderabad 0l .08. l6 Seeds 2-20 gms Hvdcrabad Hydcrabad Hvdcrabad Telangana
Dr.

Bhanuranjan
t92

16

--o

29.05.14

08.07.15

Secds

2-20 gms

Hvderabad

I



Swain

t93 AAKASH

l9l ASMI'fA

t95 VARUN I]I
I

196
NBtI-KAVYA

( 124) r'1

t97 RUI)I{A

I98 BIIAVYA

199

l0l

21J2.
Nllcl I-i l7
1LVI.:RIiSl)

I0_l JAYI:SII

200

1

Odisha
Dr.

Bhanuranjan
Swain

91489667062-20 gmsmarket, Odisha 01.08.16 Seeds

Odisha
Dr.

Bhanuranjan
Swain

9148966'1062-20 gmsmarket. Odisha 0l .08. l6 Seeds

Telangana
Dr.

Bhanurarjan
Swain

9148966106Hvderabad I lyderabad Hyderabadmarkct. I lyderabad 0r.08.16 Sceds 2-20 gms

Hvdcrabad Telangana
Dr.

Bhanuranjan
Swain

91489667062-20 gms Hvderabad Hyderabadmarket, Hyderabad 01.08.16 Seeds

Hvderabad Telangana
Dr.

Bhanuranjan
Swain

9148966?06market, Hyderabad 0r.08.16 Sceds tlyderabad

Hyderabad

tlvderabad

Hvderabad Hvderabad Telangana
Dr.

Bhanuranjan
Swain

9t48966706market, Hyderabad 0 1.08. l6 Sceds 2-20 gms

2-20 gms
Dr.

Bhanuranjan
Swain

9t48966706(iREEN I-ONC market. Odisha 01.08. r6 Seeds

CH IN'fU market. Odisha 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

91489667062t.06.tl

markct. I l1-derabadAITYAN 21.06.17 Sceds 2-20 gms Hvderabad tlydcrabad Hyderabad Telangana
Dr.

Bhanuranjan
Swain

9148966'.106

market, Hyderabad 2r.06.17 Seeds 2-20 gms Hvdcrabad Hyderabad Hvderabad Telangana
Dr.

Bhanwanjan
Swain

9148966?06

market. Ilangalorc 21.06.t't Sccds 2-20 gms Bangalore Bangalore Bangalore Kamataka
Dr.

Bhaauranjan
Swain

9148966706

market, Bangalore 04. 10.17 Secds 2-20 gms Bangalore Karnataka
Dr.

Bhanuranjan
Swain

9t48966706

5(---s\
)..- (

04 ABIIII,ASH

17

2-20 gms

Odisha

Sceds

Bangrlorc Bangalorc



: LOCAI-
l coLt-uclloN

I,OCAL
Cot.Lt,C f lON-l

rnirrkct. Kolkata t9. t2. t1

market, Bangalore

Seeds 2-20 gms Kolkata Kolkata Kolkata West Bengal
Dr.

Bhanuranjan
Swain

91.18966706

9148966706

9148966706

9148966706

9148966706

9148966706

9118966106

206

107

sw lll0

l.l,Al)l:R

109

L{rf

Bangalore Karnataka
Dr.

Bhanuranjan
Swain

914896670619.07.18 Seeds 2-20 gms llungalore Bangalorc

Kamat3ka
Dr.

Bhanuranjan
Swain

91489667062-20 gms Bangalore Bangalore Bangaloremarket, Bangalore 19.07.18 Secds

tiP
Dr.

Bhanuranjan
Swain

9148966706l1)lJ market, UP 19.07.18 Seeds 2-20 gms

Odisha
Dr.

Bhanuanjan
Swain

914896670626.07.18 Secds 2-20 gns

Odisha 9148966706210
I,OCAL

COt,I-I]CTION-2

market, Odisha

market. Odisha 26.07.t8 Secds 2-20 gms
Dr,

Bhanuranjan
Swain

2
LOCAL

COLLTiCTION-3
market. Odisha Odisha

Dr.
Bhanuranjan

Swain
914896670626.07.l8 Seeds 2-20 gms

712
t,OCAL

COt,I,I]CTION.4 market, Odisha 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

26.07.18 Secds

2t3 LOCAL
COLLECTION-5

market, Odisha 26.0'7.\E Sceds 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

214
l.(xAl.

cot_t-t.tclloN-6 market, Odisha 26.0',7.t8 Seeds 2-20 gms Odisha
Dr.

Bhanuranjan
Swain

I5 LOCAL
COLLECTION.T market. Odisha 26.0'7.t8 Seeds 2-20 gms Odisha

Dr.
Bhanuranjan

Swain

2t6 I,OCAL
COt,t-t]CTION.8 market, Odisha 26.07.t8 Seeds 2-20 gms Odisha

Dr.
Bhanuranjan

Swain

markct. Odisha 26.07.18 Sceds 2-20 gms Odisha
Dr.

Bhanuasjan
)t7 LOCAL

COLLECTION-9

18

\5
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s\\-
3) Authorization letter in favor of Dr. Bhanuranjan Swain authorized to make a

collection/selection of the bio-resources

Ans: Please see attached the authorization letter in favor of Bhanuranjan Swain. Original
copy oi the Authorization letter has been submitted with the application number
NBA/Tech Appl/9/TRF 1952/1 8/l 9-20.

4) Provide any self attested Govt. ID proof of Bhanuranjan Swain such as

Aadhaar/Driving License etc.,

Ans: Please see copy of the selflD proof ofBhanuranjan Swain.

5) If the biological resource (s) is to be collected or procured from the Institute/
Organization/ Company/local trader/individual, provide exact contact details (address
and contact number).

Ans: Not Applicable

20
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( ?t
Nirmala K <exetech2@nbaindia.in>

Application in Form l- seeking clarification/information-Appl.no.309O-reg.

Anandhakumar <techasstb@nba.nic.in> Wed, Aug 21,2019 al12:36 PM

To: paresh.verma@bioseed.com, rajani.jaiswal@bioseed.com
Cc: Nirmala <exetech2@nbaindia.in>, Sheeba Anitha <yptech2@nbaindia.in>, Jai NBA <techasstz@nba.nic.in>, NBA

Technical <techbs@nba.nic-in>, secretary nba <secretary@nba.nic.in>, chairman nba <chairman@nba.nic.in>

NBA,rIechAppl/9/3090/18/19-20 (Throughemailonly) Date:21.08.2019

To

Dr. Paresh Verma,

President, Bioseed South East Asia & Research

Director- Bioseed Research lndia,

Plot No. 234, B Block,

Phase ll, Kawri Hills,

Hyderabad, Pin-500 033.

Email: paresh.verma@bioseed.com

Sir,

Sub: Application in Form- I seeking approval of NBA as per O.M. dated 10.09.2018
of the MoEF&CC - clarifi cation/information-reg.

This has reference to the application in Form{ submitted on behalf of M/s. DCM Shriram Limited,
Hyderabad seeking approval for accessed biological resource (22O-Bitter guard seed varieties) for
research.

2. On perusal of the application, it is observed that the following clarification/
information/documents are lacking for its further process:

a. ln your ernail dated 05.06.2019, you have fumished the details of biological resources in the Enclosure 1. ln this
connection, from serial numbers 1, 8, 12-13, 15-25,39-60, 64, 99 etc., you have not mentioned the geographical
locations. Hence, please update the requested information and fumish the details as per the following pro-forma.

i. Details of biological resources:
Common Name:
Scientilic Name: (Genus & species)
Parts:

st.
No.

Quantity
accessed

Date of
access

Source of
access
(Markeu
trader/
institution)

Place of access
(village, Taluk,
Districl, State), if
purchased from
the
trader/institute,
please fumished
the contact
details

Ouration of
the
research
period
(start date
and end
date/
tentative
end date)

Purpose of
research
(Please
refer 2.h of
the
application)

ANNEXUZE - R

Name of lhe
variety
/Germplasm
(Accession
number)

m



\\
ii. Research Details:

1 Type of research canied out

2 A brief note on research (100
words)

3 Outcome of lhe research.

4 Details of new varieties/ products
developed. lf any, as the outcome
of the research.

5 Details of commercialization of
products developed.

a. Date of commencemenl of
commercialization
b. Year wise sale figure.

6 A copy of MoU, if any signed
between M/s. DCM Shnram
Limited with source agency (llHR,
Bangalore/NSC, Coimbatore..etc.)
for access of biological resource
and conduct research

You are requested to submit the above-mentioned information/clarification, within 15
days of receipt of this communication.

Please acknowledge the receipt.

Yours faithfully,

P. Anandhbkumar,

Technical Assistant,

National Biodiversity Authority,

5th Floor, TICEL Bio Park,

Phase-1, CSIR Road,

Taramani, Chennai-600 113.
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EN(JE)(UP.E - R 2
RejeniJriswrl, Ph. D.
Managcr- lnlcllcctual I'ropcrt]. Planl
Varictv l)roteclion. ('onlraclual and
Rclationship Managcment
c-mail: llajani.Jais$ a,,ghioseed.com
'I el: +91 40 67066666:040 61066672
l:a\: +91 40 67066606 BIOSEED

Dt: 4-1()-2019
Via couricr

To,
The Chairman,
The National Biodiversity Authority (NBA),
5s Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai - 600 113

Subiect: ChanpeofAddress
Application: Form I
NBA Rei NBA./Tech AppV9/3O901 18/ l9-2O

Dear Sir,

With reference to the Forrn I application as cited above, we would like to inform you that with
effect from August 5, 2019 address of t}le registered office of DCM Shriram Ltd. has been
changed to-

2nd Floor, (West Wing), Worldmark I,
Aerocity, New Delhi - 110037, India
Tel.:01 1-42100200

We request you to please update your records accordingly.

Thanking you.

Sincerely

Rajani Jaiswal

Biosced Rcsearch lndie,
l)ivision ol'DCM Shrir.m I.imilcd
l'lol No.2l4. B Block. Phase Il.
Kavuri llills. I lyderabad-5000i3.
'lclanpana- India. ,.>L

k

o$
DCM SHRIRAM

Bioseed Research lndia' Plot No. 234, B-Block, Kavuri Hllls Phase - ll, Hyderabad - 500 033, lndia. ph : +91 40 6706 6666, Fax : +9.1 40 6706 6606, vflvw.bimeed.com
Registered Ofiice : DCM Shriram Ltd., 2- Floor (west Wing), Woridmark 1, Aerocity, New Dethi-i10 037, tndia.

CIN No. 174899D1.1989p1C34923



NGT, CHENNAI

Appeal No.61 of2O2L

ANNEXURE R/8
Pages - er



htlps://marl.gov.inf',rc-stalic/.alouL/shet.htrnl?lang=en&3.0. , .2.0-1 
"rr&{NE 

X 
"ef 

- ?fi12t3t2019

Dear Sir,
We havc s.rt ou, r6pons. to th€ qucriG for rhc said applicalion by c4iricr-
Thrnts snd Rcgards

Rajani

On Fri, Nov 15, 2019 al 10:,13 Attl NBA Technical <echbs@nba.nic.rn> wrole:

NAAfie<i Apd/9/3oi86/18/1920 {Renindc? -througn enail onlyl Date: 15-112019

Suuect: tae: Rlmind.r ll -Apdac:tions in Form l- !..kins claritication/irfo.mation{ppl.rE.1}8&
rug.

To: NBA TednK€l <e€hbs@flb.n'c in>

Cc: Paresh Ve.ma <paresh. 
'renna@btos€ed. com>.

Jai shankar NBA <ledEsEE@nba-nic.,n>, Anandh NSA <ecttasslt@rba.nic.in>

Date: 11/15/19 11 52 A I
Fromr Rajanr Jaiswal <raFnr-laiswal@bioseed.com>

77

(o

Preiidenl, Birseed Soulh East Asis ll Res€ardr
Diredo.- 8iE€ed R€s€ardl lndia.
Pbi No. 23/1, B 8lock.
Phese ll. Kevud Hilb,
ti/dfaba4sm m3.
Er'lail par€sh.vonfie@t os€ed.co.n

si(

slrb:

3't't2.

Fgryr.l Apdtatitts by MA. DCM Shnram Limited, Hyderabad (

BS31Oa. 
3O8a. 311a) - s€€rmg r onnalitvdodmetn{eg.

19 Appl.nos. 3072, 3110, 3098, 3116, 3108, 3078, 3o8o, 3100, 3076, 3074, 3070, 3086, 3082, 3102,

i 

- 

orirnat u€s.ggc _
Flun:'AnandhC(Ulnaa' <tedtasstb@fi b€.nic.in>

Date: Arg 21, 2019 2:5912 PtI
Sut*,ct &Cic€do in Fonn l- s.eking derifca6o.rlnfqriaddFAppt.no.3086+eg.
To: parssh.',rerma@tfus*d.co.n, Birmi jsislral@Uo6eed.corn

I cd Nirmala <eroled2@nbindia.in>. sh€€bs Aniths <ypl€<r!2@nbsindiaiD. Jai NBA <e.fies.sts@nba.nic.aD. NaA Tecfinical <tedtDs@raan*.in>. s€qetary nba

Thts has lt e.ence to the Fo.n I appkatihs faed by M./s. OCU ShliEm Linited, HyderSad sq€khg app.ov-dl .( NBA as per O.M. daled 10.092018 o{ lh€

Mo€FaCC fo. tE troio(|:al r€soures at€ady acc6s6d fd res€3rc'l.

NBA vile efiaildated 21 m.2O19. 23.08.2019 and 28.04.2019 requ6ted to tumish some vital informatir fo. iurther p.ocessing hese applicati,ons. R€maMers

yrer€ send on 17.09.2019 and 18.032019. Ho €ver. even afler the laps€ of tvrononths tm€, tris olTce lles not receit€d .espodse lrorn your eJld.

Pi€6se note tr|al withdrt providing th€ information/ doornents call€d ,0., ,t yrculd be dtlfarlt to process ihe applicatioo fu(her. You e.e th€r€tore requested b
submi! the sam€ wihn 15 days ol receipl ol thb cornmunication,

Ple3se adoouiedgE recepl

K.PRagluram
Tecnnid Oficer (BS)

National Biodiversity Authority,
5th Floo( TICEL Bio Park, CSIR Road,
Taramani, Chennal60o 113

- 

ortind r}s!,gc 

-F !.n:'Arl.rldh.Luna/ <ecrBs66@nba.nicjn>
Dat : SGp 18, 2019 2::l):3.t Pt,
Sutied: Rdrind€r-Appacaiim in Fqm f s€6k ng dartfi.ationfnloflnalixr-&d-rc.3G86{€9.
To: psr!sn.,/qn@t*Roed.cdr. reieni.raisvel@ttos€€d.co.n

Cc: l{flnda <arorcdt2@tbai.xt6.iP, She€bs Anitha <yTn€d2@nbdndh.h>, Jsi NSA q6dlas*@6.nic-in>, NBA l€dhi(, <t6dlb6@nbs.nrc,n>, s.crstary nbs
<9€crsta4@ob€.r*rjrP. dErrnen nba <d|.im{@a.nic.in>

l{B rfcdr Apd/Snm6rl8/1g20 (R.rttrd..{uo./Orr ar.f, oat) Oste: ta.(}9:()19

gr.

T ! h8 t6r.tlrlc€ to flis dfc. arlteil debd 21.08.2019, wtl€r6in loo wcr€ Gquc.r6d b trnia*l cert in inlormatho/dodfieoE br procolsin€ ttlc appfcatixt. so
6r, trs ofic. ha. nd .€c€firad tty llapqE€t€ply frur Fu. o'ld.nl6 E o,e, C€6ae irrth tl. ddb dad h wiuin 15 dalu ., Bcdpt oa i|b comiriaadn.

Pbasa adod'icdg. r@ht.

Yars hihtu{y.

P- Anrrd|ahrmer,

T€dfid A&iatent,

Nalbnal Blodiversity rluthority,
sth Floor, TICEL Bio Pa*, CSIR Roed,
Ta€rnani. ChennaiSo0 1 1 3.

httpsJ/mail. gov.infiwc_statidlayosvshe .htmt?lan9=en&3.0. r .r.0_ r a., r., UO, 113
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Rrjrni.rrisrval, I'h. D.
Manager- lntcllcclual Properly. Plant
Varicly ltrolcction. Conlractual and
Rcla!ionship Managcment
e-nrail: &illi-bistlaLilthisscc!!.ego
Tel: +9f 40 67066666: 040 61M6612
Far: +91 40 67066606

4vNE{URE.Pa
-\/

('vt>.
Biosccd Rcscrrch lndir, \-:- - 

| nvA
Division of DCM Shrir.m l,imitcd I v' v
l'lol No.234, t Block. Phasc ll. I 4-
Kalrfl I lills. Hldcrabad-50(D31. V,''Itlangana- lndia

(r)
u
c]
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U)
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BIOSEED
c

lr r1 v1

r4
2 I 1,,

tDt: November 14.2019

\\

Viir couricr

To.
The Chairman,
The National Biodivemity Aulhority (NBA),
5th Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai -600 ll3

Subject: Form I application according to Office Memorandum (OLAI latqdsepteillcr !4,
2018. Minislry ofEnvironment. Forcst and Climatc ChanBe (MoEFCC), Govcrnment of
lndia for rrrior access lo seed material of Bitter Gourd (Memordiqp ;pg).

Dcar Sir.

This is in response to the queries received via cmail dt.21.8.2019, we are hcrby submitting the

required information in response to the queries.

Thanking you.

Sincerely

Rajani Jaiswal

Enclosures:
(l ) Response to the queries

{'

%fl q og
JPp DCM SHRIRAM

Bioseed Research lndia, Plot No. 234, B-BIock, Kavui Hills Phase - il, Hyderabad - 500 033, lndia. Ph : +91 40 6706 6666, Fax : +91 40 6706 6606, w\Nw.bioseed.om

Registered Office: DCM Shriram Ltd.,2'Floor (west Wing), Worldmark'1. Aerocity, New Delhi-110 037, lndia.

CIN No. L74899D11989P1C34923

J
lo

e

NBA Ref: NBtuTech Appl/9/309U)Afl9-20;smanA,2l 3-L9

-

j
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Response 1o queries

In your email dated 05.06.2019, you have lumished the details of biological resources in
the Enclosure 1. In this connection. fi'om serial numbers l, 8. l2-13, l5-25.39-60. 64, 99
etc., you have not mentioned the geographical locations. Hence. pleasc update tlre
requested information and fumish the details as per the lbllowing pro-lilrma.

Reply: the information required for th geographical location for the serial numbers l, 8, l2-13,
I 5-25.39-60, 64, 99 etc. is not available with us.

it

i. De tails of biological resources:
Common Name:
Scientific Name: (Genus & species)
Parts:

Duration o1'

the research
period (start
date
and end
datel
tentative end
date)

Purpose of
research
(Please refer
2.h of the
application)

The material
accessed
will be used
as a check
for in-house
trials and /or
for
conventional
plant
breeding
purpose.

ii. Research Details:
1 Type of research carried out Conventional plant breeding
2 A brief note on research (100

Name of the
variety
/Germplasm
(Accession
number)

Date of
access

Source of
access
(Market/
trader/
institution
)

Place ol
access (village,
Taluk, District,
State), if
purchased
from the
trader/institute.
please
fumished the
contact details

st.
No.

l-
220

Details are
provided in
the
Annexure I
of the Form
I filed on
December
10,2018

Details
are
provided
in the
Annexure
I of the
Form I
filed on
December
10,2018

Details
ate
provided
in the
Annexure
I ofthe
Form I
filed on
December
10,2018

Details arc
provided in
the
Amexure I
of the Fomr
I filed on
December
10,2018

Details are
provided in the
Annexure I of
the Fonn I filed
on December
10.2018

Start Date:
2004
onwards
End Date:
The process
of
developing
new variety
through
conventional
breeding is
a continuous
process and
hence end
date cannot
be provided

Bioseed Research India, a unit ol DCM

Quantity
accessed



ln2-----

Shriram l-td. is engaged in carrying out
convcntional plant breeding rescarch vvhich
involves conlrolled crossing between two
genotypes lbllowed by selection of
dcsirable progcnics ovcr succcssivc
generations to develop a new
variety/parental line/hybrid. Breeding
methods most commonly used include
pedigree selection and back crossing. It
takes about 4-5 years to develop a new
parental [ine. New parental lines are used

to make new experimental hybrid
combinations which are tested over
multiple locations and 5 years to determine
their suitability in a specific agro-climatic
region. The hybrid thus selected gets
commercialized. This process of
developing new parental lines and hybrids
is a continuous process targeting
incremental ns in each c le.

The relevant document will be provided
soon.

words)

3 Outcome of the research. Hybrid products suitable for production in
various target market segments / agro-
climatic regions.

4 Details of new varieties/
products developed. If any, as

the outcome of the research.

New hybrids have been developed over the
years. Introduction of new products and
withdrawal of old products from market is
a continuous process which is commonly
followed in the seed industry. List of
hybrids /varieties will be provided soon.

5 Details of commercialization
of products developed.

a. Date of
commencement of
commercialization
b. Year wise
sale figure.

This is Business confidential information.
However, we can share total annual
tumover. We request for.oral hearing with
the Secretary and the __C_hairmdir of the
NBA to explain our position regarding this
matter.

U A copy of MoU, if any signed
between lWs. DCM Shriram
Limited with source agency
(llHR, BangaloreA.,lSC,
Coimbatore.etc.) for access of
biological resource and
conduct research
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Preetlings ol the sgth N..ting ol EC oa A.c.s ond 8en.ft Shanng lot p@.sins of dpplnado.s on 0C, -0@ Nor.h 2020. ot N BA. chenaoi

59.201
Expert Committee meeting on

Access and Benefit Sharing for Processing of Applications

Part A: Filled the BA
Reference File No. NBA Tech A e /30eo /7eI

Name and Address of the applicant M/s. DCM Shriram Limited, India
1"r Floor, Kanchenjun ga Building
18, Barakhamba Road, New Delhi-110 001, India.

Dr. Paresh Verma"

President, M/s. Bioseed South East Asia &
Research Dircctor- Biose€d Research India
Plot No. 23, B Block, Phase tr,

Kawuri Hills, Hyderabad, Pin-500 083.

Contact Percon/Aseflt

1

(u) Diary No. & Date 2952 & 72.72.2078 (Application received from the

facilitation desk on 18.06.2019)

Cate ofA lication Form I under MoEFCC OM dated 10.09.2018

(.) Whether the prescribed application
Form has been used

Yes

(d) Whether the Application contains all
the information

Yes

(e) Whether the Applicant is lndian/ Non-
Indian/Non Residmt Indian / lndian
having Non-Indian participation in its
share capital or management

Section 3(2)- Entity

2.

tion Fee received Rs. 10,000
4 a Nature of the bio-resources

Name of the s

Scientific NameCommon
d( ) Geographical locaHon for access of the

bio resource

Quantity of bio resource

Plant
Bitter gourd - Momordica spp. - Seed

(220 varieties)

List €t Details enclosed in Atmeture pg.no. 757-
769

6 (u) Whether SBB/BMC Consultation is
requted:[If already consulted, a copy
of the Comments

was not referred to the concemedThis application

M)
SBB BM forC consulta as 3the 7htion, thou nP€T ty
decision. tem 73 41

(b) Recommendations of SBB/BMC is to
be attached
Proposed use of the bio
Research/Commercial/Bio-survey and
Bio-utilization/Transfer o( Research
Resuls/IPR/Th.ird Parry Transfer"/
(CW oI NBA's approoal for access is

red where licable

resource:

Research

Objective for seekin g NBA's approval arieties forAccessed 220 of M, CAomordi the
foll researchowrng PurPose:

7.

8.
SPP.

[_l
T(")l

553
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Ptu..diass ol th. 59th MeetinsofEc I Att.s and 8.neft Shoring lot prc.*iag oI opplkations on 0s^ 0e Morch 2020. dt N BA. Ch.nnoi

Conventional plant breeding research which
involves controlled crossing between two
genot)?es followed by selection of desirable
progenies over successive generations to develop
a new variety/ parental line/hybrid.
Breeding methods most commonly used include
pedigree selection and back crossing. It takes

above 4-5 years to develop a new parental line.

New parental lines are used to make new

experimental hybrid combinations which are

tested over multiple locations and 5 years to
determine their suitability in a specific agro-
climatic region.

The hybrid thus selected gets commercialized.

(u) Time taken between receipt of
application and its placement before EC
on ABS:

Eight months

Reasons for inordinate dela if an
10 Whether listed in NTC by MoEF No
11. Whether this application of the

applicant had already been examined
considered the EC?

No

lf 'Yes" then mtnhofl the date and thc

effliet rccomfiendation

72. Remarks by NBA:

1. This application is in pursuance of OM dated 10.09.2018 seeking approval of NBA for access to

biological resources already made.

2. The applicant informed that the biological resources were accessed during2004'2078.

3. The applicant inlormed that the research was started in the year 2004 and still it continuous.

4. The applicant has informed that new hybrids have been develoPed over the years and the list

of hybrids /varieties will be prowided soon-

5. The applicant has not fumished the sale figures of the hybrids commercialized- Instead it is
mentioned that this is a business confidenlal information. However, will share the annual

tumover during the oral hearing with secretary and Chairman of NBA'

6- The application is placed before EC for examination, may be considered under OM issued by

MoEF &CC

654

9.
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P@..diags o[ thc 59rt Nedng of Ec ol A..es ond B.aeft shonng lot pmcaing ol cpplkotioas on 05t -04, Nor.h 2020, at NBA, chenno'

of
Nil
.lxpert Consultq! lFl341')
C. Sheeba
Technical Staf f (Conhlct)
P. Anandhakumar
Technical Assistant
K.P. Raghuram
Technical Officer (BS)

K. Chitrarasu

4-avps44v)
J. lustin Mohan

CounE signed: Secretary, NBA

Part B: Checked by the ExDer't Committee
Nol1 Wtrether Traditional Knowledge has been used

14. Screening of tlre bioresources specres

No(u) Whether Rare/ Endemic/Endangered/Threatened
No(b) Whether listed under Wildlife ActICIIES/BDA etc

No(c) Whether restricted/profubited under EXIM policy/DGFT guidetines/rules

Yes15 Whether the original file of the applicant was placed before the EC

16 Whether the proposa.t is likely to have an advers€ impact on environment/sustainability of
use/ livelihoods/ national interest

No17 Any other iem
Recommendations of the Erpert Committee on ABS (to b incorporated it thc yesctibed agreene foinat onct

qqooed by the Authority)

The representative of tI€ applicant, Dr. Raiani Jaiswal appeared before the Expert Committee and presented the
case. She also sought for criteria to fix benefit sharing component for the hybrids developed with the accession of
India and outside India-

Further she agreed to fumish the details such as the hybrids/ parentat line developed from the accessed biological
resources and the year wise sale 6gure of the com.urercialized products.

ExPert Committee observed tlut this Form-I filed under OM of MoEFCC is for the biotogical resource accessed in
20OL2018 and tlre research started h the year 2004 and still it continues.

The ExPert ComnitEe, taking not€ of tlre OM of MoEFCC recommended to consider tlre application for approval
for research aheady conducted sutiect to the upfront pa).ment of Rs. 6IOnOq-

220 BR (varieties) x ludt x 1 time x 3000 (Agri. / E arket) = Rs; 6,@,A00/-

For the continuation of the research a period of thrce years may be granted from the dae of signing tlte agreement
Further. EC gbserved Erat the appl.icant commercializhg the developed hybrids. Hence, rhe Expert Committee,
taking note of the oM of MoEFCC, recommended to consider the application for commercial utilization with higher
benefit sharing under regulation 4 or the ABS guidelines 2074 @S%1, from the date of commercial utilization. A
sepatate agreement to this effect shall be executed with tlre applicanl
Also recomqended the aPPticant to conduct awareness programmes in consultation with respective SBBs, within a
period of three months from the date of execution.

Signature of Chairman ant Mernbers (Present) of Committee on ABS

555
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Communicab tre drafi a$eemeflt to appficanb rebned urder sl.no.1.
Communhate lhe decision b he apptcanl, rafen€d under.sl.no. 4, S & 6
Pbcing he recornmadation of tre EC efuned urder d.no2 (oM cases) & 3 be6re the Arrrority for
cor6irerdbn

&'L'-'4LJ /z '

Sub: Disposal of appiications recornmended by the 59e EC on ABS - reg.

The 44o Authority autho{2ed the Chait0erson to convey approval to the applications, which

have been recomrn€rded by tre EC on ABS, except applications, whic{ are identified as violdion of

the BD Act and have disputes. Afrer taking action on the recommendatjon of the EC, he same nny be

phced before tn Authority for ratifcation.

2. The 59s lrileelirg olEC on ABS met ofl 5s 8 6n March 2020, evaluated 286 appli:ations ard made

th€ir recommenddiom, wtridr are placed opposite.

Racommended for approval / Approval with BS /

Recommended to comlder for appoval with BS I upfront, coosider under the Oltl issued by the
tlloEF&CC -

3495,3595.3542.

It iS submitted a follor*s for ordersi

---:

k*
Y? O)1'

oI
N

1

Form{
(1$Nineteen )

2521,3@7 ,3489, 3156, 3'135, 3299, 3321. 3333, 3473, 3493, 3544, 3503, 3202, 3593,

3134, 3081, 3507,35G5, ae60
Formll
fI.Sevm)

3426, 3423, 3608.3452. 3662, 3664, 3668

2647, 3363, 35 17, 35m, $n, 3524, 3526, 3528, 3427, 3510. 35 1 8, 3456, 31 93, 35 14,

3516,3532,3540, 3374, 3389,3220,3449,3466,3468,3478, 3512, 3530,3534,3536,
3548,3552,3290, 3482, 3598, 3624,3566, 3451,3561, 3580, 3559, 3609. 3605, 3626,

3630, 3303, 3388, 3546, 3550. 3613, 3618, 361 1, 354s, 3519, 3549, 3567. 3582, 3602,

3610, 3E2, 3284, 3314, 3316. 3606, 3636, 3501, 3531, 3617, 3586, 3335, 3337, 3m4,
3658, 3511, 3623, 3311, 3543. 3569, 3599, 34s7, 3529, 3575, 3s77, 3579, 3581, 3583,

3s85, 3587, 3s89, 3591, 3625, 3251, 3281, 3345, 3406, 3467. 3513, 3523, 3525, 3527,

3533, 3539, 3547, 3553, 3557, 3568, 3572. 3573, 3601, 3615, 3621, 3616, 3619, 3632,

3633,3612, 3676, 3687, 365-/. 3683, 3645,3642 3669, 3689, 3682,3686,3692.2584,
36S5,3661, 3656,3660, 3s0S, 3653, 3551,36&r,3385,3680,3670, 2980,3622.3565,
3651, 3600, 3650. 3236, 3674, 3667, 367, 3603, 3665, 3678, 36E, 3571, 3471, 3515,

I 363i,3564. s672,3s76, 3M6,3574, 3690,35s4, 3558, 3695,3649,3641
2.

Form.lll (one ) 2859
Form-w Ose) 2863

3. Contranvention of the BO Act and the Authority may take adion on this cases
Form lfihree)
Form lll (Five) 3560 3562 3476,3554, 3688

1. Recommended that tiese a ications will not come under the of the BD Act.-
Form-lll -3055 3376 1701, Form-ll -3428

5. EC deferred these cass obtain certain elarification from th applicant I lnvite the applicant to
next EC for their case-

35S0 3643 2391 & 2900 3693
EC recommended to Close the
Form lU [fwo)

b

4r"
!

,.ctyl
e @^r.b'
/ 4{e"

c\, ?re

t

Form.lll
(l66- Hundred
and sirty six)

Fom-l
C/3 - Sererlty
thre€l

2190, 2s12, 3183, 26ffi , &54, 27 ffi , 2n8, 2780, 27 58, 246f., 2650, 3003, 3005, 3007,

3009, 3011, 3013, 3015, 3017, 3019, 3021, 3023, 3025, 3m7, 3029, 3031. 3033. 3035,
2670, 2668, 3070. 3072, 3076, 3078, 3080, 3039, 3067, 27 33, 3052, 3143. 2770.n31,
a49, 2607, 2609, 261_0, ?611, 2760, 276a2nz2n4,2776,3020, 3119, 2701, 2700,
3@2, 3ffi4, 3086,p, [1 04, 3100, 3108, 31 1 6, 3120, m66, 267 2, ,flf/,, rf,z, frl 4,
26ff,25m,27ffi

to

,ry
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NATIONAL BIODIVERSITY AUTHORIry

PROCEEDING OF THE 4.7f'AUTHORIW MEETTNG

266 September 2018

Venue

Conference Hall,
National Biodiversity Authority,

Chennai
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Proceedings of the 47rh Authority Meeting of the National Biodiversity
Authority held on 26-09-2018.

The forty seventh Authority rneeting of the National Biodiversity Authority
(NBA) was held on 26'h September 2018 at the Conference Hall, National
Biodaversity Authority, Chennai chaired by Dr. B.Meenakumari, Chairperson, NBA.
The list of participants is placed at Annex-|.

At the outset, the Chairperson extended a warm welcorne to the members.
She also welcomed the new nominee of the MoES, Dr M. A. Atmanand of NIOT,
Chennai,

Chairperson briefed the rnembers about the activities of NBA from the last
authority rneeting lvhich included participation in national and intemational
workshops/conferences, conducting awareness programrnes on the Biological
Diversity Act and hosting a workshop on 'Mainstreaming biodiversity concerns
into Forestry and Forest Managernent'. NBA observed lndependence Day on
August 15s and Hindi week from September'10t - 14r', 2018.

Chairperson informed the Authorig that NBA has taken over an office
space of around 5000 sq. ft. vacated by the Aninnl Welfare Board of lndia,
Chennai and proceeding with the renovations of the building.

The Secretary, NBA then apprised about the status of ABS applications
received, trends in receipt of application and their disposals.

Thereafter, the agenda items \ivere considered as under:

47.01 : Confirmation of Proceedings of the 46s Authority meeting

The draft proceedings of the 46h Authority rneeting of the National

Biodiversity Authority held on 24h July, 2018 at New Delhi was circulated to the

Members for seeking their comments. No comments for revision of the draft

proceedings were received. The proceedings were placed for confirmation.

Decision:
a) The members confirrned the proceedings

47.02 Action taken report of the Authority meeting

Most of the decisions taken during the 46m Authority meeting are being

acteduponandthemembersnotedtheactiontakenreportonthedecisions.

2
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47.03: Compliance of Decision in the 17th to 21st Authority meeting

The Action report on the decisions of 'l7th to 21st Authority meeting was

summarized.

Decision:

a) Menbers noted the action taken report and approved.

ACTION:SECRETARY,NBA.

47.04 To considq Form-lll and Form-l applications cleared by the EC on

ABS for ratification

The decision under agenda item no.44.03 in the 44h Authority rneeting

was as follolvs:

'The Authority authorized the Chairperson to convey approval to tfrc applications,
wtrictr have recomrnended by the EC on ABS, except applications, which are
idenfified as violation of the BD Act and have disputes. Such approvals will be
placed before tfie Authority for ratif cation. "

While darilirB to rnenters, the Chairperson and Secretary replied that
NBA has already comrnunicated to UGC and other scientific lnstitutions to add a
dause in the project guidelines itself on the mandates of the Biological Dversity
Act.

Dr. PC Battacharjee and Dr. Yogesh Soucfre suggested that a similar
exercise can be carried out and inform the State Science, Technology and
Environrnent lnstitutions to create awareness and make a provision in their
guidelines to follorv the rmndates of BD Act, 2002 wtlile they sanciion projec{s.
Dr Darshan Shankar added that e-mails can be direcfy sent to all the
Universities (around 90O) about the rnandates of the BD Act.

Secretary rnentioned that NBA is aclive in Facebook and also in sorne
related groups in the social rnedia. ln addition, the chairperson added that all
the organizations rivho receive NBA funds, are being asked to put up a write up
about the BD Act in the Proceedings as wefi as Abstract book. she arso
rnentioned that one page advertisement year round has been given in joumals
such as Cunent Science, Down to Earth and Threatened Taxa.

Decision:

a) Form-lll and Form-l applications cleared by the EC on ABS are ratified.

3
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47.05: To seek guidance on Application in Form-l (Appl. No. 1863)
submitted by M/s. Shanghai Shen Da lmp & Exp Co. Ltd China for
access to Red Sanders wood

Secretary elaborated the details on the Form I application submitted on
23'd December 2016 by Shri. Wang Qiurong of Shanghai Shen Da lmp. & Exp.
Co., Ltd, China for accessing 74.216311 MTs of Red Sanders from M/s. Andhra
Fogaku Pvt Ltd, Hyderabad, lndia for the purpose of comrnercial utilization
(furniture making) pursuant to the permission issued by the DGFT.

The Members had a long deliberation and Dr Atnranand and Dr Darshan
Shankar expressed their view that the application for elport of Red sander's
wood can also be considered by EC on ABS, so that all the aspects of such
application can be discussed by the experts rather than going for internal
decision making process. In reply to it, the Secretary elaborated that the
decision of exclusion of Red Sanders was taken in the 30h EC on ABS which
was held in Hyderabad. The members and the Chairperson have opined that the
earlier decision can be revisited and accordingly henceforth RS applications
may also be referred to EC on ABS for consideration by it as the EC have

representatives fom all fields.

Decision:
a) Form I application submitted lVUs Shanghai Shen Da lmp. & E).p. Co.,

Ltd,is accepted and ratified.

b) Henceforth, NBA to refer applications related to Red Sanders also to the

Erpert Committee on ABS.
ACTION:SECRETARY,NBA.

47.06: Ratification of decisions on Form-B applicat tons

Under agenda item 32.06 of 32nd Authority meeting, it was decided as follows: -

"Thechairman,NBAisauthorizedtoaccordapprovalorotherwiseforForm-B
applications, without referring to the SBB and the EC on ABS and it shall be

placed in the subsequent authority meetings for ratification"'

4
Decision:

b) NBA to communicate with State Boards to include the provisions of BD
Act in the State Scientific project sanction orders so as to create
awareness.

c) NBA may also write to all to Universitles in lndia also regarding the same.

ACTION : SECRETARY,NBA.
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a) Members noted the decisrons and ratif ed

ACTION:SECRETARY,NBA.

47.07: Details of Form-C a plications received by the NBA

The Authority, in its 37s nreeting held in March 2016 under agenda item

37 .14.02, decided that the lndian researcters / scientsts shall provide prior

intirnation to the NBA in the prescribed fonrut viz-, Form-C for deposition of
nicro-organisns in other country's repository for claim of novel species for
publication in journals. Hor*ever, if any nonJndian person /entity intend to access

the deposited lndian biological resource ftom the foreign repository, he/she

should obtain prior approval of NBA as per Section 3 of the BD Act, 2002.

Secretary elaborated that NBA has received 71 such intirmtions since
March 2016 - 24th July, 2018 and the sane have been reported to the Authority
ftom tirne to tirne. Since July, 2018, NBA has received 16 Form€ applications of
wtrich trrelve (12) intirnations nere received through online and four (4) through
offine.

Menters noted the inprovernent in the process of dearing apflicatim
and also the increase in conpliance as a result of awareness created arnong the
relevant stakehdders.

Decision:

a) Members noted the inprovenrent
ACTION:SECRETARY,NBA.

47.O4 : To consider the applications for access to Red Sanders wood
approved by the Chairpeson, NBA

ln the 32d Authority rneeting (32.07), the Atrthority authorized the
chairperson, NBA to accord approval of applications on Red sanders without
following the normal procedure and also direded the NBA secretariat to place
such approvals in the subsequent Authority meeting for ratification.

ln compliance to the above decision, Chairperson has approved 4
applications for access of Red sander,s wood.

Decision:
a) Approvals accorded by Chairperson are ratified.

ACTIoN:SECRETARY,NBA.

5
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47.09: Proceedings of the 49th Meeting of Expert Committee on Access
and Benefit Sharing on ABS held on 10th &11th July 20'18 at NBA,
Chennai

The 49th meeting of the Expert Commrttee on Access and Benefit Sharing
(EC on ABS) was held on 10th&1 1th July, 2018 at the National Biodiversity
Authority, Chennai. A total of One hundred and twenty three (123) applications
and one generic issue were placed before the EC for examination. The
representatives of Four (4) applicants appeared before the EC and clarified their
position on their applications. As per the decision taken in the 44th Authority
rneeting, Sixty four (64) Form-lll applications and Six (6) Form-l which were
recomrnended for approval by the EC on ABS are being cleared and draft
agreernent sent to applicants. Further, EC observed violation of Section 3 ('t) of
the BD Act in respect of 40 applications.

The applicability of Biological Diversity Act on patents for technology
developrnent process / products with use of biological resources was discussed
by the members.

Dr. Atmanand suggested to develop an utility "App' for the application
process of ABS which will facilitate to quicken the process and may encourage
rnore stakeholders to comply with the BD Act. He also suggested to explore the
possibility of having a dedicated Computer server for NBA other than NIC cloud

server to have rnore flenbility in managing the application process. He further
suggested that it would be desirable if there is a possibility for the Applicant to

ctEck his/her application status online.

Decision:

a) Proceedings of the 49h Meeting of Expert Committee on Access and
Benefit Sharing on ABS is accepted and ratified.

b) NBA to eplore the possibility of ctrecking the application status online.

ACTION:SECRETARY,NBA.

47.10:, Directions under Section 48 of the BD Act, 2002 to NBA for
enhancing implementation of the Act.

Section43ofBDActstipulatesthatNBAshallinthedischargeofits
functions and duties under this Act be bound by such directions on questions of

policy as the Central Government may give in writing to it from time to time' The

6
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MoEF&CC has issued an Office Memorandum, dated 1 Oth September, 20'18 to
NBA by giving drrections under Section 48 of the Biological Diversity Act.

The MoEFCC OM, inter alia, states that "in exercise of the powers vested
to it under Section 48 of the Act hereby directs that all such cases where prior
approval was required but a person/ entity has not obtained uch approval ,shall
be hard by the Authority, whbh shall lhen pass appropiate orders with

respecl to acts that may have occuffed in past, taking into ac@unt scbntific
evidene as well as any damage that moht have been caused in fuftherane of
the powers available to the Authority under 18 of the Act, with the objective of
ensuring conseruation and sustainable use of bkcdiversity and fair and equitable
sharing of benefits arising out of ls use. The Authority shall consider all such

cases on fhe basrb of merit and shall ensure lhat only tho* cases are granted

approval for future adivities which would have otherwise been approved in the
normal aurse, had the person/entity @ncemed applied in time for prbr
approval. The C-entral Govemment further direds the AuthqiU to take decisk:rt,s

thereon within a priod of 10O days from the date ot issuanoe of this Offie
Memorandum including aurse of adkn for mafters relatd to pasf. These
directkns shall @me into fore with immediate effect. The Authority shall also
@ntinue to spred awareness about tt e Act to various dakeholders to avoki the
o@uffen@ of s!d1 adivitbs"

Dr Sujatha Arora, Adviser MoEFCC, e:glained the efforts put in by the
Minisby to give the direction and erpressed that it is the right time to NBA to
consider all the violation/contravention cases and regularize/steanrline all the
pending cases. She further emphasized that Central Govemrnent rnay not open
the window again as was done now. Therefore, dearing all the cases within the
tirne linit is of pararnount irnportance.

As on date, there are around 234 violationVcontr"arrention cases with NBA
that has to be considered within the 10O da6 of the issue of OM. The nrembers
suggested NBA to utilize the opportunity and to advertise through nredia for
encouragirg the ABS applicants to conpty with fte BD Act.

Secretary also erplained the challenge in screening the applications as
the legal section rnay not have enough manpouer and erpertise on dedding the
aspects of bioresources. Dr Atmanand suggested that NBA can invite Jome
e)eerts to support the legal section of NBA in studying and grouping the cases.
Dr. Darsan Sankar opined that a hearing of the applicants can be done after the
applications are sfudied, assessed and scrutinized by an Expert Committee as
the number of cases for hearing is high. He arso suggested NBA to fix a criteria

7
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and categonze the cases that are mostly of procedural violations/contraventions
that would have otherwise been approved.

The number of rneetings for hearing the applicants and clearing the
cases were discussed and tentatively agreed to have three Authority meetings
before the deadline of 18h, December 2018 (100 days).
Decision:

a) NBA to scrutinize the violation/contraventjon cases and categorize them
accordingly and give preference to the cases that have procedural
contraventions but for whictr, would have been approved.

b) NBA to upload the Ministry's direction in the NBA website and in
newspapers for publicity.

c) The Authority to rneet three tirnes (29102018; 10.'12.2018 and
18.12.2018) for hearing the violation applicants.

ACTION:SECRETARY,NBA.

47 .11: To consider draft annual report of NBA for the year 2017 -18.

The draft Annual Report on the activities of NBA for the year 2017-18

along with audited Annual Account staternent was placed before the Authority.

Decision:

a) The draft Annual Report on the activities of NBA for the year 2017-18 was

noted and approved.

ACTION:SECRETARY,NBA.

47.12: To consider the Reconstitution of Expert Committee on Normally

Traded Commodities.

Expert Committee on Nornully Traded Commodities was reconstifuted

vide Off ce Order No.F.NBA./2/9 l2OO2-AdminllZl &19/1 676 dated 1 7 August'

2018 under the Chairmanship of Shri. C. Achalender Reddy, lFS, Director (l/C)'

CIPS, Hyderabad and Dr. B.S.Prakash, ADG (ANP), ICAR, New Delhi as the co-

chair. Dr. Darshan Shanker suggested to add an expert from Transdisciplinary

University (l-DU) as a rnember in the committee.

Secretary mentioned that NBA is developing a database on biological

resources with the assistance of BSl, ZSI and other collaborators. He requested

theaccessofdatabaseofbiologicalresourcesmaintainedbyTrans-Disciplinary
University, (TDU) Bangalore to which Dr Darshan Shankar agreed'

I
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Decision:
a) The Authority ratified the issue of office Order for reconstitution of the

Expert Committee on Nornnlly Traded Commodities.
ACTION:SECRETARY,NBA.

47.13. ltems for information

1. EXIM Committee for Export and lmport of seeds and planting materials:

The Departrnent of Agricultural Cooperation & Farmers Welfare, GOI

constituted the EXIM Comnittee for E:port and lmport of seeds and plant

materials of wtrich Secretary is one of the members in the committee. Based on

the 235h EXIM Committee minutes, tt/Us. JK Agri Genetics Ltd., Hyderabad had
provided an aff davit-cunrdedaration that the firm does not corne under the
provisions contained in Section 3(2) of the Biological Dversi$ Act, 2002. Based

on the affdavit, the EXIM committee granted approval to the said export
proposal. NBA has inforrned the DAC that JK Agri Genetics h/t Ltd will full under
section 3(2) of the BD Act since ttrcy have non-lndian participation in its share
capital, and NBA sought darification ftom the exporter.

NBA has requested EXIM comnittee to re-exanine the case for whicfr
DAC has responded favorably.

2. lssuance of lnternationally Recognized Certificate of Compliance

NBA has uploaded 145 approvals granted in the ABS CH platform and
generated lntemationally Recognized Certificate of Con,pliance. lndia is a
leading country arrcng 198 parties in publishing lRCCs, a tool for nrcnitoring the
use of Genetic resources under Nagoya Protocol.

3. Deposition of microbial cultures in DSMZ, German Culture Collection:

As per the decision taken in the 37h Authority nreeting, lndian
researcher9scientists shall provide prior intirmtion to the NBA in the prescribed
format viz., Form - C for deposition of micro-organisnrs in other country's
repository for daim of novel species for publication in joumals. lf any nonJndian
person / entity intend to access the deposited lndian biological resource fom any
foreign repository, he/she should obtain the prior approval of NBA as per Section
3 of the BD Act, 2002.

To access the strains which are ftom lndian origin for the purpose of
research or for commercial utilization or for obtaining lp Rights, the buyers/ users
of the strain is required to obtain prior approval of the National Biodiversity

9
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Authority, Govemrnent of India, Chennai, India as per the provisions of the
Biological Diversity Act, 2002

4. Capacity Building Workshop on ABS provisions of the BD Act and e-
Filing Process of ABS Applications to the Patent Attorneys

Centre for Biodiversity Policy and Law, NBA organized a Capacity Building
Workshop on Access and Benefit Sharing (ABS) provisions of the BD Act and e-
Filing Process of ABS Applications to the Patent Attomey's on 14h September,
2018 at NBA, Chennai,

LIST OF OFFICIAUNON.OFFICIAL MEMBERS PARTICIPATED

Secreta rv. National Biodive rs itv ritv

Shri T Rabikumar, lFS,
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1. Dr B Meenakumari, Chairperson, National Biodiversity Authority

2. Dr Sujata Arora, Advisor, MoEF&CC

3. Dr P C Battacharjee, Guwahati.

4. Dr. Gunasekaran Asst. Commissioner, Seeds, Department of Agriculture
and Cooperation.

5. Dr. Darshan Shankar, VC, TDU, Bangalore.

6. Dr. M A Atnnnand, Direclor, NIOT, Chennai.

7. Dr. Yogesh Shouctre, NCCS, Departnent of Biotectrnology, University of
Pune.
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The draft proceedings of the 47 Authority meeting of the National

Biodiversity Authority held on 26th September, 2018 at Chennai was circulated to

the Members vide email dated 12th October, 2018 for seeking their comments- ln

response, Prof. Umesh Rai and Dr. Darshan Shankar have informed no

comments on the draft

Decision: The members confirmed the proceedings of the 47th Authority

Meeting' 
Action: secretary, NBA

2

48.01 : Confirmation of Proce€dings of the 4 Authority meeting

Prcceedrngs of the 48h Aulhonty l4eeting dated 298 October 2018, Chennai

Proceedings of the 48th Authority Meeting of the National Biodiversity

Authority held on 29-10-2018.

The forty eighth Authority meeting of the National Biodiversity Authority

(NBA) was held on 29th October 2018 at the Conference Hall, National

Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-|.

At the outset, the Chairperson, NBA extended a warm welcome to the

members and briefed about the activities of NBA from the last authority meeting

which included participation in national and international workshops/ conferences.

It was informed that NBA also during the period celebrated 15rh Foundation day

and Swatch Bharath initiatives on 1st and 2nd October 2018 respectively.

The Secretary, NBA then apprised about the status of ABS applications

received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:
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P@eedings of ttle 48b Auftority l&eting dated 2Ss Gob€r 20i8, Chennai

48.02 Action taken report of the 47th Authority meeting

Action on most of the items has been taken and action on the remaining

items is in progress.

Decision: Members noted the action taken.

Action: Secrctary, NBA

48.03: Proceedings ofthe 50n Meeting of Expert Committee on Access and

Benefit Sharing on ABS held on lod' & 11u' September 2018 at NBA,

Chennai.

The 50h meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 1Orh & 'l'lth September 2018 at the National Biodiversity

Authority, Chennai. A total of 61 applications were placed before the EC for

examination.

To mark the occasion of 50th meeting of the EC on ABS on 1lh Sep 2018,

the EC Chairman along with many experts like Dr.R.S.Rana, Shri Ramesh

G.Kalaghatgi, Former EC Chairmen and Dr.T.P Rajendran, Co-chair Dr K

Venkataraman Former Secretary, NBA participated in the meeting and shared

their experiences with the NBA and gave valuable inputs to strengthen the

implementation process of the BD Act.

Decision: The Authority approved the recommendations of the EC on ABS.

Action: Secretary, NBA

J
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The 51sr meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 1Sth & 16th October, 2018 at the National Biodiversity

Authority, Chennai. A total of g3 applications were placed before the EC for

examination. The representatives of three (3) applicants appeared before the EC

and clarified their position on their applications.

It was decided in the EC that, in the light of the Office Memorandum dated

1Oth September 2018 from the MOEF&CC, while examining ABS applications

during the 100 days' time of the OM, the applications will be considered and,

suitable recommendation made on a case by case basis.

The EC has recommended 26 cases to be consadered under the O.M.

dated 10th September 201 8. While considering the recommendation of EC,

members suggested that the benefit sharing in all such cases may be kept at 1%,

SYo and 5o/o on the commercial utilization of the process/ producu innovation; on

the fee received in any form including the licensee/assignee; of the royalty

received annually from the assignee/licensee respectively. lt was also discussed

with regards to patent applications pertaining to Section 3(2) entities where

necessary approvals under section 3(1) has not been obtained, the members

SuggestedthattheapplicantsshallhavetogetapprovalunderSection3(.1)

before considering these Form lll applications under Section 6'

4

48.04 Proceedings of the 5'lst Meeting of Expert Committee on Access and

Benefit Sharing on ABS held on 15th & 16th October, 2018 at NBA,

Chennai
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Decision: 1. The Authority approved the recommendations of the EC on ABS.

2. The benefit sharing of the 26 cases (Annexure 2) shall be 1o/o,5o/o ond 5o/o on

the commercial utilization of the process/ producU innovation; on the fee received

in any form including the licensee/assignee; of the royalty received annually from

the assignee/licensee respectively in all such cases where the approval is

granted under the light of O.M. dated 10h September 2018.

3. The applicants who are to apply in Form I may be intimated.

Action: Secretary, NBA

48.05 To consider cases where the patent has been granted after the

approval of the Authority but before the agreement was signed by

NBA

Rule 18(5) of the BD Ad 2OO2 requires that prior approval of NBA for any

lntellectual Property Right for an invention based on any research or information

on a biological resource obtained from lndia shall be in the form of a written

agreement. There are some cases where Authority had approved the Form lll but

the signing of the agreements was delayed due to discussions between the

applicant and NBA. ln the meantime, patent applications were granted in foreign

jurisdictions/ countries

As per the decision taken in the 4Oh Authority meeting (Agenda item No.

40.03 & 40.04), it had directed NBA secretariat to sign the agreement even after

the patents were granted after considering CSIR application (Application No.

133-A30) as a speciar case. Detairs of the 'r7 cases of apprications of csrR were

placed before the Authority for consideration. similar decision is taken for all
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other such cases where the patents were granted in foreign jurisdictions/

countries.

It was also brought to the notice of the members that the Authority has

considered 30 cases pertaining to CSIR where in principle, applicants has been

granted but patents have been granted without approval of NBA i.e. signing of

agreements. The members agreed that in case where patents are granted after

in principle approval by the Authority, the Secretariat may convey the approval of

the Authority to the applicant by signing the agreement-

Decision: The Authority decided that the Secretariat may sign the agreement in

all such cases where the patents are granted after the in principle approval by

the Authorig.

48.06: Dealing with O.M. dated 20-09-3028 issued by MOEF&CC

The above OM was placed in the 47th Authority meeting as Agenda item

no. 47.10 and the Authority has asked to constitute a committee to scrutinize

and categorize the ABS Applications. A committee of experts was constituted

vide office order No.. NBA,/Law Gen/28/51/18-1912422 daled 10-10-2018. The

Committee met on two occasions (3 days) and examined 1 12 applications

pertaining to 45 applicants and the recommendations of the commiftee was

placed before the Authority for consideration.

.The45applicantspertainingtol,l2applicationswereinvitedforhearing

in the Authority, of which 18 presented themselves (Annexure 2) and nine (9)

applicants have sought for a new date to present their case After considering'

b
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recommendations of the committee of experts constituted by NBA to scrutinize

these cases for scientific evidence, Member discussed about the benefit sharing

in cases were patents have been granted elsewhere without the prior approval

of NBA. Members opined that higher benefit sharing percentage can be fixed.

Secretary NBA explained that the EC on ABS follow a sectoral approval and

whenever traditional knowledge is involved, it usually doubles the benefit

sharing percentage. After discussion, the members agreed that the benefit

sharing may be kept at 1o/o, 5%o and 5% on the commercial utilization of the

procesV producV innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee

respectively.

Members also discussed about the compliance of the provisions of the BD

Act in future by each of the applicant whose applications have been considered

under the O.M. dated 1Oh September, 2018. The Authority also directed the

applicants to spread awareness of the regulatory requirement under the BD Act

and it shall be institutionalised to ensure the same and an undertaking should be

obtained from the applicants that the provisions of the BD Act shall be complied

in future. Dr. Darshan Shankar suggested that NBA can develop a logo for NBA

compliance which the applicants can display in their respective organisation

regarding the compliance of the BD Act.

There were applications under Form lll for 15 lpR by 3(2) entities who

have failed to get approval under section 3(1) to access the bio resources from

lndia for doing research. Members suggested that the applicants in all such

7
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cases shall seek the approval of NBA under Section 3(1) and inform them to

submit application under Section 3(1).

All the applicants were advised to take proactive steps to educate their

staff, partners and collaborators about the provisions of the Act. lt was decided

that in all the cases, the applicants shall organize awareness programs with

regards to with compliance to BD Act and submit a report to NBA.

ln case Form I application where approval is sought to do research of bio

resource obtained from lndia by industries, an upfront payment as per the

approved guidelines may be included while communicating the approval.

ln case of Bioseed Research lndia Private Limited (Application No. 621-

Form lV) procured five (5) Kg of rice in 2O'12 from Acharya NG Ranga

Agricultural University to transfer the rice to an organization in Netherlands. But

for certain reasons the transfer did not happen and the rice was discarded. The

Authority asked the applicant to sign an Affidavit with NBA that the rice material

procured was not utilized for any purpose and the case can be closed.

At their request, M/s, Bharat Biotech lnternational Ltd (Application Nos.

1449, 918, 938, 1O3O and '1446-Form lll) was defened to the next Authority

meeting for unavailability of information on the applications. Livie Bio Pesticides

Ltd(ApplicationNo.1440-Formlll)andTatachemicalsPVt.Ltd(ApplicationNo.

620, 618, 6't 9& 617- Form-l) were asked to provide the status of

commercialization.

8
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M/s Dabur lndia Limited (Application Nos. 1472-Form-l) accessed 142 bio

resources in 2016-17 that goes into 350 products. The representative of Dabur

lndia Limited requested that the benefit sharing may be on the purchase price of

the bio resource than on the ex{ross factory price. Dr. Dinesh Misra opined that

the benefit sharing should be on the end product as the mere presence of the bio

resource adds value to the final product. Dr. Atmanand was of the opinion that

benefit sharing should be proportionate to the input cost of the bio resources. Dr.

Darshan Shankar observed that these are AYUSH based industries which needs

support and encouragement. These products have multi-level composition and

usually include a significant proportion of inputs which are of non-bio resource

origin. Secretary, NBA pointed out that benefit sharing of commercial utilization

has two options as per the ABS guidelines while granting approval; it has to be

mutually agreed. ln the instant case, since large quantity of bio resources are

accessed and conservation of these bio resour@s is a matter of utrnost priority to

ensure sustainable supply. He pointed out that so far NBA has not considered

any benefit sharing on the purchase price and was apprehensive whether in

other cases of commercial utilization such as access to microbial cultures the

benefit sharing on purchase price would become insignificant.

chairperson, NBA is of the opinion that the purpose of regisration is to

encourage more users of the bio resources to compry with the provisions of the

BD Act. After detaired discussion, it was decided in the instant case to charge

benefit sharing on the purchase price of the bio resource.

I
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48.07: ltems for information

'1. Designated Repositories:

NBA constituted a Core Expert Group (CEG) to develop guidelines for

eligibilityconditions/parametersforidentificationofrepositoriesunderSection39

of the BD Act in accordance with the decision taken in lhe 42nd Authority meeting

10
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Decision: 1. The Authority approved the Form lll applications with the Benefit

sharing kept at kept at 1Yo, SYo and 5o/o on the commercial utilization of the

process/ producu innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee

respectively given in Annexure 2.

2. After detailed discussion, it was decided Dabur lndia Limited in the instant

case (Application No. 1472-Form l) may be charged of benefit sharing on the

purchase price of the bio resource for the year 2016-17 only. The basis of the

benefit sharing will be reviewed for subsequent applications

3. The applicants shall fumish an undertaking that provisions of BD Act shall be

compiled with in the future.

4. The clauses in the approvals (agreements) may be modified appropriately by

the NBA Secretariat,

5. lt was also decided that NBA may go ahead with the implementation of the

decision without waiting for the finalization of the proceedings.

Action: Secretary, NBA
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of NBA. The CEG developed a draft Criteria for designation of national

repositories and recommended the same to the Authority for consideration. The

Authority in its 46th meeting considered the recommendations and directed NBA

to write to the notified repositories and seek details of deposits held by them.

NBA vide letter dated 05.',l0.2018 communicated the Criteria for designation of

national repositories such as details of specimens held by them which were

deposited and focal point for corresponding with NBA as required in the guidance

issued in this regard.

2. Seeking Proposal from Andhra Pradesh Biodiversity Board:

The PCCF, Andhra Pradesh Forest Department vide letter dated

11.11 .2016 submitted a revised proposal seeking financial assistance with a tune

of Rs.100.55 Crores (i) For infrastructure investrnent, (ii) For annual

infrastructure maintenance & manpower and (iii) For annual regeneration and

conservation measures. They have requested for release of 75Yo of the total

amount out of the benefit sharing amount realized on the access of Red Sanders

wood, while the balance of 25o/o fund will be borne by the Ap Govemment. As

decided in the 4dh Authority meeting NBA released a sum of Rupees three

crores as first instalrment to Ap Forest Departrnent for afforestation and

conservation of Red Sanders.

Subsequent to the decision of the 40h Authority meeting of NBA, NBA

vide retter dated 28.02.2017 rereased an amount of Rupees Three crores to the

Andhra Pradesh state Biodiversig Board to disburse the same to the Andhra

Pradesh Forest Department, as a first instarment, for the purpose of afforestation,

11
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regeneration and protection of Red Sanders forest areas and conservation of

Red Sanders.

NBA vide letter dated 01.10.2018 requested the AP SBB to submit a

proposal to NBA for seeking funds for carrying out the actavities suggested in the

report by the BMC / VSS/ EDC/ JFMCs/FPCs concerned of the 20% of the BS

amount accrued as access of Red Sanders, as recommended by the Expert

Committee. lt was also requested that the SBB may advise the Andhra Pradesh

forest department to submit a proposal to NBA through SBB for releasing the

second installment of BS funds.

12

2. Plant quarantine and Animal quarantine - Compliance with provisions of

the BD Act while exporting the biological resources:

ln the 44th Authority meeting, the members pointed out that some of the

firms are selling the biological resources through online portal for which

compliance of the BD Act has to be ensured and the same needs to be

monitored. Members directed the NBA to apprise the Plant Quarantine

department and Animal quarantine department, about the provisions of the BD

Act and its requirement for ensuring compliance of BD Act by the Parties, while

exporting the biological resources. Accordingly, NBA vide letter dated 04.09 2018

& 1 1 . 1 0.20 18 requested the Joint Secretary, Department of Animal Husbandry

DairyingandFisheries&PlantProtectionAdviser,DirectorateofPlant

Protection, Quarantine & Storage respectively to involve the Animal Quarantine

and certification service to ensure that export of the biological resources from
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lndia is taking place with due approval of the NBA,/ SBB as per the provisions of

BD Act.

4. Awareness creation on the implementation of the BD Act

NBA is actively undertaking several initiatives for creating awareness

amongst various stakeholders about the provisions of the Biological Diversity Act,

2002, Biological Diversity Rules, 2004 and Guidelines on Access to Biological

Resources and Associated Knowledge and Benefits Sharing Regulations, 2014,

through various initiatives, including advertisement in newspapers, electronic

media such as radio programs / media workshopy organizing meetings with

different stakeholders, and sensitizing scientists, researchers, and academicians.

IJ
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ANNEXURE-1

List of Participants

Officaal Members

1. Dr (Mrs) B.Meenakumari
Chairperson,
National Biodiversity Authority, Chennai

2. Dr Sujata Arora
Adviser / Scientist 'G'
Ministry of Environment, Forest and Climate Change Govemment of lndia
Room No. V235, Vayu Block, Second Floor
lndira Paryavaran Bhawan Jor Bagh Road
New Delhi-1 10 003

3. Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai -600 1 13

Non-Official Members

4. Dr. Yogesh Shouche
Senior Microbiologist,
National Centre for Cell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashlta - 411 OO7

5. Dr P C Bhattacharjee, Retd.,
Professor & Head,
Department of Zoology,
A,/3 Asiyana Housing Complex
Maligon,
Guwahati -78101 1, Assam

6. Shri Darshan Shankar,
Chancellor,
Trans Disciplinary University, C/o
Foundation for Revitalization of Local
Health Traditions (FRLHT),
7412, Jarakabande Kaval, Post Attur
via Yelahanka,
Bangalore - 560 064

T.Dr.MAAtmanand,
Director,
National lnstitute of Ocean
Technology,
Ministry of Earth Sciences,
Velachery-Thambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai - 600 100

8 Dr. Dinesh Misra,
No. 65, Sector 8,

Gandhi Nagar,

Gujarat-382008
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List of Applicants attended the Hearing

ANNEXURE-2

sl
No. Applicant Names Application Nos Numbers Remarks

7
tornara Luca;

Raiesh Mandarapo
1564 & 1566 (Form- I) ,) Approved

2
M/s. Kopper Sustainable
Solution Ltd., G. Babulreddy

l44l (Form l) I

Approved with
upfront paymenl

3
P.B. Gangadhar

1632. t490 &
lOlS (Forn - lII)

Approved

4
M/s-Pioneer overseas
Corporalion

Malathi
Lakshmikumar; T

Srinivasa

516 (Forn- IV) & 575
(Form-l )

.',
Recommendation
to apply througtr
Form I

5 IGCEB
Dr.Syed Shams
Yazdani (ICCEB) 1575 (Form III) l

Recommendation
to apply through
Form I

6 M/s. Dow Agro sciences
Malathi
Lakshmikumar;
B.Suresh Babu

1049, 1043, 1u2,995,
997, 999, l00t &1041
(Form-I)

8

Approved

7
M/s. Gangagen
Biotechnologies P\.t. Lld Aradhana Vipra

1887 (Forn-l) I

Approved

8
M/s Bharat Biotech
Intemational Ltd

M. Divya

14s8, 1030, t446,930 &
918 (Forn - III)

5

Defened

9 M/s l.ivie Bio Pesricides Ltd Arun Kumar (KRS

Partners)
1440 (Form III) I

Recommendation
to apply through
Form I

10
M/s. Anthem Bioscience Pr.t.,
Ltd.,

Dr. Sangesh; Dr
Satish

943 (Forn I) I

M/s. Dabur lndia Limited
Dr. S.

Badrinarayan; A.K
Sharma

t627,16t6,1612, t6l I,
1610, 1609, 1608,
l@7(Form-IIl)

8

Recommendation
to apply through
Form I

72 M/s. Syngenta India Limited Kapil; Surya Rao

Ragali
1064 & 1176 (Forn - I) 2

Approved

13
Dr.Suresh Patankar
Balakrishna I

Approved

M/s. Sri Biotech laboralories ;
Valagro Biosciences Ltd.

M/s. Laila Impex

11

l019 (FornJIl)

15
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Approved

74 CSIR

Dr. Shikha Rastogi;
Dr. a

2023.2085.2029. 1958.
1954. 1952, t94',1, 1945.
1934, 1933, 193t,1928,
r 910, r 908, 1900, 1898,
1895, 

'894, 
t803, I760,

r 7s8, r730, r686, r685,
1683, 1600, 1597, 1595,
1594,I175 (Form- Ill)

i0

15 M/s. Tata Chemicals Pvt Ltd
Neeti Wilson;
SheetalTalwar;
Ramesh Verma

620,618,619 &
617 (Form-l)

.t
Approved

16 ICMR.NIRT
Dr. Srikanth Prasad
Tripathy; Dr. H.K.

Hemanth Kumar
I100 (Form-III) I

Approved

).1
M/s. Bioseed Research India
Private Limited Ra.ianiJaiswal

621 (Form- IV) I
Approved

18 Indian Institute of Science Brinda Varma 858 (Form - lll) I Approved

Total 13
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Proceedings of the 49s Authority Meeting of the National Biodiversity

Authority held on 15-11-2018.

The fofi ninth Authority meeting of the National Biodiversity Authority

(NBA) was held on 15s November 2018 at the Conference Hall, National

Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-|.

At the outset, the. Chairperson, NBA extended a warm welcome to the

members and briefed about the activities of NBA from the last authority meeting

The. draft proceedings of the 48h Authority meeting, incorporating the

suggestions made by some of the members, which could not be included in the

Agenda was circulated to the members. The revised proceedings were placed for

confirmation. The members diaicussed the Agenda ttern No. ut8.06 of the 48h

Authority meeting with respect to case of M/s Dabur lndia Limited (Application No.

1472-Form l), where the applicant had accessed 142 bio-resoirrces in 2O1&17

that goes into 350 products. The Authority members in the 48h Authority meeting

(Agenda item No. 48.06) dedded that the benefit sharing may be charged on the

purchase price of the bio-resources for the year 2016-17 only. The basis of the

benefit sharing will be reviewed for subsequent applications. Based on this

decision, Dr. J.B .Bhat opined and suggested that an assess meclanism is

required for the producls developed using lndian bio resources if'soH outside

India.

2
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The members also suggested NBA to be involved actively in different

social media such as Twitter, Facebook to create more awareness on the

compliance of the Biodiversity Act, 2002

After the deliberations, the members confirmed the revised proceedings of the

48th Authority meeting.

Thereafter, the agenda items were considered as under:

49.0'l: To consider ratification of decisions of Chairperson, NBA for
granting exemption to inventions based on biological resources obtained
outside of lndia.

The NOC granted to M/s lndus Biotech by the Chairperson was placed before

the members for ratification.

Decision: The members ratified the action taken by the Chairperson.

Action: Secretary, NBA

49-02: : Printing & hosting the comprehensive list of lnvasive alien
species prepared by CEBPOL and NBA EC on IAS

A document on the list of lnvasive Alien species was placed before the

members of the Authority. Dr. Sandilyan explained the methods and criteria used

to develop the list of lnvasive Alien species in lndia. Dr- J.R. Bhatt suggested that

the list to tle sent to eminent scientists who have expertise in the flora and fauna

of lndia for their valuable inputs, comments, value addition and vetting. He also

suggested that a Scheme can be initiated from the Ministry on developing a

concrete list of lnvasive Alien Species.

J
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Decision: 1. NBA to send the list of lnvasive Alien species prepared to eminent

scientists with expertise in flora and fauna of lndia for their valuable inputs,

comments, value addition and vetting.

2. A document on the species listed may be prepared for documentation.

Action: Secretary, NBA

49.03: To seek guidance on Application in Form-l ( Appl. No. 1862)
submitted by M/s.Shanghai Shen Da lmp & Exp Co. Ltd China for
access to Red Sanders wood

Shri. Wang Qiurong of Shanghai Shen Da lmp. & Exp. Co., Ltd, China

submitted a Form-l application (Appl. No. '1862) for seeking prior approval of

NBA for Red Sanders from M/s. Andhra Fogaku Pvt Ltd, Hyderabad, lndia for

the purpose of cornmercial utilization (fumiture making) pursuant to the

permission issued by the DGFT. ln spite of repeated remirders, the applicant

had not fumished vitat information sought by NBA.

ln this regard, it is pertinent to mention that the Authority in its 45th

meeting, vide.agenda item no.45.05, held on 27th March, 2018 and in its 47fr

Authority meeting, vide agenda item no. 47.05 held on 26h September 2018,

considered five such Red Sanders applications (Application Nos.950, 952, 1155,

1156 and 1863) who exported the RS wood to the foreign cruntry without

executing the ABS agreement, while their applicalions were still under process.

The Authority observed that applicants submitted their application and also paid

5% of the auctioned amount as benefit sharing to NBA as upfront payment. The

RS wood was, however, exported to China with the approval of Customs and

DRI before executing agreement with NBA. Further, as per the tender

4
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agreement (APFDC/DRUSTC/MMTC), the exporting agency does all activities

on behalf of the applicant, including the lransport of RS wood to the destination

port. Previously the Authority has decided as follows:

The Authority, in the instant case, decided to forgo the procedure for these
four applicants from execution of agreement for accessing biological resources
as they had filed the applications and paid the upfront payment as benefit
sharing.

The Members decided that the instant case is similar to the previous

cases mentioned above and decided to take a consistent stand and forgo the

procedure for this particular applicant from execution of agreement for

accessing biological resources as they have filed the applications and paid the

upfront payment as benefit sharing.

Decision: The Authority decided to forgo the procedure for this particular
applicant from execution of agreement for accessing biological resources as
they have filed the applications and paid the upfront payment as benefit sharing.
The Form lapplication submitted by M/s Shangahai Shen Da lmp. & Expo Ltd is
accepted and ratified.

Action: Secretary, NBA

ln compliance to OM dated 10-09-2018, the above OM was plaeed

in the 47th Authority meeting as Agenda item no. 47.10 and the Authority

constituted a committee to to scrutinize and categorize the ABS Applications. A

crmmittee of experts was constituted vide- office order No. NBA/Law

Genl28t51l18-19t2422 dated '10-10-20,18. The Committee met on one occasion

tr

\?$

49.04 Dealing with O.M. dated 10-09-2018 issued by MOEF&CC
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(2 days on 01.11.18 & 02.11.18) and examined 80 applications and gave their

recommendations and a total of '120 applications was placed before the Authority

for consideration.

The 43 applicants who sought time for personal appearance before the

Authority were invited to present their case along with 77 applicants

recommended by EC for consideratign, of which 36 presented themselves and

seven (7) provided written submission through mail.

. After considering, recommendations of the committee of experts

constituted by NBA to scrutinize these cases for scientific evidenc€, Member

discussed about the beneft sharing in cases lvere patents have been granted

elsewhere without the prior approval of NBA. Secretary NBA eplained that ttp

EC on ABS follour a sectoral approval and whenever traditional knoadedge is

involved, it usually doubles the beneftt sharang percentage. After discussion, the

members agreed that the benefit sharing may be kept al 1o/o, 5o/o and 5% on the

commercial utilization of the process/ producU innovation; on the fee received in

any form including the licensee/assignee; of the royalty received annually from

the assignedlieensee respedively.

Members also discussed ibout the compliance of the provisions of the BD

Act in future by each of the applicant whose applications have been considered

under the O.M. dated 10h September, 2018. The Authority also directed the

applicants to spread awareness af the regulatory requirement under the BD Act

and it shall be institutionalised to ensure the same and an undertaking should be

obtained from the applicants that the provisions of the BD Act shall be complied

in future.

b



p
\'\

Proceedings of the 496 Aulhority [reeting dated 15' November 2018, Chennai

There were applications under Form lll by't9 IPR 3(2) entities who have

failed to get approval under Section 3(1) to access the bio resources from lndia

for doing research. Members suggested that the applicants in all such cases

shall seek the approval of NBA under Section 3(1) and inform them to submit

application under Section 3(1).

All the applicants were advised to take proactive steps to educate their

staff, partners and collaborators about the provisions of the Act. lt was decided

that in all the cases, the applicants shall organize awareness programs with

regards to with compliance to BDAct and submit a report to NBA. ln case Form I

appliCation where approval is sought to do research of bio resource obtained

from lndia by indus{ries, an upfront payment as per tte approved guiilelines may

be included while communicating the approval.

ln the case of M/s Piramal Enterprises (Form l- Application No. 856),

where the applicant along with different lnstitutes in a DBT funded project,

assayed 1000 isolates of microbes accessed from NCCS and other related

institutes. M/s Piramal Enterprises, after doing the research assigned all the data

to DBT, without prior approval from NBA. The Authority members asked the

applicants to provide an affidavit stating that the research has been completely

assigned to DBT and also to provide a certificate from DBT verifying the above.

M/s Piramal Life Sciences Ltd in their Form-lll application No. 396 on

Murraya koenigLT was granted an lndian patent on 3.1O.2O11 without the prior

approval of NBA but was ceased on 29.3.2014. The Authority members asked

the applicant to provide an affidavit that no patenls have been submitted
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elsewhere related to the instant case. The members of the Authority observed

that the applications F.iiq! l- Apptietion No. 856 andfomi.lllffffiFqn,Noi8go f
submitted by the same company had different names in the Application. The

Authority members asked the applicant to provide a self-attested Acquisition of

the company name.

ln the case, lWs Monsanto Holdings Pvt Ltd-, (Form ll Application No. 289)

transfened Bt Cotton to their company in Pakistan through NBPGR and the

applicant has seized all operations on Bt Cotton in Pakistan from 2014. The

applicant is now a subsidiary of M/s. Bayer Bioscience Pvt Ltd The Authority

members asked the applicants of M/s Monsanto Hotdings hrt Ltd to provide an

Affidavit stating that the bio resource used was sent through NBPGR with PVP

registration st5fu3 and no monetary transactions was irwohrcd as it was for

research purpeed and there are no court case present ard no invstigative

enquiry pertaining to it The rnembers asked the Applicant to also menlion about

M/s Monsanto Holdings hrt Ltd being the subskliary of M/s. Bayer Bioscience

Pvt Ltd in the Afftdavit. The Authority members decided to dose the case after

the consiMion of fteAffravit.

The lists of recommendations given by the Authoriry- for the Applications

are provided in Annexure 2 and 3.

Decision: 1. The Authority approved the Form lll applications with the Benefit

sharing kept at kept at 1%,5% and 5Yo on the commercial utilization of the

process/ producV innovation; on the fee received in any form including the

licensee/assignee; of the royalty received annualty fr6m the assignee/licensee

respectively given in Annexure 2.

o
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2. The applicants shall furnish an undertaking that provisions of BD Act shall be

compiled with in the future.

3. The clauseS in the approvals (agreements) may be modified appropriately by

the NBA Secretariat.

Action: Secretary, NBA

The case relating to submission of Form lll applications by M/s Ultratech lndia

Ltd., New Mumbai 400 705 was presented before the authority for information

and guidance

.Decision: The Authority deferred the item to the 50s Authority meeting

Any other mafter with the information of the Chair

An additional Agenda regarding approval for access to Red Sander Wood

was circulated to the members along with the recommendation of EC on ABS

regarding three Form I applications pertaining to access to Red Sander Wood for

consideration.

Decision:
EC on ABS

The Authority considered and ratified the recommendations of the

v

49.05 : ltems for lnformation
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ANNEXURE.{

List of Participants

Official emberc

'1. Dr (Mrs) B. eenakumari
Chairperson,
National Biodiversity Authority,
Chennai.

2. Dr J.R.Bhat
Adviser
Minis{ry of Environment, Forest and
Climate Change Govemment of lndia
Room No. V 235, Vayu Block,
Second Floor
lndira Paryavaran Bhawan Jor Bagh
Road
New Delhi-110 003

3. Shri Elamurugannan, lFS,
AIG Forest, MoEF&CC,
Government of lndia,

Non4fficial tlembers

6. Dr. Yog6h Shouche
Senior Microtriologist,
National Centre for Gell Science
Department of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashtra - 41'l 007

7. Dr. Parimal Bhattacharjee
Professor & Head,
Deparfnent of Zoology,
A/3 Asiyana Housing Complex Maligon
Guwahati-781011

Secretary to the Authority

Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai -$00 I 13

4. Dr. lll A Atmanand,
Director,
National lnstitute of Ocean
Technology,
Ministry of Earth Sciences,
Velachery-Thambaram Main Road,
Narayanapuram, Pallikaranai,
Chennai - 600 100

5. Dr. llanoj Kumar odi,
Scientist-E, Deparhnent of
Biotechnology,
Govemment of lndia,
CGO Complex, Block No.2,
Lodhi Road, New Delhi-110003.

8. Shri Darshan Shankar,
Chancellor,
Trans Disciplinary University, C/o Foundation
for Revitalization of Local Health Traditions
(FRLHT),
7412, Jarukabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 064

i0

tY3

lndira Paryavaran Bhawan Jor Bagh
Road New Delhi-1 10 003
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l-ist of Applicants attended the Hearing
ANNEXURE.2

sl
No.

Applicant Na rnes Form Application Nos
Number of
Applications

Recommendations

1 M/s Laila Neutraceuticals P.B. Ga ngadha r

1147, t149, 50, 1151,
1 158, 1160, 1t71, 1172,
1193, 1194, 1195, 1196,
1205

13, Approved

2 M/s Laila Pharmaceuticals P. B. Gangadha r lI 1148, u57 2 Approved

3
Nilesh Shah, Sunita
K. Sreedharan

t 1457 I Draft Agreement to be sent

4
Katlagadda Bhaskara Rao &
Mr. Babu P. Vadlamudi

Katragadda

Bhaskara Rao
t 922 l Approved

5 Mr. Shatrughna Prasad Vaidya Dr. R.K Ravikumar lI 260 1 Approved

6
Mis Metahelix Life Sciences
Ltd

Mr. suresh kumar
& Dr. Sandhya
Agarwal

t 1 116 I Approved

7 Dr. Pawan Kunrar Saharan
Ms, Uma Baskaran,
Deepti Sood

t 768 1

8
M/s Advance Enzyme
Technologies Ltd

Ms. Uma Baskaran,

Deepti Sood

I 707.712 2 Apply in Form I

1482 I Aa-,1to$t"[,'il, *,Approved

9
Tarr:il Nadu Agriculture
University

Dr. R. Gnnanarh &

Udayasuriyan

t 718 1 Approved

I

11

l

M/s Cadila Pharmaceuticals
Ltd

Approved
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10
M/s Nagarj una Ener'ry Pvt.
Lrd. Mr. Arun Kumar

1003, 1004, 1005, 1006,
1050

5 Approved

hl11 M/s Sentiss Pharma Pvt Ltd
Dr. A. Yamuna, K&S

Partners
t 676,97 5 2 )

_l
Approved

12 M/s Amplicon Express Irc. Mr. B. Jaganmay
Ana nd BI 864 I Approved

I

Closure. AfTidavit saying that the
research is assigned to DBT and a
ceilificate from DBT to veri!

856

13 M/s Piramal Enterprises

Ms. Seema
Akhelikar, Yogita
Kara kkadavath,
Sridevi Krishnan 396 l

Selfattested Acquisition to be given.
Affidavit that there ale no patenlsIl

74 Acharya Vidya Narayan Approved. Benefit sharing to be shared

from the time ofthe conrmercialization

Ms. Seema
Akhelikar, Yogita
Kara kkadavath,
Sridevi l(rishnan

t2l I

Apply in Form I for all the species that
hdve been screened.

1640
15

M/s Sun Phanlaceuticals
Industries Ltd.

I 199 I
Apply in Form I. Upfront payment

considered and will be leverted backIt

16 Apply in Fom I
Ws Indian Oil Corporatioon
Lrd.

674, 673,753,744, 1657 ,

1658
6

17
M/s Bioved Pharmaceuticals
Pvt Ltd.

3 Apply in Form I
Mr. S.R. Bajekar &
Ms. Suneeta

Chaskar
It 730, 83s, 837

1.8
1 Approved

A^.ilt 
^.01 

t:ti\r.t: /' !'
Fiona Rachel Savory

Dr. Uma
Ramakrlshnan sll

19 M/s Ari Healthcare Pfi Ltd i Approved
Dr. Nipa nikar
Sanjay & Sanjeevan
Kanjilal

I 571

:
\

12

I

I 1

I
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20
M/s Monsanto Holdings Pvt
Ltd.

Mr. T. Sreenivasan,
Dr. Deepak Prem

lt 289

Affidavit that the bioresource was sent
though NBPGR with PVP registration
status and no monetary transactions
happened; there are no court case
present and no investigative enquiry,
The Afiidavit should also mention
abolt Monsanto being the subsidary of
Bayer. Closure after consideration

n
4<"

Mr. T. Sreenivasan lI 577 1 Approved2r
M/s Maharashtra Hybrid Seeds

Company Ltd. (MAHYCO)

t674Mr. T. Sreenivasan I MAHYCO to apply in Form IUniversity of Delhi, South
Campus & M/s MAHYCO72

t 1749, 1750 a Apply in Form IM/s Phl4omyco Research Pvt
l-rd.

Mr. Tomal
Dattaroy, Mr. C.

Surendra Raju

t

1722,1735, r740, r805,
1734, t736, 1737, 1739,
t7 t9

9

APply one Form I for the organism
Spirulina in the case of 1737, 1739,
1736 and 1719 or Form Ishould be

applied based on the research projects.

Mis Reliance Industries Ltd.24

Dr. E. Sreekumar 1086 l
Emory University should apply in Form
IiI to comply with the BD Act25

Ms. Abhilasha

Tripathi
IV 616, 515,615,625 4

Application 515,616: Affidavit to be
given stating that Indian biological
resource was not used. Application 5l 5,

625: Apply in Form I for
ratifi cation.Affi davit for reason for
clssure. Fonn IV will be closed after
approval of Form I

Mis Bayer Biosciences Pl4

Lrd.
26

lI 976 l Approved
Ms. Mita, Khurana

& Khurana Law firm27
M/s iamia Hamdard & M/s/
Arbo Pharmaceuticals

'13

Raj iv Gandhi Centre for
Biotechnology



Proceedings of the 49s Autho ty [,lseting dated 15rr Novembor 20,1g, Chennai

28
Dr. Shukla Mukesh Harilal,
Shri. Trivedi Meetesh
Pradipkumar

Ms. Mita, l(hurana
& Khurana Law firm t 1485 Approved .

Dt. Shukla Mukesh Harilal Approved '
Ms. Mita, l(hurana
& Khuraha Law firm
(Gave AuthorizBtion
letter to present)

t 770 l29

M/s/. Bharat Biorech
lnternational Ltd.

Apply in Form I. Affidavit to state that
there are no cases under subjudice.

Mr. B, Karth, Hasan

& Singh firm
l 918,930, 1446, 1030, 1458 5

31 M/s/. Tlanspek Industry Ltd Mr. Manda r I Apply in Form I.l \602

32
M/s. Bharat Petroleum
Corporation Ltd.

Apply in Form I.,Affidavit to state that
there are no cases under subjudice and

no commercializtion has been done.
Ms. Gayath ri l 740 I

33 Prof. Apama Dixit ApprovedMs. Gayathri l 964 I

34
Omni Active Health
Technologies Ltd. S. Majurndar 1

.Apply in Form I. Benefit sharing to be

shared from the time ofthe
commercislization.

1076

Rejected/Closure (Draft Agreement to
be sent) r

M/s. Cliarak Phanna Prt Ltd. llt 102

36 Dr. Atul M. Desai Approved rl 1034 1

'llotal 81

-<\{

14

1

30

t

1
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l-ist of Applicants who gave wriften submission throu gh mail.
ANNEXURE.3

SI

No.
Applicant Form

Appllcation
Nos

Number of
Appllcations

1

M/s. Tata Chemicals Pvt. Ltd
(Attended hearing of 48th
Authority meeting on 29th
October 2018) 496 1, Apply in Form I

2

tvl/s. Sri Biotech Laboratories
lndia Ltd 1-726, rt28 2

The Original managernent to apply in
Form I

3

Wacker Metroarck chemical
Pvt Ltd. t 934 1 Apply in Form I

4 ICAR t 1548, 1549 2

To attend the hearing on 10th
December 2018.

5

CSIR (Attended hearing of
48th Authority meeting on

29th october 2018) t 203s,2016 2 Approved

6 M/s. Puri Oil Mills
l lt 1463 1 Approved

7

Dr. Suresh Patankar
'Balakrishna (Attended hea rinB

of rtSth Authority meeting on
29th October 2018) l 1513 1, Approved

Total 10

\1
4E

Recommendations

t
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Proceedings of the 50th Authority Meeting of the National Biodiversity

Authority held on 10th and 11e December 2018.

The fiftieth Authority meeting of the National Biodiversity Authority (NBA)

was held on 10th and 1lb of December 2018 at the Conference Hall, National

Biodiversity Authority, Chennai and was chaired by Dr. B. Meenakumari,

Chairperson, NBA. The list of participants is placed at Annex-|.

At the outset, the Chairperson, NBA extended a warm welcorne to the

rnembers and briefed about the activities of NBA from the last Authority rneeting.

The Chairperson npntioned about the successful participation of NBA, CEPBOL

and MoEF&CC in the Fourteenth meeting of the Conference of the Parties (COP-

14) to the Convention on Biodiversity held betweenl Th-29h November 2018 at

Sharm El- Sheikh, Egypt. She also informed the members about organizing a side

event by NBA, MoEF&CC, UNEP, GEF, GlZ, UNDP, CEBPOL, UNU-IAS on

'lndia's insights from head starting the implementation of Access and Benefit

Sharing and launch of an online @urse on ABS'at COP-14 on 27h November

2018.

NBA had organized a Human resource development training program for

the staff on 6h and 7h December, 2018.

The Secretary, NBA then apprised about the status of ABS applications

received, trends in receipt of application and their disposals.

Thereafter, the agenda items were considered as under:

2
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50.01: Action taken report of the 48th Authority meeting

The Authority in the 48h Authority meeting had decided that the applicant

who had applied in Form lll and had accessed bio resource without the approval

of NBA, should apply under Section 3(1) to access the bio resources from lndia

for doing research and then consequently Form lll would be approved with the

Benefit sharing kept at 'l %, 5o/o and 5olo on the commercial utilization of the

process/ producy innovaton; on the fee received in any form including the

licensee/assignee; of the royalty received annually ftom the assignee/licensee

respectively. A total of '16 Form I applications have been received of the cases

that were considered under the O.M. dated 10-09-2018 issued by MOEF&CC

under Section 48 of the Biological Diversity AcL

Action: Secretary, NBA

50.02: Access and Benefit Sharing of M/s Ultratech lndia. Ltd

Decision: 1. Members noted the acton taken.

M/s Ultratech lndia Ltd., New Mumbai 400 705 submitted Form lll

application (Application No. 724) on 20.O2.2O14 seeking prior approval of NBA

for obtaining patent (1519/MUMl2O12) for the invention tided "Herbal composition

for vaginal treatment'. The applicant used five biological resources procured from

M/s. Konark Limited, a vendor in Mumbai. The Application was placed in the 35th

3
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EC on ABS, which recomrnended for approval with beneft sharing as per

Regulation I of the ABS Regulations, 2014 and the 36th Authority approved it.

The Applicant, on 24.05.2016, executed the ABS Agreernent. As on date, the

patent is yet to be granted.

ln their annual report submitted to NBA dated 29.07 .2017 , the Applicant

intimated that they have developed a product based on the invention, viz. "18

Again" and furnished the ex-factory sale figure during the period ftom July 2016

to June 2O17 as Rs.10.16 lakhs. The Applicant, having commercialized the

invention, shall pay a benefit sharing of 0.2% of the annual gross ex-factory sale

of the product which shall be worked out based on the annual gross ex-factory

sale minus governrnent taxes, as per the benefit sharing dause approved by the

Authority, after the grant of the patent.

Now, the Applicant has sent the benefit sharing amount before the grant of

the patent. However, the benefit sharing obligation is triggered only after the

grant of patent as per the Benefit sharing agreernent. Members discussed

whether the arnount can be accepted. lt was also inforrned that when patent is

granted, it will be from the date of filing of the patent. So, any commercialization

during suctr period i.e. from the date of filing of the patent r,vould corne under the

puMew of Section 6 of the Biodiversity Act, 2002. ll the patents are not granted,

then such activities would be out of purview of the Section 6 of Biodiversity Act,

2002.

The members of the Authority discussed the instant case and deliberated

that NBA should accept the benefit sharing amount from the Applicant. The

4
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rnembers also rnentioned that a prior intimation regarding the benefit sharing has

to be given to the Maharashtra SBB from whose jurisdiction the biological

resources were accessed.

The Authority deliberated that in future, the benefit sharing should be

accepted from the applicant only after the patent is granted. However, the

amount should be calculated from the tirne of commercialization.

Decision: t. NBA to accept the benefit sharing amount given by M/s Ultratech

lndia Ltd.

2. A prior intirnation regarding the benefit sharing to be sent to

Maharashtra SBB.

3. NBA should accept the benefit sharing from the applicant only after

the patent is granted from the tirne of comrnercialization of the invention in

the future.

Action: Secretary, NBA

50.03: Eletails of Form4 applications received by the NBA

The Authority, in its 37h rneefng held in March 2016 under agenda item

37.14.02, decided that the lndian researchers / scientists should provide prior

intimation to the NBA in the prescribed fofilat viz-, Form - C for deposition of

microorganisms in other country's repository for claim of novel species for

publication in journals. However, if any non-lndian person / entity intend to

access the deposited lndian biological resource from the foreign repository,

he/she should obtain the prior approval of NBA as per Section 3 of the BD Act,

2002.

5
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2. NBA has rec€ived 88 such intimations since March 2016 - September

2018 and the same have been reported to the Authority from time to time. Since

July, 2018, the Secretariat has received seven (7) Form-C applications of which

four (4) intimations received through online and three (3) through offline.

Decision: Members noted and ratified the action taken on the Form- C

applications by NBA.

50.04: Proceedings of the 52'd Meeting of Expert Committee on Access and
Benefit Sharing on ABS held on 04th December 2018 at

NBA, Chennai

The 52d meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 04h December 2018 at the National Biodiversity

Authority, Chennai. A total of 63 applications were placed before the EC for

examination. \A/hile examining the ABS applications, the EC has also made their

recommendation on generic issues as under:

) The rnembers felt that the categorization of cases of applications involving

contravention has speeded up the processes under the Ministry's OM.

) EC on ABS observed that for the collection of air samples, the present

upfront guidelines do not contain any provision. Hence, the EC

recommended that upto 25 petri disheyplates may be taken as one Unit.

The same may be incorporated in the guidelines suitably. (Annexure 2)

) \Mth regard to the traditional knowledge holders applications submitted by

NlF, Ahmedabad, EC felt that clarifications on the holding of TK by

6
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individuals/ community is required and hence, a representative of NIF may

be invited for the next meeting of EC.

Forty two Fonn-lll applications and eight (8) Form-l applications were

recomrnended for approval by the 52d rneeting of EC on ABS for ratification

Decision: 1.The Authority approved the recommendations of the EC on ABS and

also agreed that, 25 petri dishes/plates can be taken as one Unit

for the collection of air samples.

2. The arnended guidelines are given in Annexure 2

50.05: Dealing with O.M. dated 10-09-2018 issued by MOEF&CC

NBA has received an Office Mernorandum dated 10.09.2018 issued

by Ministry of Environrnent & Forests and Climate Change under section 48 of

the Biological Uversity Act br enhancing implernentation of the Act quoting that

large numbers of entities are not fully aware of the provisions of the BD Act but is

desirous of conplyirg with the same.

Accordingly, the above O.M was placed in the 47s Authority meeting as

Agenda item no. 47 .1O and the Authority asked NBA to constjtute a committee to

examine the Scientific Evidence of the ABS Applications and accordingly

committee has been duly constituted and met one occasion (2 days on 01.11.18

& 02.11.18) and examined the applications and gave their recomrnendations.

The applicants (35 apptications) vvho were already issued 19(3) notices

and not presented their case in the earlier Authori$ meeting held on 29.10.2018

7
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& 15.11.2018 and those who sought eltended tirne including those applicants not

responded so far were invited for hearing before the Authority rneeting for

disposal under Para 4 and 5 of the O.M No. C- 12025/8/15-CS -lll dated

10.09.2018 issued by MoEF&CC.

. After considering, recommendations of the committee of experts

constituted by NBA to scrutinize these cases for scientific evidence, Member

discussed about the benefit sharing in cases were patents have been granted

elsewhere without the prior approval of NBA. Secretary NBA explained that the

EC on ABS follow a sectoral approval and whenever traditional knowledge is

involved, it usually doubles the benefit sharing percentage. The members

agreed that the beneft sharing may be kept at

o 1o/o on the annual gross ex-factory sale minus government taxes

where the applicant himself/herself commercializes the procesy

producU innovation

. 5% on the fee received in any form including the licensee/assignee

fee, if the applicant assigns,/licenses th€

process/producUinnovation to a third party for commercialization

. 5o/o of the royalty amount received annually from the

assigneeflicensee

A total of 39 applications (Form l- 7; Form ll- 2; Form lll- 28 and

Form lV- 2) were placed before the 50h Authority meeting. 16 applicants

attended the hearing, 23 applicants gave written submission through mail and

two were considered for direct submission. Members suggested that the

applicants who had failed to get approval under Section 3(1)to access the bio

8
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resources from lndia for doing research. shall seek the approval of NBA under

Section 3(1) and inform them to submit application under Section 3(1).

The applicants were advised to take proactive steps to educate their staff,

partners and collaborators about the provisions of the Act. lt was decided that in

all the cases, the applicants shall organize awareness programs with regards to

with compliance to BD Act and submit report to NBA within three months after

signing the agreernent. ln case Form I application where approval is sought to do

research on bio resource obtained from lndia by industries, an upfront payrnent

as per the approved guidelines rnay be included while communicating the

approval.

M/s. Evonik lndusties AG, submitted an application in Form I (Application

No.436) to access trrvo vials of pennanent strain cultures of bio-resources

(Thraustochytrrt and Schizochytrium limacinum). The said vials u€re proposed

to be accessed from M/s. Avesthagen Ltd. Bengaluru. M/s. Avesthagen is an

entity under Section 3(2) of the Bodiversity Act, 2002 who has not obtained prior

approval under the Act to access bio-resources. ltlUs. Avesthagen have also

obtained patents from ten countries without prior approval under Sectjon 6 of the

Biodiversity Ad, 2OO2. The rnenbers of the Authority opined that the access by

M/s. Avesthagen should first be regularized by applying in Form I before 18h

December, 2018 as they had obtained the bio-resource without the required prior

approval under the Biodiversity Ad,2OO2. Till the access of bio-resource by lvUs.

Avesthagen is regularized, the access of the bio-resource from M/s. Avesthagen

by M/s. Evonik lndustries AG cannot be agreed to. This application is closed.

o
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M/s. Charak Pharma Pvt Ltd (Form lll-102) lvho had appeared in the

hearing of the 49th Authority meeting and had rnentioned that they were not ready

to agree with the terms of Benefit sharing and sign the Agreement but will revert

back. The Applicant reverted back and appeared in the hearing of the 50th

Authority meeting and mentioned that they have agreed to the terms of Benefit

sharing and will comply with the Biodiversity 4c1,2002. The rnembers of the

Authority then decided and asked the applicant to give an Undertaking in an

Affidavit that they have agreed to comply with the Biodiversity Act, 2002 along

with a ftesh Form lll application.

The lists of recommendations given by the Authorig for the Applications

are provided in Annexure 3.

It was infonned that so far 23 fresh applications have been received to be

considered under the O.M. dated 10-092018 issued by MOEF&CC. lt was also

informed that more applications may be submifted by applicants by 18h

December, 2018. The rnembers of the Authority discussed the course of action

and deliberated that the applications that are received until 18dl December 20'18

should be scrutinized in a fast track mode. Form I applications that are received

during this period where the bio resource and will be accessed in the future will

be sent to the respective SBBs giving 15 days for their concurrence. The Form I

applications for which the bio resource have already been accessed and will not

be further accessed need not be sent to the respective SBBs for concordance

but the decision taken by the Authority will be communicated to the SBBs.

10
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Further, an Expert Committee rneeting on Access and Benefit Sharing (EC

on ABS) can be held sometirne on January 2nd week of 2019. The members

decided to have the 51't Authority meeting on 246 January 2019 in Chennai.

Decision: 1. The Authority approved the Form lll applications with the Benefit

sharing kept at kept at 1o/o,5o/o and 5% on the comrnercial utilization of the

procesV producU innovation, on the fee received in any form including the

licensee/assignee; of the royalty received annually from the assignee/licensee

respectively given in Annexure 2.

2. The Authority asked the Form lll applicants who are 3(2) entities to

apply in Form I for access of the bio resource for which research has already

been canied out if they have not taken prior approval from NBA

3. The applicants shall fumish an undertaking that provisions of BD Act

shall be compiled with in he future.

4. The dauses in the approvals (agreernents) may be rnodified

appropriately by the NBA Secretariat.

5. The Authority asked NBA to speed up the process of scrutiny of the

Forrns that will be applied before 18h December 2018. Form I applications that

are received during this period where the bio resource have been accessed and

will be accessed in the future will be sent to the respective SBBs for concordance

and the respective SBBs to revert back in 15 days. Secondly, the Form I

applicatons for which the bio resource have already been accessed and no

further access is required need not be sent to the respective SBBs for

concordance but the decision taken by the Authority will be communicated to the

SBBs.

6. The 5lstAuthority meeting to be held on 24h January, 2019 in Chennai.

Action: Secretary, NBA

11
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50.06: To consider recommendations of the proceedings of 1Oth meeting
of the NBA's Expert Committee on Agro-biodiversity held on 12th

October, 201 I

The 10s meeting of the Expert Committee on Agro-biodiversity was held

on 12d, October, 2018 at ttre NBA, Chennai under the chairmanship of

Dr.R.S.Rana, former member, NBA. Five issues were discussed i.e. 1. Export of

seeds of crop varietjes and embryos of farm animals 2. Protection of traditional

knowledge of local communities associated with their registered farm animal

breeds 3. Gap analysis of ex situ conservation of Agro-biodiversity and strategy

for gap filling; 4.Developing strategy for promoting in-s/u on-farm conservation of

Agro-biodiversity; & 5. ldentifying Agro-biodiversity Heritiage Sites for notification

under the BD Act and made their recomrnendations.

The Authority members discussed regarding the ABS issues related to

eport of seeds of Crop varieties (Agenda item 2 of the 10b Meeting of the NBA-

Expert Committee on Agrobiodiversity). Dr. Sujata Arora rnentioned that the

MoEF&CC, in response to a communication received ftom the Department of

Agriculture, Cooperation and Farrners Welhre (DAC&FW requesting to declare

seeds and planting materials of 155 crop species covered under the Seeds Act

1966 as normally traded commodities under Section 40 of the Biological Diversity

Act, had informed about the recommendations of NBA's Expert Committees on

NTACS and Agrobiodiversity on the matter which were endorsed by the Authority.

The MoEF&CC had also offered to have a meeting with DAC&FW on the matter

if they so desire. However, no further communication has been received from

DAC&FW so far in response to this letter from MoEF&CC. Chairperson opined

12
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that a letter can be sent to MoEF&CC requesting the Ministry to convene a

rneeting with the Ministry of Agriculture regarding the Export of seeds of crop

varieties.

The rnembers discussed on the protection of Traditional knowledge of

local communities associated with their registered Farm animal breeds (Agenda

item 3 of the 10t' Meeting of the NBA-Expert Commiftee on Agrobiodiversity)

where rnembers opined that a legal opinion is required to take further action.

The rnerbers discussed the gap analysis of ex-situ conservation of Agro-

biodiversity and strategy for gap flling proposal and deliberated that project

proposal required revision regarding the partitioning of the consolidated funding

requirernents of the two components and decided to write to ICAR regarding the

funding of the proposal.

Decision: 1. NBA to write a letter to MoEF&CC requesting he Ministry to

convene a rneeting with the Ministry of Agriculture regarding the Export of seeds

of crop varieties.

2. To seek legal opinion on protection of Traditional knowledge of local

communities associated with their registered Farm animal breeds

3. To write to ICAR regarding the proposal on gap analysis of ex-situ

conservation of Agro-biodiversity and strategy for gap filling

50.07: Any other information with the permission of the Chair.

50.07:01 : Confirmation of Proceedings of the 49th Authority meeting

The draft proceedings of the 49th Authority meeting of the National

Biodiversity Authority held on 15th November, 2018 at Chennai was circulated to

the Members for seeking their comments.
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Decision: 1. The members confirmed the proceedings of the 49th Authority

Meeting.

Dr. Darshan Shankar expert member with the permission of chair placed

before the Authority, a proposal to facilitate, especially the non-commercial

research on biological resources under the Biodiversity Act, 2002. Ever since the

enactrnent of the Biodiversity Act, 2002, around 400 applications have only been

received for research. The research on biological resources is undertaken

through lnstitutes of DBT, DST, CSIR, ICAR and others. ln order to enhance the

compliance of the Act for non-commercial research, these institutes may be

encouraged to establish a rnechanism for compliance under the Biodiversity Act,

2OO2. the heads of these lnstitutes will assume responsibilities for such

compliance.

Members agreed that the approval for non-commercial research under the

Biodiversity Ad, 2002 is low. Efforts are required to seate more awareness

among the stakeholders who use bio resources to comply with the Biodiversity

Ad., 2002. Members opined that an intemal discrrssion is to be done before

proceeding on this matter.

Decision: NBA Secretariat may examine this and put up a brief report for the

consideration of the Authority in the next meeting.

50.07:02: CEBPOL

Chairperson informed the rnembers that Centre for Biodiversity Policy and

Law (CEBPOL) was established in NBA under the bilateral co-operation between

14
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Governrnent of lndia and Governrnent of NoMay. The total budgetary allocation

of this project is Rs. 17,45,08,708 (lndian Fund= Rs. 4,3O,OO,OO'll24.M%l;

Norwegian Fund= Rs. 1 3,15,08,707 [75.36%] ). The project which works on

certain identified thernatic areas like ABS, multi-lateral Environrnental

agreernents, lnvasive Alien species and nafure index ends on 31't December,

2018. The project team at NBA comprises of three consultants, three fellows and

four administrative staff.

The prolect team over the tirne had acquired specialized skills and

knowledge in their respective fields. This team also provides technical anputs on

various issues to NBA and the Ministy from tirne to time. The budgetary support

from the Norwegian Govemrnent will end in 2018. While appreciating various

actiMties undertaken by CEBPOL, reports published under the project, rErnbers

highlighted its relevance and continuance.

Decision: Members agreed in principle for the continuation of CEBPOL. NBA

may take up with MoEF&CC and other donor agencies for funding.

50.07:03: An interaction to commemorate the sOs Authority meeting on 1ln
December, 2018

A gathering of ex- Secretaries of NBA, ex- Authority members and other

invited guests to @mmernorate the 50h Authority meeting was organized by NBA

on 11h December, 2018. The list of the participants is given in Annexure 4. The

invited guests shared their experiences with NBA from its inception, the hurdles

that they faced and the growth of it. They also gave valuable inputs to strengthen

the implementation process of the BD Act, 2002
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Some of the suggestions given by the invitees are as follows:

a. Dr. S. Subramanian suggested the need for district level coordination for

effective implementation of the BD ACf , 2002

b. Dr. Darshan Shankar suggested that NBA may enhance the compliance of BD

Ad ,2002 by delegating the responsibility to the users of bro-resources such as

Government sponsored institutes under DBT, DST, ICAR and CSIR.

c. Prof. M.K.Ramesh highlighted the techno-legal nature of BD Act. He

appreciated the role played by NBA as a regulator, law enforcernent and

educator. These varied roles pose a challenge but is also an opportunity for

effective implementation of BD Act, 2002.

d. Dr Sujata Arora and Dr. Sanjay Kumar appreciated the efforts taken by NBA to

create awareness about the provisions of the Biodiversity Act and also on

developing online application platforms for the ease of the researchers and

lnstitutes in spite of having very srnall manpower in hard.

e. The rnembers recommended the need for a research wing or cenfe on

biodiversity policy and law.

f. NBA may bring out a publication to showcase NBA achievements so far

g. lndia is a leader in the implementation of Nagoya protocol and ABS, with this

experience, how to achieve the full potential thereby fulfilling the other objectives

of the Act may also be worked out.

16
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ANNEXURE.l

List of Participants

Of$cial MembeIs

2. Dr Sujata Arora
Adv iser ,/ Sc ient ist ' G'

I{inistry of Env iromrent, Forest and

Climate Change Goverrment of lndia
Roorn llo. V 235, Vayu Block, Second

Floor Indira Paryavaran Bharan

Jor Eagh Road iler Delhi-ll0 003

3- Dr- Sanjay Kumar,
D i rector.
CSIR - lnstitute of Himalayan Bio
resource Technology P 0 llo:6,
Palampur, Himachal Pradesh:'176061

NonOfficial Members

4. Dr. Yogesh Shouche
Senior Microbaologist,
National Centre for Cell Science
Departrnent of Biotechnology Lab,
University of Pune Campus,
University Road, Ganeshkhind,
Pune, Maharashtra - 41'l OO7

5. Dr. Parimal Bhattacharjee
Professor & Head,
Departrnent of Zoology,
A"/3 Asiyana Housing Complex Maligon
Guwahati-781011

Secretary to the Authority

Shri. T. Rabikumar, IFS
Secretary, National Biodiversity Authority,
Chennai -€00 113

6. Shri Darshan Shankar,
Chancellor,
Trans Disciplinary University, C/o Foundation
for Revitalzation of Local Health Traditions
(FRLHT),
7412, Jaralabande Kaval, Post Attur via
Yelahanka, Bangalore - 560 0&1
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'1. Dr (tlrs) B.Meenakumari
Chairperson,
National Biodiversity Authority, Chennai

7. Shri. D. Sathiyan, IFS
Conservator of Forests.
Regional Office. Chennai.
Ministry of Environment. Forest and Climate
Change
lst and llnd Floor, Handloom Export
Promotion Council,
34, Cathedral Garden Road, Nungambakkam,
Chennai - 34
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Annexure 2
Guidelines for upfront payment

Amount of Upfront Payment for Access to Biological Resources for research or bio-survey and bio-
utilization leading to commercial utilization

Purpose 1. Quantity of biological resource for one species upto sKg of
biomass per site;

2. Upto 500 gm or 500 ml of soil, water (microorganisms)
respectively per site

3. 25 petri dishG/plates may be taken as one Unit for air
samples '

Traditional
knowledge
associated
with bio-
resource

Biological resources
Threatened
species from
natural habitat

From natural habitatr
From cultivated
source/ institution /
lndustrial effluent
and wastel

1 2 3 4 5

Nutraceutical or Agricultural Rs.10,000
per collection

Rs.'15,000
per collection

3070 more than
the normal rate

Pharmaceutical, Chemical
and Diagnostic

Rs.'15,000
per collection

Rs.5.000
per collection

Rs.20,000
per collection

3070 more
than the
nomal iate

Cosrnetics and Luxury
producls

Rs.20,000
per collection

Rs.7,000
per collection

Rs.30,000
per collection

30Yo more
than the
normal rate

Environmental bio-
remediation or waste
conversion/ recyding

Rs 2,000
per collection

Rs.1,000
per colleclion

Rs.4,000
per collection

Other Research Rs.5.000
per collection

Rs.2,OO0
per colleclion

Rs.10,000
per clllection

30olo more
than the
normal rate

1. For bioresources available in abundance, the upfront payment will be cabulated @ 50% ot the
amount prescibed at colno-2 & 3 for every 50 kg / site / collection. This formula will not be applicable
for mbroorganism.

2. Quantity of biological resources will be decided by NBA on case by case bastb.

Calculation of Payment:

a) aggregate of each species multiplied by quantity, multiplied by number of collection &
multiplied by number of sites;

b; wherever the soil/water is being accessed the basis of assessment for this purpose shall
be in terms of ml/mg, as the case may be, muhiplied by number of collection &multiplied
by number of sites.

Note: 1. The acsued amount will be shared as per the provisions given in the ABS Regulations, 2014
2. Above rates may be revised from time to time.
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ANNEXURE-3
List of Applicants attended the Hearing

st
No.

Applicant Names Form Application
Nos

Number of
Applications Remarks

1
M/s Sanzyme
Private Ltd

Divya M., B.
Karthik-Khurana
& Khurana

t 1204 ,| Draft Agreement to be sent

2
M/s Livie
Biopesticides Ltd

K & S Partners t 1440 1
Declaration letter for name change
of the company

3
Vittal Mallaya Sci
Research
Foundation

K & S Partners t 2131 1 Applicant to apply in Form I

4 M/s. Praj lndustry t 't714 1 Applicant to apply in Form I

5 Dr. Amit Agarwal S K Associates t 1 Draft Agreement to be sent

6 ICAR
Dr. Balraj S
Param; Dr.
Archana

t 't548, 1 549 2 Draft Agreement to b€ sent

7 M/s. Advanta Ltd
Dr. Elangovan :

Dr. Suhas B.N.
891 1

. Applicant obtained Brinial seeds
from Unicom and Golden Seeds
Ltd in 1994 and 1996
respectively.

. Applicant transfened the lines to
MAHYCO for which the
Applicant applied in Form ll in
20't4.

. NBA after scrutinizing the Form
ll asked M/s Advanta Ltd to
apply in Form lV in 2015

. Applicant mentioned that the
research on transforming Brinial
lines to genetically modified
Brinial lines was stopped in 20'15
and there is no ongoing research
related to it

Decision
a. Applicant to apply in Form I as
joint applicant with MAHYCo
before 18th December 20'18.
b. Undertaking to be given that no
research has been caried out and
is deposited in the Germplasm
repository.
c. Applicant to give in writing for the
closure of Form lV.

M/s. Wacker
Metroark
Chemical Pvt. Ltd

Mr. Anjan Sen l 934 ,| Applicant to apply in Form I
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I Mr Abdul Mueed 137

Applicants who gave written submission through mail

Dr. Sangamesh I 94310
M/s. Anthem
Biosciences Pvt
Ltd.

Draft Agreement to be sent

1'l D. Moses
Jayakaran

1118
Undertaking that no
commercialization has taken place

t 126-4312
Mrs. Wankhedkar
Mahalaxmi
Kamalkar

A. K. Balaji 1

a. Undertaking that no
commercialization has taken place
b. Agreement to be signed by the
agreement

13
Charak Pharma
hd Ltd.(Special
Case)

It 102 1

a. Undertaking in Affidavit that they
have agreed to give Benefit
Sharing.
b. Draft Agreement to be sent to
them

Total 14

sl
No.

Applicant Form
Application
Nos

Number of
Applications

Remarks

1 Mr. Manoj Kumar It 7764 1 Draft Agreement to be sent to them

t t728 1

a.Undertaking that no
commercialization has taken place.

b. Draft Agreement to be sent
Skanray
Healthcare Pvt

ttd. t 1615 Applicant to apply in Form I

4
Shri. Ramakanth
Rajaram Gaikwad t

797 , 799,
207 3

a. A letter to be sent asking the
applicant to sign the Agreement that
has already been sent within a month
failing which action will be taken under
Judicial authority in their Jurisdiction.
b. A clause to be added in the
Agreement to send the geographical

location of the bioresource.
c. BS will be 1% based on ABS

guidelines.

M/s. Panacea

Eiotech t 589,630 2 Draft Agreement to be sent

6

Agharkar Research

lnstitute 1651
,J. Draft Agreement to be sent

20

Dr. Neeti Wilson
a Send a draft Agreement
b Undertaking that no
commercialization has taken place.

1

1

M/s. Rasayani
Biologics Pvt. Ltd.

t 1

I

2

M/s. Bose

lnstitute

1
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l 410 1

A lefter to the applicant asking for an
undertaking that the Applicant has not
done any research with the bio resource
and the case will be closed after
consideration. A copy of this letter will
also be sent to USDA.

366 1

A draft Agreement to be sent to the
applicant with a copy to Hongkong
University and Maharishi University and
covering letter stating that the signing
of the Agreement will help in closure of
the applicationSubramanya

514 1

Undertaking to be given by the
Applicant that no research has been
carried out and the bioresource has

been brought back to TERI9 Dr. Suneel Pandey

1 Can be closed without any action
M/s. Evonik
lndustries AG 636

M/s. Avesthagen I 6M 1

It can be considered only after the
applicant applies is Form I and after
approval, consequently in Form lll. The

Form ll will be considered only after the
approval of Form I and lll.11

1

a. A draft Agreement to be sent to the
applicant and covering letter stating
that the signing of the Agreement will
help in closure of the appliGtion.
b. Undertakingthat no research has

been carried out and no intention to do
further researcht2

Or. Maria Jose

Rubio Cabetas 606

a. A draft Agreement to be sent to the
applicant and covering letter stating
that the sagning ofthe Agreement will
help in closure of the appli€ation with a

copy to University of Alberta and
MSSRF.13

Miss. Tina Harms
& Dr. Miles Dyck 838 1

Dr. Kamalinder
Kaur Singh t 228 1

A draft Agreement to be sent again to
the applicant and covering letter stating
that the signing ofthe Agreement will
help in closure of the application74

7128, 7726 2 Applicant to apply in Form I15

M/s. Sri Biotech
Laboratories lndia
t-td. t

27

Mr. Gary L.

Peterson

8

10
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16

M/s. Sunev
Pharma Solutions
ttd.

List of New Violation Applications for the 50th Authority Meeting

a. A draft Agreement will be sent based
on their submission given in 2015.
b. A letter to be sent along with the
Agreement stating that extracts are
bioresources and are not exempted
from the purview of the Biodiversity
4d,2002.t 1055 1

t7
M/s. Nandan

Biomatrix Ltd. t 443 1

A draft Agreement to be sent also
stating that Eenfit sharing will be
considered from the date of
commercialization.

18 Meena A loshi t 207 1

a. A draft Agreement to be sent to the
applicant and covering letter stating
thatthe signing ofthe Agreement will
help in closure of the application

19

Dr. Priti Kumar,
Dr. Ashok Kumar,

Dr. Prakriti Kumar
and Dr. Adity
Kumar 1816 1, Applicant to apply in Form I

Total 23

5l
No.

Applicant Form
Application
Nos

Number of
Applications

Remarks

I
M/s. Bigtech PYt

ttd. t 1481 1

A letter to be sent that the Application
will be placed in front of the Expert
Committee of ABS and then will be
considered.

2

M/s. Seagrass
Tech Pvt Ltd. I 22s9 1

A letter to be sent that the Application
will be placed in front of the Expert

Committee of ABS and then will be
considered.

22
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Annexure 4

List of participants who attended the 50th Authority meeting Commemoration

'l.Dr.B.

Chairperson, NBA,

Meenakunrari 10. Dr.Balaji, lFS. Rtd. Chairman,CESE-
NBA

2. Shri Darshan Shankar,
Vice-Chanccllor,
Transdisciplinary University

3.Dr.Sujata
Adviser, lt/lcEF&CC

Arora,

4. Dr. Sanjay Kumar,
Director, lnstitute of Himalayan Bio

resource Technology

5. Dr.Atmanand
Director, Chair IOCINDIO (UNESCO)

National lnstitute of Ocean Technology,
Pallikaranai

6. Dr Parimal Chandra Bhattacharjee,
(Retd) Professor and Head, Department
of ZooloSy, Guwahati University,

Guwahati- 781 01 4, Assam

7. Dr.Subramanian, Forrner Member

8. Prof. Dr. L. Kannan
Former Vice-Chancellor, Thiruvalluvar
University

g.Prof. M.K.Ramesh,
Professor of Law,National Law School,
Bangalore

'12. Dr.Venkatraman, Former Secretary,
NBA

13. Dr. N. Mathivanan,
Director and Head,

Centre for Advanced Studies in Botany

University of Madras

14. Shri Udhayan, lFS, Member
Secretary, TNSBB

15. Dr. R. Ramanibai,
Fofiner Head & i/c,

Centre for Ocean and Costal Studies,

University of Madras

16. Shri R K Upathyay, lFS,
PCCF, TNFD, Govl. of TN

17. Ms.Sangeetha Rajesh, MSSRF

18. Shri. D. Sathiyan, IFS

Conservator of Foresls.
Regional Office. Chennai.
Ministry of Environrnent.
Climate Change

19. Dr. Nandita Krishna
Director, CPRF

Forest and

-)?

2. Mr. Rabikumar, IFS

Secretary, NBA

't1. Shri R K Ojha, Member, EC on ABS,
NBA
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Proceedings of the 54th Authority Meeting of the National
Biodiversity Authority, held on 31"1 October 2019

The 54rh Authority meeting of the National Biodiversity Authority (NBA) was

held on 31stof October 2019 al the lndus Hall of Ministry of Environment, Forest and

Climate Change, Paryavaran Bhawan, New Delhi under the Chairmanship of

Dr. V.B. Mathur, Chairman, National Biodiversity Authority. The list of participants is

placed at Annexure-|.

Thereafter, the agenda items were considered as under

54.01: Confirmation of the Proceedings of the 53d Authority meeting

54.02: Action Taken Report of the 53rd Authority Meeting

3

t73

At the outset, Shri. J. Justin Mohan, Secretary NBA welcomed the Chairman,

NBA, Members and Special lnvitees for the meeting. Thereafter, the Chairman, NBA

welcomed all the members which was followed by a round of introduction. The

Authority members also welcomed the Chairperson and Secretary, NBA and

appreciated the efforts taken by the previous Chairperson and Secretary. The

members also welcomed Dr. Sujit Kumar Bajpayee, the newly appointed Joint

Secretary in MoEF&CC who would be responsible for all matters related to

Biodiversity conservation and NBA.

The draft proceedings of the 53d Authority meeting of the National

Biodiversity Authority held on 22d May 20'19 at Chennai was circulated to the

Members seeking their comments. The comments received had been duly

incorporated in the proceedings, as appropriate.

Decision: The members confirmed the proceedings of the 53d Authority Meeting.

Action: NIL

The Secretary, NBA apprised members about the actions taken and actions

that are in progress on the decisions taken in the 53'd Authority Meeting.
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Decision: Members noted the action taken report

Action: NIL

54.03: Proceedings of the S5thmeeting of the Expert Committee on Access and
Benefit Sharing held on'l3th&14thJune 2019

An Expert Committee on Access and Benefit Sharing was reconstituted under

the Chairmanship of Dr.R.V.Varma, Former Chairman, Kerala SBB and

Shri K.S.Sugara, IFS (Retd.) as co-chair on 26rh December 2018. The 55th meeting

of the Expert Committee on Access and Benefit Sharing (EC on ABS) was held on

'1 3rh &14thJune 201 9 at Chennai.

A total of 206 applications and three generic issues were placed before the

EC for examination. One hundred and twenty (120) Form-lll applications and eight

(8) Form-l applications which were recommended by this EC on ABS were cleared

i.e., draft agreement fonivarded to the applicants for execution. The same was placed

before the Authority for ratification. Further, the EC considered 67 applications under

OM issued by the MoEF&CC and made its recommendations and these applications

were also placed for approval. Further, EC observed that in certain OM cases,

applicants have filed single application form for multiple activities and recommended

a way forward.

Decision: (1) The Authority approved the recommendations of the
55th EC on ABS.

(2) The Authority ratified the action taken on the 128

aPPlications.
Action: Secretary

54.04: Proceedings of the 56thmeeting of the Expert Committee on Access and

Benefit Sharing held on 8th& gth August 2019

The 56th meeting of the EC on ABS was held on 8th& grh August 2019 at NBA,

Chennai. A total of 183 applications and two generic issues were placed before the

EC for examination.

4
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Seventy-five Form-lll applications and eight (8) Form-l applications which

were recommended by the EC were cleared i.e., draft agreement forwarded to the

applicants for execution. The same was placed before the Authority for ratification.

Further, the EC considered 78 applications under OM issued by the MOEFCC and

made its recommendations and these applications, were also placed for approval.

Decision: (1) The Authority approved the recommendations of the
56f'EC on ABS.

(2) The Authority ratified the action taken on the 183

applications.
Action: Secretary

54.05: Seeking funds by lnstitute of Wood Science and Technology (IWST) for
maintaining Red Sanders voucher specimens in the repository

The Ministry of Environment, Forest and Climate Change, Govt. of lndia had

designated certain lnstitutions/Organizations to act as "Designated Repository'

under the Biological Diversity Acl, 2OO2 to keep the voucher specimen in safe

custody vide order dated 2ShAugust, 2008. lndian Council of Forestry Research and

Education (ICFRE) had been declared as one of the designated repositories under

the BD Act, 2m.2 and was requested to issue suitable instructions to the IWST to

accept the samples of Red Sanders wood submitted by the applicants as voucher

specimens.

Accordingly, the IWST has received 280 Red Sanders voucher specimens of
various diameters since June 2015 from different buyers for safe custody. IWST has

mentioned vide letter dated 20h February 20'19 that they do not have proper

mechanism / infrastructure to keep and display these discs and have requested a

sum of Rupees Five lakhs for building the required infrastructure for this purpose.

Decision: The Authority decided that the secretariat may release Rs.5.00 Lakhs to

IWST for proper maintenance of the Red Sander samples deposited.

Action: Secretary

5
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54.06: To consider a report of the committee to examine a proposal of
Bombay Natural History Society to designate them as a repository u/s
39 of BD Act,20O2

MoEF&CC vide letter dated 1 8th January 2019 had forwarded to NBA a

proposal of the Director, Bombay National History Society (BNHS) addressed to the

Secretary (EFCC) with a request to consider BNHS as a designated repository to

keep safe custody of species of marine, fresh water and terrestrial fauna.

NBA requested Dr. Dinesh Mishra, Member, NBA and Dr. Sanjappa, Member,

EC on ABS & Former Director of BSI to examine the proposal of BNHS. They

recommended that BNHS cannot be considered as a national repository based on

the guidelines as it was a Society and not a public funded institution. This was

discussed in the 53'd Authority meeting and it was decided to form a sub-committee

comprising of Dr. Darshan Shankar, Dr. Yogesh Shouche and Dr. Sanjay Kumar to

visit BNHS for examining the facilities/ infrastructure/ specimens held by them for

safe custody of the specimens in light of the criteria developed to designate as

repositories u/s 39 of the BD Act. The sub-committee visited BNHS on 24th July 2019

for examining the facilities/ infrastructure/specimens and recommended that BNHS

can be designated as a national repository u/s 39 ofthe BD Act.

The recommendations were deliberated by the Authority members on the

criteria of technical competence and principled policy of not accepting funds from

industries but only from public funds. Dr. Sujata Arora informed that ICFRE and ZSI

have already been designated as a national repository for fauna u/s 39 of the BD

Act, Dr. Darshan Shankar said that BNHS has good expertise scientifically and

technically and have requested for this designation for scientific promotion. He also

mentioned that as BNHS is owned and managed in public interest, it would be good

to designate it as a national repository. shri. A.K. Goyal mentioned that BNHS may

be considered as a national repository but with conditions regarding its accepting

international funds.

6
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Decision: The Authority decided to designate BNHS as a national repository

considering its reputataon and technical expertise. However, this approval

is for only applicable to the instant case.

Action: Secretary

54.07: To consider the proposal of the Andhra Pradesh Forest Department the
tune of Rs 104 crores to release of Second installment from the accrued
funds out of the benefit sharing component realized from the access of
Red Sanders wood

The PCCF, AP Forest Department vide letter no.EFSO2-17120'19tui9-32,

dated 25th July, 2019 had submitted a proposal under Red Sanders forest protection

for the period of 2O19-2O2O to the tune of Rs104 crores as the second installment

from the accrued funds out of the benefit sharing component realized from the

access of Red Sanders wood.

ln this regard, the members deliberated on who will be the benefit claimers

and how the benefit sharing may be utilized based on the provisions of the BD Act,

2OO2. The members said that amount if released to the AP Forest Department

should be through the AP State Biodiversity Board. Dr. Dinesh Misra opined that

vehicles as proposed by the AP forest department in the proposal cannot be funded.

Shri. T. Rabikumar mentioned that a commiftee was constituted under the

chairmanship of Shri. B. Vijayan and a report was prepared on the comprehensive

policy for conservation, sustainable use and fair and equitable sharing of benefits

arising from utilization of Red Sanders under the Biological Diversity Act, 2002. He

mentioned that the committee recommended that the benefit sharing amount can be

directly given to the benefit claimer or can be given to the five forest divisions from
where the Red sanders were accessed for research, conservation and sustainable
uses. The committee also recommended that lso/o of the proposed amount for
conservation of Red sanders should be given by NBA and the remaining 25%
should be given by the state government. He also mentioned that NBA faced a
similar issue regarding the rerease of benefit sharing amount accrued for the bovine
cattle embryos. A simirar committee was formed and the committee recommended
that the benefit sharing amount received should be shared between Andhra pradesh
and Gujarat in the ratio of 60:40 respectively for the purpose of research,

1
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conservation and sustainable use of the cattle breeds i.e. Ongole, Gir and Kankrej.

Dr. Su.jata Arora said that NBA may send the ABS guidelines, 2014 and the report

prepared by the committee on Red Sanders to the AP Forest Department to revise

the proposal for the utilization of the Benefit Sharing component realized from the

access of Red Sanders wood. Shri. Rabikumar mentioned that the previous

Chairperson Dr. Meenakumari had sent letters to the State Biodiversity Boards of

Telangana, Karnataka, Gujarat, Maharashtra and Andhra Pradesh requesting them

to send proposals to utilize the Benefit sharing component realized from the access

of Red Sanders wood but no response had been received. Shri. A.K. Goyal said that

basic guidelines may be formulated and sent to the respective State Biodiversity

Boards where benefit sharing amount is received. Shri Rabikumar suggested that

the responsibility for preparation of the basic guidelines may be given to the EC on

ABS.

Decision: NBA would send the Guidelines on Access to Biological Resources and

Associated Knowledge and Benefit Sharing Regulations, 20 14, and the report

prepared by the committee on Red Sanders to the AP Forest Department to revise

and resubmit the proposal accordingly for the utilization of the Benefit sharing

component realized from the ac@ss of Red Sanders wood.

Action: Secretary

54.08: Evaluation of research proposals on Red Sanders RS

The National Biodiversity Authority in its 32d meeting decided to constatute an

Expert Committee to develop a comprehensive policy to ensure the conservation

and sustainable utilization of the species and further work out modalities for the

utilization of the benefit sharing amount realized out of the access of RS wood.

Accordingly, NBA constituted an Expert committee comprising 28 members under

the chairpersonship of shri. B. Vijayan, IAS (Retd.) with shri B. somasekhara

Reddy, lFS, (Retd.) as co-Chairperson

TheEcrecommendedthateighteenpercent(18%)ofthebenefitsharing

amountShouldbeearmarkedforresearchanddevelopmentonRedSanderswith

respecttospecificthrustareas.Tilldate,NBAhasreceivedRs'86'72'00'000as

benefit sharing amount.

8
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NBA invited proposals on the identified thrust areas from different institutions

including CSIR, ICFRE, ICAR and other Government lnstitutions. A total of 15

proposals were received by the Secretariat for consideration from CSIR, IFGTB,

IWST and CSIR-NEERI. A total of six proposals were recommended with specific

conditions by the Expert committee and were approved in the 52d Authority meetrng.

The conditions were communicated to the proponents and NBA has received five

revised proposals out of the six recommended. The members approved the revised

budget of the proposals. The members also suggested that NBA may invite more

number of proposals on research on Red Sanders from different Universities and

other agencies.

Decision: 1.The members approved the 5 proposals with the revised budget.

2. NBA would invite fresh proposals from different Universities and other

agencies for research on Red Sanders

Action: Secretary
54.09: To consider engaging National lnstitute of Rural Development and

Panchayati Raj (NIRD&PR) for conducting Capacity building
rammes for the PRls/ BMCs/ SBBs representatives

The National lnstitute of Rural Development and Panchayati Raj (NIRD&PR),

is a premier national centre of excellence in Rural Development and panchayati Raj

which builds capacities of rural development functionaries, elected representatives

of PRls, bankers, NGos and other stakeholders through inter-related activities of
training, research and consultancy. Under the CEBPOL project, NBA had joined

hands with NIRD for conducting a series of capacity building programmes for the
master trainers /representatives of pRls on biodiversity governance in general and
formation of BMCs and documentation of pBRs in particular. Towards this, a

Memorandum of Undertaking was executed between NBA, on behalf of cEBpoL,
and NIRD on 24th Jury, 2018. The MoU stipurates that N|RD wourd conduct four (4)
training programmes for the Master Trainer/Train ing of rrainers / representatives of
PRls (one national level programme and three zonal programme).

rn the above training programmes, around 3oo representatives of the various
line departments on panchayati raj institutions, representatives of sBBs, BMCs,
Forest Departments, Rurar Deveropment, Agricurture, Horticurture, Fisheries. Animar

9
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Husbandry, Agriculture Universities, State and Central Universities and Other NGOs

from different states were trained on the provisions of the BD Act as well as

BMC/PBR.

The Authority in the 53'd meeting vide agenda item.no,53.08 considered the

issue and decided that the State Biodiversity Boards may be engaged to conduct

training programs for the Master Trainer/ Training of Trainers / representatives of

PRls, instead of NIRD&PR and the financial requirements on this aspect may be

borne by the NBA. Considering the another Order issued by the Hon'ble National

Green Tribunal (NGT), New Delhi to constitute Biodiversity Management

Committees (BMCs) and document People's Biodiversity Registers (PBRs) in all

local bodies in the State by end of January, 2020, there is an urgency to extend

capacity building programs to the BMCs/ PRls and also technical /scientific support

by NBA to the SBBs/ BMCs.

ln this regard Shri. Rabikumar opined that a MOU may be signed between

NBA and NIRD for conducting a series of capacity building programmes for the

master trainers /representatives of PRls on biodiversity governance and formation

of BMCs and documentation of PBRs. Dr. Dinesh Misra and Shri. A.K. Goyal

opined that both the NIRD and the State lnstitute of Rural Development (SIRD) may

be involved in the capacity building programs. Dr. Darshan Shankar mentioned that

the support by SIRD will strengthen the State Biodiversity Boards. Chairperson

expressed that the SBBs and SIRDs should partner in conducting the programs

and, at present, an MoU may be signed with NIRD. Dr. Darshan Shankar said that

there should be an involvement of other agencies who have the expertise and

infrastructure to conduct such programs.

Decision: 1. NIRD&PR may be engaged for a period of one year for conducting five

caPacity building Programs.

2. The SBBS and SIRDS may act as partners to conduct the capacity

building programs along with the competent agencies'

Action: Secretary.

10
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Accordingly, the above O. Ms was considered in the 47s Authority meeting

vide an Agenda item no. 47.1O and the Authority decided to constitute a committee

to examine the Scientific Evidence of the ABS Applications and give its

recommendations.

The applications which were recommended by the said scientific committee

were placed before the 48h and 49h Authority meeting for disposal under Para 4 and

5 of the O.M No. C-12O251811s-CS -lll dated '10.09.2018 issued by MoEF&CC. The

Authority endorsed the recommendation of the said committee and approved

Form lll applications with the benefit sharing percentage as 1oh, 5o/o and 5% on the

commercial utilization of the process,/producuinnovation; on the fee received in any

form including the licensee/assignee; of the royalty received annually from the
assignee/licensee respectively. Regarding Form- I applications where approval was
sought for, already conducted research on biological resource obtained from lndia
by entities, an upfront payment as per the approved guidelines may be levied.
Besides, organize awareness programs with regard to compliance of the Biological
Diversity Act and furnish an undertaking that provisions of BD Act shall be compiled
in future.

11

54.10: Fixing of upfront payment for research of bio-resource obtained from

lndia for Form I Applicants

The National Biodiversity Authority has received an Offrce Memorandum

(O.M.) MoEF&CC dated 10.09 2018, under Section 48 of the Biological Diversity Act

for enhancing implementation of the Act stating that large numbers of entities are not

fully aware of the provisions of the BD Act but are desirous of complying with the

same. Further there is a need to provide an opportunity to all such entities that are

required to obtain prior approval of the Authority for undertaking activities as

specified under Section 3, 4 and 6 of the Act including cases that may relate to past,

in line with the objectives of the Act and regulate them in a manner that enhances

implementation of the Act.

The members deriberated and decided to revy the highest rate of benefit
sharing component as per existing guidelines (i.e O.So/o) for approved under OM
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Decision. The Authority decided to levy the highest rate of benefit sharing

component as per existing guidelines (i.e 0.5%) for applications approved under OM

dated '10/09/201 8 and 1810312019 pertaining to violation cases for FORM I

applicants and to collect the upfront payment as per the guidelines issued by the

Authority for research applications.

Action: Secretary

54.11: Order passed by the Hon'ble National Green Tribunal, Principal Bench,
New Delhi in the matter of O. A. 347 ot 2016 in the case of Chandrabhal Singh
Vs. Union of lndia

The Principal Bench of Hon'ble National Green Tribunal (NGT), New Delhi

issued notices to all the States and Union Territories to take necessary steps for

enforcement of the Biological Diversity Act, 2002 and Biological Diversity Rules,

2004. The Hon'ble NGT observed that there were gaps in the implementation of the

said Act and the Rules in view of the total number of local bodies existing in the

country. ln compliance with this Order, NBA in coordination with MoEFCC has

conducted periodic meetings with the officials of the State Governments, Department

of Panchayati Raj of the States and the State Biodiversi$ Boards. Additional

Secretary, MoEFCC in his lefter (vide no. C-12O27IOG|2O16-CS|ll dated 30.05.2019)

to the Chief Secretaries of the States also requested for expeditious constitution of

BMCs in achieving the objectives of the Biological Diversity Act, 2002 NBA has

submitted compliance report on the actions taken so far and progress made towards

formation of BMCS and preparation of PBRS in the States

The NGT in its latest Order passed on 9th August, 2019 directed MoEFCC

and NBA to ensure compliance with 100% constitution of BMCS and preparation of

PBRsby3"lstJanuary2020.TheSecretary,NBAmentionedthatameetinghas

been convened for the SBBS every month to discuss the issues and problems faced

bytheSBBs.NBAhasrequestedallthesBBstoprovidetheirinputs/problemsby3'd

November, 2019 which will be submitted to the Court

12

daled 1O|O9/2O1 8 and 18/03/2019 pe(aining to the Form I applications considered

under the OM referred to above.
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The members deliberated that the SBBs and BMCs have to be proactive.

Secretary mentioned that the states have requested a budget of 600 crores for the

constitution of BMCs. The members opined that the formation of BMCs does not

need any funding as it would be done by the Panchayat, whereas capacity building

requires funding. Shri. A.K. Goyal mentioned that Bihar has initiated the formation of

BMCs and Uttar Pradesh has formed 80,000 BMCs without spending any funds.

Dr.Jeetendra Kumar Vaishya and Shri. T. Rabikumar mentioned that there is a

scheme under NMPB where it can provide upto 15 lakhs to the BMCs, if proposals

are submitted accordingly.

Dr. Sujata Arora mentioned that application for condonation of delay has to be

submifted by 9th November, 2019 by NBA and MoEF&CC. Shri. T. Rabakumar

mentioned that it is not the mandate of NBA to form the BMCs and prepare PBRs

but it is the SBB's mandate. NBA's role is to provide guidance to the SBBs for the

formation of BMCS. Hence, all the SBBs have to submit their Affidavit for the

condonation of delay. Secretary, NBA mentioned that till date, no state has

submitted the Affidavit.

Decision:
'1. NBA will reguest the Chief Secretaries of all States to review the follow up

actions required in the context of the Order of the NGT dated gth August 2019.

2. NBAwill also consult with the Counsel appointed by MOEF&CC in the context

of implementation of the NGT Order dated 9b August 2019.

Action: Secreta ry
54.12: Revision of the quantum of financial support given per annum to SBBs

towards various components yrz. Outsourcing of contractual staff
and stre theninq of SBBs

NBA provides financiar assistance to a[ the sBBs towards various
components for strengthening the office of the Member secretaries and undertaking
mandatory works in imprementing the Biorogicar Diversity Act at the state rever. This
financial support is subject to the proposars received from the sBBs during each
financial year based on their requirements.

13
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Shri. T. Rabikumar mentioned that if there is a revision in the quantum of

financial support state wise, then it has to be considered in the BE 2020-21 as it

would be difficult with the existing budget of NBA. He also mentioned that all the

states do not ask for funding. He opined that the SBBs can also request for funding

from other sources such as NMPB, State Government and the Central Government

can fund with respect to the state contribution. He also expressed that States can

obtain funds from CAMPA for documentation of PBRS. Chairperson opined that the

SBBs should send proposals for funding from both NBA and the State government.

He suggested that Authority may 'in principle' approve the revision of the quantum of

financial support based on the proposals received from the SBBs.

Decision: Authority granted approval to the revision of the quantum of financial

support based on the proposals received from the SBBs and subject to

the availability of funds.

Action: Secretary
54.'13: Engaging a Legal consultant in SBBs

ln this context, the SBBs may utilise a part of the financial support provided

per annum by the NBA in engaging a contractual legal consultant for befter and

faster disposal of the legal issues at State level.

Decision: The Authority approved the engagement of a legal consultant in SBBs,

when required.

Action: Secretary

54.14: Revised Guidelines for Operationalization

The revised guidelines for operationalization of Biodiversity Management

Commiftees (BMCs) were finalized by a Committee comprising Dr' R V- Verma'

14

SBBs are the state level representatives playing a similar role like NBA in

implementing the Biological Diversity Act, 2002. SBBs are also statutory,

autonomous bodies vested with legal power to fulfil the mandate of the said Act. ln

this direction, the State Biodiversity Boards frequently deal with legal issues

conceming the BD Act.

of Biodiversity Management

Comm ittees
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Shri Kunal Satyarthi and Shri Pradeep Sarmokadam after incorporating the public

views.

ln the context of the recent NGT Order in August, 2019, the members

deliberated and decided that except the provision on quantum of funding by NBA to

SBB for formation of BMC, the remaining provisions of the guidelines were

approved.

Decision: '1. The revised guidelines for Operationalization of Biodiversity

Management Committees was approved, except on provision on

quantum of funding by NBA to SBB for formation of BMC on account of

limitation of funds being received by NBA from MoEFCC.

Action: Secretary

54.15: Approval of Budget Estimate for the year 2019-20

Budget Estimate for the year 2O19-2O for National Biodiversity Authority has

been prepared and subrrnitted for sanction to the Ministry of Environment, Forest and

Climate Change. The Ministry has accorded sanction to the tune of Rs.20.00 crores

under Grants- in Aid for NBA for the financial year 2019-20. This includes Rs.5.0

crores under Grants-in-Aid - Salaries and Rs.1 5.00 crores under Grants-in-Aid -

General. ln addition to that, an amount of Rs.2.0 crores has been sanctioned under

Special Component Plan for Scheduled Castes. Chairperson mentioned that NBA

has requested funds under the Capital head for a new building of NBA.

The Annual Accounts of NBA for the financial year 2018-19 was approved by

the chairperson and the same was Audited by the o/o The principal Director of
Audit (scientific Departments). The formal certificate of Annual Accounts is awaited
from C&AG. The same was placed for ratification by the Authority.

Decision: The members ratified the Annual Accounts for the financial year 201g-1g;
RE (2019-2020) & BE (2O2O_2O21).

Action: Secretary

15
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54.16: lssuance of No Objection Certificate for invention making use of human
genetic material

Section 6 of the BD Ad, 2OO2 requires that any person applying for any

lntellectual Property Right for an invention based on any research or information on

a biological resource obtained from lndia, shall obtain prior approval of NBA-

However, as per Section 2(c) of BD Act, 'human genetic material'is excluded from

the definition of 'biological resource'. Thus inventions which are based on research

on human genetic material would not come within the ambit of Section 6.

Accordingly, NBA has granted NOC in one case where IPR is sought on invention

based on research on human mesenchymal stem cells.

Decision: The members ratified the grant of NOC where IPR is sought on invention

based on research on human mesenchymal stem cells.

Action: Secretary

54.'17: Consultative Meeting to discuss the plan of

Biodiversity Awards 2020.

on fo r the n ad

The lndia Biodiversity Awards 2020 (lBA 2020) were officially launched by the

Hon'ble Vice President of lndia on May 22,2019 during the celebration of the

lntemational Day for Biological Diversity, along with the release of the poster and

brochure. Chairman, NBA, approved the constitution of an Award Jury which will be

chaired by Dr. Erach Bharucha, Director, BVIEER, and Co-chaired by Dr' A K'

Gupta, Former PCCF & HoFF, Tripura, along with 8 members The last date of the

Application is 1Sth November 201 9.

Decision: The members noted the Award jury constituted and the last date of receipt

of applications.

Action: NIL

I
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54.18: Ratification of decisions on Forn-B applications

Chairperson, NBA has approved 17 Form-B applications without referring

to the SBB and the EC on ABS.

Decision: The members ratified the decisions on Form B applications

Action: NIL

54.19: To consider the applications for access to Red Sanders wood
approved the Chairperson, NBA

ln the 32d Authority meeting (32.07), the Authority authorized the Chairman,

NBA to accord approval to such applications without following the normal procedure

and also directed the NBA Secretariat to place such approvals in the subsequent

Authority meeting for ratification. Accordingly, nine applications approved by the

Chairperson, NBA was placed before the Authority for ratification.

Decision: The members ratified the approval of the nine Red Sanders applications

Action: NIL
54.20: ltems for information

54.20.2: Details of Form-C applications received by the NBA

The Authority, in its 37h meeting held in March 2016 under agenda item

37.14.02, decided that the lndian researchers / scientists should provide prior
intimation to the NBA in the prescribed format viz., Fotm - c for deposition of
microorganisms in other country's repository for claim of novel species for
publication in journals. However, if any non-lndian person /entity intend to access
the deposited lndian biological resource from the foreign repository, he/she should
obtain the prior approval of NBA as per section 3 of the BD Act, 2002. since May,
2019, the Secretariat has received 35 Form_C applications.

Action: NIL

17

Decision: The information submitted in this regard was noted.
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54.20.3: Constitution of Expert Committee to Examine BD Act, 2002, BD Rules,
2004, Development of Sector Specific SOPs on ABS, and Examinataon of the
Comments of Stakeholders for lncorporation in the Draft Regulations on ABS,
2019,etc and developments thereof

NBA vide office order dated 24th May 2019 constituted an Expert Committee

under the Chairmanship of Shri A K Goyal, IFS (Retd.) to examine Biological

Diverslty Rules, User Country Measures under Nagoya Protocol on ABS and

development of sector specific SOPs. Three regional level consultations were

organized in Chennai, New Delhi and Kolkata for ascertaining the views of the

stakeholders particularly State Biodiversity Boards based on the decision of the

Authority in its 53'd meeting (Agenda item 53.04) held on 22d May 2019.

During the third meeting of the expert committee to examine the BD Rules,

the representative of MoEF&CC recommended to entrust the task of modification in

the BD Act and streamlining procedure to this committee as there are already

mandated to review the guidelines on ABS and BD Rules. The EC to ascertain the

views/suggestions of the SBBs on the required modifications in the Biological

Diversity Rules, 2004 met eight times from 20th June -30th October 2019. The EC

examined BD Rules, ABS Regulations, streamlining approval processes by

NBfuSBBs, guidance documents and BD Act, 2002.

Shri A.K. Goyal presented the tasks completed on the amendment of ABS

Regulations and are as follows:

i. Bringing all users of biological resources and associated knowledge

within loop (15-16 years not much headway) by providing incentives,

reduction in benefit sharing amount, simplifying processes

ii. Preamble, reference to section 18 (1) and section 21(4) has been

deleted, and only overriding provision of section 64 empowering NBA

has been retained

iii. Powers of NBA and SBBs indicated separately in short title'

iv..Associatedknowledge'explainedinpreambleanduniformlyusedin

whole document

v. 60 days duration proposed for giving effect to Regulations after their

Publication

18
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Procedure for accessing biological resources and mode of benefit

sharing brought under same regulation

Upfront payment for high conservation and economic value biological

resources

Based on views of majority of SBBs and many others, traders concept

brought back and Form 'A' re-introduced

Exemption for small-scale industries from paying benefit sharing

amount

Period for disposal of applications mentioned under respective

regulations

Period of disposal by NBA/SBBs and for signing of agreements

shown separately

lncentives for payment ot levy charges to BMCs

Exemption to usage of insecls, pathogens and weeds and microbes

as testirrg foors

Conducting of academic research by non-lndians in lndia-institutional
committees proposed

xvt

Collaborative research projects under section 5 of Act -inclusion of
private instituti onslorganizations

States can also have their own list of high conservation and economic

value species depending on conservation status and kadability of
biological resources

Obligations of users to file annual reports added

Provision for filing appeals in NGT against decisions of NBA/SBBs

added

Concessroas for patents having environ mental remedies from ABS
benefit sharing obligations under ppVFR Act and BD Act
Transfer of research resurts to outside lndia for analysis to own
establishments-simplifi cation recommended

Deposition of microbiar strains in repositories outside rndia tor craim
of novel species

Revision of guidelines lor collaborative projects (sec 5) and issue of

IX

x

v t

XI

x

x t

xtv.

XV

xv

xviii

xrx

)o(

xxi.

)o(ii.

guidelines for pubtication of
workshops (sec 4)

research papers for seminars,

19
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lllustrations provided undet some regulations for better clarity

lntimation for obtaining IPR in lndia on an invention based on

biological resource obtained from outside lndia-Check point

xxlll

xxiv

Other recommendations of the committee are:

Framing guidelines for registration of traders

lnstituting studies to gather information on trade in biological

resources and their purchase prices

Formulating guidelines for levy of collection charges and reporting

format for BMCs

t

Major issues under consideration on the BD Act,2OO2

Preamble

Section 2(p)-value added products

Section 3(2)-non-lndian entities research simplification proposed

Section 5 collaborative research projects approval by state

Section 7-prior approval

Section 22-establishment of biodiversity councils in the UTs

Section 23-functions of SBBs determination of benefit sharing within the ambit

of regulations notified by NBA

Section 27(2)(b)-conservation and promotion of BRs and development of area

from where such BRs accessed- OCCUR

Major issues under consideration on the BD Rules

. Rule '|2-Advise SBBs on framing of ABS guidelines within the ambit of ABS

Regulations

. Rule 12-(xvi) Recommend to whom, under section (1) of 6 or changes in

royalty under sub (2) of '19

.AdviseSBBSonsustainabilityoftheBRs'preparingguidelinesonquantumof

BRs that can be harvested in a particular time period

. Rule 14(2)-Fee, cheque or draft or electronic transfer

. Rule 14 (3)- time period to be reduced

. Rule'14 (5 & 6)-Form of agreement or undertaking' online undertaking

20
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Rule 14 (6) (ii) accompanying information on use or purpose, contemporary

sources, if any

Rule 14 (6) (v) fresh agreement or undertaking

Rule 14 (6) (xiii) duration of the agreement notice etc.

Rule 14 (7) may provide measures for conservation and protection of BRs

to which access is being provided

Rule 15 (2) copies of orders to be uploaded on website for notice of

SBB/BMC and also emailed electronically

Rule 16 ('l) lnclude threatened species also

Rule 15 (1) (vii) for any other purpose which serves larger public interest e.g.

certain BRs required for government pharma manufacturing units

Rule 17 ('l ) Physical transfer of research results

Rule 17 (2) Fee drafUcheque or electronic transfer

Rule 17 (3) decision on 3 months or less 2 or one

Rule 17 (5) approval after taking an undertaking, need not be an

agreement

Rule 18 (1) Remove 'desirous of
Rule 1 8(2)-fee, draft or electronic transfer

Rule 18(3)-time period, three or two months

Rule 18(S)-written agreement or undertaking, online submission and

disposal

Rule 1 9( 1 )-application in form lV

Rule '19(2)-fee

Rule 19(3)-time period, three or two months

Rule 19(5)-written agreement or undertaking, onrine submission and disposal
Rule 20 (3) formura for determination of ABS based on category of BR/sare
price/ex-factory price of product or on case_to-case basis
Rule 20 (8) Replace ,district authorities' by SBBs/BMCs
Rule 20 (9) 5olo divide equally between Authority/Board

Rule 20 (9) 5% for Authority or Board

Rule 22-Constitution of BMCs- flexibirity in name and number of members
Rule 22€ifting fee for BMC members

Rule 22(2)-BMCs-18% reservations or more

t.L
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. Rule 22 (3) What if chairperson himself is designated as chair of BMCS,

who should chair meeting for constitution

. Rule 22(4\- tenure of chairperson of BMC and members

. Rule 23('1) and (2)- appeals- clarity in the provisions???

. Rule 23 (5) Quadruplicate or soft copy

. Rule 23 (6) Notice for appeal, electronically

. Rule 24-notice format, its communication

. Provision for transfer of benefits from one SBB to another

. lntegrated portal for receiving and disposing applications and intra-

SBBs consultations and consultations with BMCs

. lncorporation of some new provisions discussed under ABS Regulations

like deposit of microorganisms outside lndia, NBA as check-point

. lnclusion of digital sequence information an Rules/ABS

. Review of Forms

Decision: 1. The Authority endorsed the reports of the Expert committee and

advised NBA to process it through MoEF&CC, as appropriate.

2 Since the tenure of the EC is expiring on 30th November, 2019, the

Authority decided to extend the tenure for another six months

Action: Secretary, NBA

54.2O.4: National Biodiversity and Human Well{reing Mission

The Prime Minister Science, Technology, lnnovation Advisory Council (PM-

STIAC), Government of lndia has decided to launch a National Biodiversity and

Human Well-being Mission in April, 2020. rhe office of the Principal scientific

Advise(PSA), Government of lndia and the Ministry of Environment, Forest and

climate change (MoEFCC) have designated the National Biodiversity Authority to

organize stakeholder consultations to prepare the Detailed Project Report (DPR) and

Expenditure Finance Committee (EFC) Memorandum for this mission'

Accordingly,theNBAhadorganizednationalconsultationsinoctober,20l9

withtechnicalinputsfromtheBiodiversityScienceConsortium(BSC),Bangalore'at

Dehradun,KolkataandNewDelhiinWhichover,l50representativesofScientific

22
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lnstitutions, Ministries and Departments of Government of lndia, State Forest

Departments, State Biodiversity Boards have participated. The DPR and EFC

memorandum preparation is ongoing in a time-bound manner and as led by

Dr. Kamal Bawa, ATREE.

Shri. Darshan Shankar mentioned that the central pillar is to create a

Biodiversity information portal. He also mentioned that as a mandate of NBA is to

develop a database, the National Biodiversity Mission would be a good opportunity

for its governance and expansion. He also appreciated the role of NBA in this

mrssron

Decision: The information submitted in this regard was noted

54.20.5i Consultation Meet on Digital Sequence lnformation:

MoEF&CC, NBA and UNDP have jointly convened consultation meet on

Digital Sequence lnformation with Ministries / departments, organizations and

experts under the Chairmanship of Shri Anil Kumar Jain, lAS, Special Secretary,

Ministry of Environment, Forest and Climate Change, Govemment of lndia and

Chairman, NBA to understand the landscape of work on DSI being undertaken in

the country on 30h July, 2019 at MOEFCC, New Delhi.

Action: Secretary

Decision: The information submitted in this regard was noted

Action: NIL

The members in the meeting discussed that the benefit sharing on commercial

utilization/lPR on DSI needs to ensured; open access data may be encouraged
subject to terms and conditions; scientific research needs to be fostered; and
continuous interaction with stakeholders including providers, corporate groups,

communities /BMCs on this subject is required.

A consultation meet will be organized with the providers of the biological
/genetic resources as well as industrial stakeholders in order to ascertain their views
on this subject.
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54.20.6i Draft guidelines on Biological data storage, access and sharing

policy of lndia formulated by the DBT & comments thereof:

The MOEFFC informed NBA that DBT has uploaded draft guidelines on

Biological data storage, access and sharing policy of lndia, for inviting public

comments. lt was also informed that since these guidelines may have implications

for access and benefit sharing provisions of CBD and its Nagoya Protocol in the

context of the use of digital sequence information, MoEF&CC requested NBA to

examine these guidelines and provide comments on the same.

ln this regard, NBA offered comments to DBT stating that data envisaged in

these guidelines will be considered as digital sequence information on genetic

resources on Genetic resources. Further, access to such data enables access to

genetic information of an organism without physically accessing it. lt was also stated

that definitions provided for the genetic resources as well as biological resources in

the CBD as well as the Nagoya Protocol recognize access to both tangible and

intangible elements in the genetic material. Considering these in view, access to

these data and its utilization would fall within the scope of CBD/Nagoya Protocol

and ABS regulatory framework will be come into force while access such data's.

It was also apprised that open access and sharing of data related to

biological resources including data generated by nucleic acid sequencing and

microarrays, biomolecular structures, etc., is runs counter to the commitments of

Government of lndia under convention on Biological Diversity and Nagoya Protocol.

It was informed that the relevant provisions of the BD Act covers the access/

utilization of data for the purposes including research or commercial utilization or

bio-survey and bio-utilization or transfer of results of research or obtaining any lP

Right and the users of the such data needs to obtain prior approval under the BD

Act. Besides, NBA offered paragraph wise comments on the draft guidelines on

Biological data storage, access and sharing policy of lndia to DBT

AMeetingofthelnter-MinisterialCommitteewasheldonl6thSeptember,

2019 for finalization of the said guidelines at New Delhi wherein the

commentsisuggestions made by the NBA were appropriately considered'

Decision: The information submitted in this regard was noted

Action: NIL
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54.2O.7: Meetings attended by the officials of the NBA

The members noted the meetings attended by the officials of the NBA

Action: NIL

54.2O.8i ASEAN-lndia Cooperation Project on "Capacity Building towards
implementing the Nagoya Protocol on ABS, the City Biodiversity lndex and the
Stiategic Plan for Biodiversity" implemented by ACB' Manila and NBA,
Chennii - Record of Discussion of the Review Meeting held on 25 September,
2019 at Singapore

A Project Review Meeting was organized on the side lines of the ASEAN-

lndia workshop on Urban Biodiversity and Application of the city Biodiversity lndex

was held on 24-26 September, 2019 at Singapore.

Decision: The information submitted in this regard was noted.

Action: NIL

54.20.9: Non-Disclosure agreement between NBA and CSIR'TKDL

Action: NIL

Decision: The information submitted in this regard was noted.

25

A discussion meeting was held on 29th June, 2019 at MoEF&CC, New Delhi

between NBA and CSIR-TKDL unit to discuss possible cooperation particularly in the

context of developing a common platform by linking TKDL with PBR's. The meeting

discussed the nature and content of the related information available with CSIR in

the form of TKDL and with NBA in the form of PBR. A consensus was reached that

development of a common platform integrating the information in TKDL and PBR

would be mutually beneficial and will be in the best interest of the nation. But at the

same time, the regulatory requirements under the Biological Diversity Act have to be

taken into consideration before opening up the platform. The modalities of the same

were discussed by NBA and CSIR-TKDL unit and they signed a non-disclosure

agreement on 16th September, 2019 to clearly understand the nature and content of
information existing in PBR and rKDL and thus can mutually decide the further
course of action.
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54.21: Any other item (s) with the permission of the Chair

54.21.'l: Establishment of a Network of electronic People's Biodiversity
Register (ePBR):

Section 41(1) of the Biological Diversity Acl, 2002 mandates the development

of People's Biodiversity Registers (PBRs) at local level by the Biodiversity

Management Committee to document as well as safeguard bio-resources and

associated knowledge. Despite this, the total number of PBRs made so far has been

6868.

The National Green Tribunal (NGT) in its recent judgement in August, 2019

has ordered that all PBRs would be made by February, 2020. lt is a huge challenge

and requires a range of innovative mechanisms including establishing a nation-wide

system that will facilitate development of the electronic PBR (ePBR). There is an

urgent need to review and change the way in which PBR data is currently being

generated, collected, collated, stored, accessed and used. The roadmap for planning

and implementing natural electronic PBR network would have 4 distinct components

viz., Network Schematics, Work Programmes, Governance Structure and ICT

Requirements.

Chairperson mentioned that the Prime Minister's Science Technology and

lnnovation Advisory Council (PM-STIAC) has recently endorsed the concept of a

National Mission on Biodiversity and Human Well-Being (NMB&HW) presented by

the Biodiversity science consortium (BSC). The Ministry of Environment, Forest and

climate change (MoEFCC), Govemment of lndia and the chairperson, National

Biodiversity Authority (NBA) have been assigned the responsibility of preparing the

DPR and EFC Memo with technical assistance from the BSC. The goal of this

national mission is to strengthen biodiversity science in lndia to meet our pressing

challenges in the environment and human well-being. There is a need to build strong

linkages between NMB&HW and PBR processes'

Chairpersonmentionedthate.PBRisanexcellentconceptwhichwould

immenselyhelpincompletingthepreparationofPBRsasithasthepotentialtoboth
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document, conserve and manage the biological diversity across the country for

which a lot of efforts at various levels have already been made in the last 15 years

spending considerable funds with inadequate progress. He also mentioned that we

should not lose sight of the fact that preparation of PBR is the sole responsibility of

the BMC which shall do so in consultation with the local people. Technical, financial

and ICT related assistance can be provided by NBfuSBBS.

The PBR of each BMC can be put on the e-PBR network only with the

consent of the BMC (with all checks related to hiding of lat-long, and Traditional

knowledge etc.) as this would also contain information on their traditional knowledge

which many locals do not want to make it public because of fear of losing their

ownership.

The members appreciated the efforts been taken on e-PBR and approved the

establishment of 'National electronic PBR Network'

Decision: The members considered and approved the establishment of 'National

electron ic PBR Network' with adequate safeguards.

Action: Secretary
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Proceedings of the ssthAuthority Meeting of the National Biodiversity Authority,

held on 12th March 2020

The S5thAuthority meeting of the National Biodiversity Authority (NBA) was

held on 12th March 2O2O at the lndus Hall of Ministry of Environment, Forest and

Climate Change, Paryavaran Bhawan, New Delhi under the Chairmanship of

Dr. V.B. Mathur, Chairman, National Biodiversity Authority. The list of participants is

placed as Annexure-|.

2. At the outset, Dr V.B.Mathur, Chairperson, NBA welcomed the Members

to the meeting. He also briefed the members about the activities which had taken

place during the interregnum period.

3. Thereafter, Shri. J. Justin Mohan, Secretary NBA welcomed the members and

presented the agenda items as under:

55.0't : Confirmation of the Proceedings of the 54th Authority meeting

The draft proceedings of the s4hAuthority meeting of the National Biodiversity

Authority held on 3'1"1 October 2019 at Delhi was circulated to the Members seeking

their comments. The comments received had been duly incorporated in the

proceedings, as appropriate.

Decision: The proceedings of the s4hAuthority Meeting were confirmed

Action: NIL

55.02: Action Taken Report ofthe 54 Authority Meeting

The Secretary, NBA apprised the members about the actions taken and
actions that are in progress on the decisions taken in the 54thAuthority Meeting.

Action: NIL

3

Decision: Members noted the action taken on the decisions
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55.03: Proceedings of the 57th Meeting of the Expert Committee on Access and

Benefit Sharing held on oSth - ogth November, 2019

The 57rh meeting of the Expert Committee on Access and Benefit Sharing (EC

on ABS) was held on 8rh & 9rh November 2019 at the National Biodiversity Authority,

Chennai.

2. A total of 261 applications and four generic issues were placed before the EC

for examination. 165 Form-lll applications and 12 Form-l applications which were

recommended for approval by this EC on ABS were cleared by the NBA Secretariat

by sending draft agreements to the applicant for execution.

3. Further, the EC considered 78 applications under OM issued by the MoEFCC

and made its recommendation on those applications.

Decis ion:

(a) The Authority approved the recommendations of the 57th EC on ABS

(b) The Authority ratified the action taken on the 177 applications

Action: Secretary

55.04: Proceedings of the 58th Meeting of the Expert Gommittee on Access and

Benefit Sharing held on 16th & 17th December 2019

The 58th meeting of the Expert Committee on Access and Benefit Sharing

(EC on ABS) was held on 16th& 17th December 2019 at the National Biodiversity

Authority, Chennai.

4

2. A total of 149 applications and three generic issues were placed before the

EC for examination. 71 Form-lll applications and 11 Form-l applications which were
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recommended for approval by this EC were cleared by NBA Secretariat by sending

draft agreements to the applicant for execution.

3. Further, the EC considered 52 applications under OM issued by the

MOEFCC and made its recommendation on those applications,

Decision:

(a) The Authority approved the recommendations of the 58th EC on ABS.

(b) The Authority ratified the action taken on the 82 applications.

(c) The Authority considered the timeline for levying higher percentage of the

benefit sharing on the OM cases fall under Section 3 and agreed that higher

percentage of benefit sharing to be levied from the date of commercial activities

and for the same activities in future, higher percentage to be levied for the period

of five years which may be renewed, as appropriate.

(d) lt was noted that one applicant (Appl.no. 3317) contravened the provision of the

BD Act and Authority decided to take appropriate action against the applicant.

Action: Secretary

55.05: Minutes on Meeting held with Andhra Pradesh Forest Departnent,

Andhra Pradesh and Gujarat State Biodiversity Boards to discuss the project

proposals held on ShJanuary 2O2O atNBA, Chennai

Pursuant to the decision taken in the 54th Authority meeting, a meeting was

organized under the chairmanship of Dr.V.B.Mathur, Chairman, NBA with the

officials of the Andhra Pradesh Forest Department, Andhra pradesh and Gujarat

state Biodiversity Boards on 8thJanuary 2020 at NBA, chennai to discuss the project
proposal on conservation of Red sanders submitted by the Andhra pradesh Forest
Department and modalities for utilizing the benefit sharing amount accrued on
access to bovine cattle embryos.

5
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Decision: The Authority approved the decisions taken in the meeting to discuss the

project proposals held with Andhra Pradesh Forest Department, Andhra Pradesh

and Gujarat State Biodiversity Boards. However, the detailed proposal of the AP

Forest Department has been dealt under a separate agenda and decided thereof.

Action: Secretary

55.06: To consider a revised project proposal to the tune of Rupees 104 crores

for Red Sanders forest protection for the period of 20'19-2020 submifted by the

Andhra Pradesh forest Department.

ln order to utilize the benefit sharing (BS) amount realized on access of Red

Sanders wood, NBA developed a comprehensive policy for protection, conservation

and sustainable use of Red Sanders with the help of an Expert Committee on Red

Sanders. lt is pertinent to mention that Andhra Pradesh (AP) Forest department

(APFD) is one of the major stakeholders that would receive major portion of the

benefit sharing component as the Red Sanders are naturally occurring in the State of

AP only.

2. The revised proposal submitted by APFD was deliberated by the members

and they opined that due diligence should be taken into considering the components

of the proposal. Members were of the view that the NBA may support the

conservation, regeneration and awareness creation components in the proposal.

Also members reviewed the percentage to be allotted for each component

suggested in the report and decided to release the funds taking into consideration of

matching contribution by AP Government amounting to Rs.50.00 Crores to the

APFD.

3. lt was also brought to the notice of the Authority that the advance amount of

Rs.3.00 crore was released during the yeat 2017 to the AP Forest Department

through AP SBB. However, the UC for the same has not been forwarded through

APSBB due to some practical difficulties. The members also observed that report

provides 4olo of the BS amount can be used for the activities of regeneration of Red

sanders and 40% of the Bs amount would be used for protection of Red sanders. lt

6
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was decided that above two components shall be merged together to support the AP

Forest department towards conservation and other identified areas as referred to

above.

4. During the course of discussion, it was pointed out that a sizeable amount to

the tune of Rs.6.00 crore has been accrued as NBA's earmarked amount cum

interest component of the benefit sharing component. The utilization of those

amount was discussed and decided that NBA may use it for activities such as

conservation and sustainable use of bioresources, preparation of PBR, formation of

BMCs, awareness creation, training and capacity building programmes, undertaking

specific research studies, publications etc.

(a) Authority decided that NBA may support the conservation, regeneration and

awareness creation components in the proposal.

(iii) Rs 10.00 (ten) Grore towards For research and deveropment to Academic
and Research lnstitutions, Silviculture wings of Forest Department
(5.no.17(a) of the proposal) : and establishing National Level lnstitute
named- "lndian rnstitute of RS & Biodiversity of Eastern Ghats" with
headquarters at Tirupati (5.no.17(b) of the proposal) after obtaining
statutory approvals.

(iv) Rs 15.00 Crore towards (1) Regeneration of Red Sanders ; (2) to promote
artificial propagation on farmers, fields as a component of agro_forestry;

7

Decision:

(b) Authority decided to release the amount to the AP Forest Department directly as

given below:

(i) Rs1.00 (one) Crore towards Training and capacity building of staff and

communities (S.no.1'1 of the proposal )

(ii) Rs 1.00 (one) Crore Community oriented economic activities like Health,

Education, Renewable Energy, Water Supply etc. for people living inside

and on fringes of Red Sanders (RS) protected/ Reserved Forests & Wildlife

Sanctuaries

(5.no.15 of the proposal )
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raising of quality Red Sander's seedlings for free public distribution; Seed

stand / seed orchard; and (3). Raising of RS trees on government-owned

institutional lands and on municipal parks, avenue plantations, etc., as a

part of urban forestry programme. ( S.no.17(c)(i), (ii) &(iii) of the proposal)

(v) Rs 55.00 lakh towards for conducting activities of Communication,

Education and Public Awareness (CEPA); lncentives and awards for

conservers of Biodiversity and promotion of sustainable trade of Biological

resources; Publicity materials / publications, training and capacity building,

consultations ( S.no.18(b) of the proposal )

(vi) Rs 4.00 (Four) Crore towards procurement of the tree transplant machine

(S.no.19 of the proposal).

(c) Authority authorized the Chairperson, NBA to release the amount as stated

supra (b) to the AP Forest Department, in installments, as appropriate. AP SBB

may monitor the activities of the project and submit the reports to NBA as

required.

(d) The Andhra Pradesh State Biodiversity Board shall forward the Utilization

Certificate for Rs 3.00 Crore submitted by the Andhra Pradesh Forest

Department along with a covering letter to NBA.

(e) Authority authorized the Chairperson, NBA to utilize the earmarked amount on

accrued benefit sharing component and interest component for activities such as

conservation and sustainable use of bioresources, preparation of PBR, formation

of BMCs, awareness creation, training and capacity buildang programme,

undertaking specific research studies,publications etc.

Action: Secretary

55.07: To consider a proposal for the tune of Rs. 't'1.26 Cr for constitution of

8

Biodiversity Management Committees, preparation of People's Biodiversity

Registers in the Red Sander forest bearing areas submifted by the Andhra

Pradesh State Biodiversity Board
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The Andhra Pradesh State Biodiversity Board vide letter dated 07.01 .2020

submatted a proposal for the tune of Rs.1 1.26 Cr for constitution of Biodiversity

Management Committees, preparation of People's Biodiversity Registers in the Red

Sander forest bearing areas as per the Red Sanders (RS) report. The proposal was

discussed in the meeting held with Andhra Pradesh Forest Department, Andhra

Pradesh and Gujarat State Biodiversity Boards on 08h January, 2020. ln the

meeting, it was decided that NBA would support only where the BMCs have not

funded earlier by the NBA through grant in aid.

2. Members observed that as BMCs have already been constituted in some of

the local bodies and documented PBRs at village level in the five districts with

financial support of NBA, NBA may therefore provide support only where the BMCs

have not constituted and PBRs have not been documented. Members also

expressed that NBA may extend its support for sensitizing the local people about the

importance of red sander conservation in the fringe villages of Red Sander areas.

Decision:

(a) NBA may support financially to constitute BMCs and document PBR only in the

villages not earlier funded under GIA scheme..

(b) Authority also directed NBA to support the AP SBB for sensitizing the local people

about the importance of Red Sanders conservation in the fringe village of the

forest.

Action: Secretary

55.08 Evaluation of Research Proposals on Red Sanders

NBA had invited proposars on the identified thrust areas for Red sanders (RS)
research from different Government institutions including cslR, lcFRE, lcAR and
other Government rnstitutions. A totar of 15 proposars were received by the
secretariat for consideration from csrR, TFGTB, rwsr and cSrR-NEERr. The project

9
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proponents were invited to present the proposals before the expert committee (EC)

and to make brief presentations followed by discussions.

2. The EC on evaluation of research proposals on Red Sanders in its meeting

held on 20th & 21'r February 2019 has recommended six proposals for approval with

specific conditions and the same was approved in the 52nd Authority Meeting. The

conditions recommended by EC were communicated to the project proponents with

a request to submit the revised proposal.

3. Out of the six project proponents, five proponents submitted the revised

proposals and the same were approved by the Authority in its 54h meeting (Agenda

item No.54.08). Now, NBA has received a revised proposal from lnstitute of Wood

Science and Technology for development of SSR markers in collaboration with TDU

to the tune of Rs.69,16,000/.

Decision: The members approved the proposal of the lnstitute of Wood Science and

Technology with the revised budget and decided that NBA may release the total

project funds to IWST.

Action: Secretary

55.09 To consider draft Annual Report of NBA for the year 2018-19.

Decision: Authority approved 'in-principle' the annual report for the year 2018-19

along with the annual account statement and taking into consideration comments/

Suggestionthatmaybereceivedfrommemberswithinoneweektimeperiod.
Action: Secretary

The draft annual report on the activities of NBA for the year 2018-19 along

with the annual account statement and Certification of the Audit of Annual Accounts

were presented by the secretary. Members suggested that preparation of the Annual

Report for the next financial year may be expedited. Members also requested that

one week time period may be given to them to review the Annual Report 2018-2019.

10
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55.'10: Comments of the National Medicinal Plant Board on the Proceedings of

the 54s Authority meeting

The 54th Authority meeting was held on 3'1"t October, 2019 and the draft

Proceedings of the 54h Authority meeting was circulated to the members on 8rh

November, 2019 for their valuable comments/suggestions by giving time upto 1 5th

November, 2019. The comments were received from the members on or before the

due date have been duly incorporated in the draft proceedings and the same has

been finalized.

Action: Secretary

55.1'l Revision of Funding Strategy for the SBBs towards preparation of PBRs

and operationalizing the BMCs

ln the context of Order issued by the Hon'ble NGT, all the States have

progressed well by constituting nearly 90% BMCs across the country. NBA has been

financially supporting the SBBs towards constitution of BMCs and preparation of
PBRs to a limited extent, subject to the proposals received from the States.

11
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2. Dr. Jeetendra Kumar Vaishya, NMPB offered his comments on the

proceedings of the 54h Authorig vide email dated 9rh December, 2019.

Decision: Authority decided that as the proceedings have already been finalized

and action taken on the decision, the comments offered by the NMPB will be used

appropriately as the information is useful to move fonrvard on conservation of

medicinal plants, particularly by BMCs.

2- Members noted that the revised guidelines for operationalization of BMCs
were placed before the 54th Authority and the same were approved except provision
on quantum of funding by NBA to sBB towards formation of BMC considering the
funds being received by NBA from the MoEFCC.
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3. ln view of completion of BMC at all levels by the States, there is no further

requirement to support their establishment. Convergence of Panchayati Ra,, system

with the BMCs at all levels will pave way to strengthen the operationa lization of

BMCs. ln order to make the BMCs functional, further assistance may be drawn from

the local bodies at panchayat and urban levels.

4. Members noted that preparation of PBR across the country is yet to be

completed which have high cost implications. As on 31 .01.2020, a total number of

95,252 PBRs have been prepared. NBA has received proposals to the quantum of

nearly Rs. 669 Crores from 13 States. Given the fact that NBA has no mandatory

role in funding the process of PBR preparation, however, NBA is performing its

facilitator role and has also been supporting the States from time to time subject to

allocation of Grants-in-Aid from the Ministry.

5. Members were informed that Gujarat and Chhattisgarh State Biodiversity

Boards have received CAMPA funds for preparing PBRs. Members suggested that

other states may also explore the feasibility of using CAMPA funds under Section

5(3) of CAMPA Rules. The Chairman, NBA suggested that a communication may be

sent to the MoEFCC requesting for an advisory to be issued to CAMPA Authority to

allocate funds for preparation of PBR by the States, Dr. P.C. Bhattacharjee

suggested that Department of Agriculture & Cooperation in States, other State

Departments and Line Departments can be approached for exploring funding on this

score

7. Dr. Sujit Kumar Bajpayee, Joint Secretary, MoEFCC apprised that the Ministry

of Rural Development and Panchayati Raj has already been approached for

extending funding suPport.

12
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6. During the discussion, it was informed that MoEFCC formed a Monitoring

Commiftee to evaluate the quality of PBRs prepared by different States. The

committee has been formed based on the direction of the Hon'ble NGT and it had

met twice and is developing criteria for evaluating the PBRs-
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(b) Authority decided that earmarked funds of NBA from ABS amount, interest

component, benefit sharing component where beneficiaries are not

identifiable shall be used for preparation of PBR, training and capacity

building of BMCs and matters related thereto.

Action: Secretary

55.'12: Quantum of Financial Assistance to be fixed towards Preparation of

PBR at Urban Body Level

Secretary informed that Karnataka Biodiversity Board has sought the rate of

documenting PBRs at Urban local bodies (vide letter no. BMC/DO9/PPS 1141587

dated 03.01.2020). Under the provisions of existing BMC Operational Guidelines,

NBA extends financial support towards preparation of PBRs at Village, Block and

District level and the quantum of support has been fixed for all these levels. The

members deliberated that a bench mark should be arrived at for the quantum of

financial assistance required towards preparation of PBR. After deliberation, it was

decided that for urban level PBR, a cost of Rs.2.30 lakhs may be fixed.

2. The Chairman, NBA apprised that MoEFCC has constituted a national

committee to evaluate PBR in all the states. This committee is divided into two, each

consisting of 7 members each and covering all states. He also apprised the
members that based on the NGT order, the national level committee will evaluate
the PBR based on sampling strategy. He mentioned that the Additional secretary,
MoEFcc has suggested to also have state level committees to undertake pBR

quality evaluation with the same the framework being used by the National level
committee.

13

Decision:

(a) Authority decided that a communication may be sent to the MoEFCC

requesting for an advisory to be issued to the CAMPA Authority for providing

funding for documentation of PBR in the States.
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Decision:

(a) Authority decided that financial assistance of Rs.2.30 lakhs may be fixed for

preparing PBR at Urban body level.

(b) Authority also decided that SBBS to have a committee to undertake PBR quality

evaluation using the framework developed by the national level committee.

55.'13: Revision of the quantum of financial support given per annum to SBBs

towards various components viz. Outsourcing of contractual staff,

strengthening of SBB

Decision: The members authorized the Chairperson, NBA to take appropriate

decision on the proposal submitted by the Assam SBB.

Action: Secretary

55.14: Financial Support to the Biodiversity Heritage Sites (BHS)

under section 37 of the Biological Diversity Acl,2002, state Governments in

consultation with the local bodies may notify the areas of biodiversity importance as

BHS. Out of the three tenets of the Act, section 37 deals with conservation of habitat

and species together with support of the local communities. At present, there are 17

BHs,snotifiedbythe.llstateswhichisquitenegligible,giventhemegadiverse

1_4

}

Action: Secretary

Members noted that issue of revision of the quantum of financial support to be

given per annum to SBBs was discussed in the 54th Authority Meeting. The Authority

granted approval to the revision of the quantum of financial support based on the

proposals from SBBs and subject to availability of funds. The matter was resubmitted

before this Authority in view of the proposal received from Assam SBB. The

members deliberated and authorized NBA to take appropriate decision on the

proposal submitted by Assam SBB.
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character of the bio-resources and existing protected area network established under

the Wildlife (Protection) Act, 1972. The NBA has sent a communication to the Chief

Secretaries of all States vide letter no.9/89/2006/SBB/GenU3807 dated 12-O2-2020

requesting them to expedite the process of identifying and declaring BHS in the

respective states.

2. NBA issued a guidelines for selection and management of the BHS which

provides that NBA may support the initial establishment of BHS financially by

allocating adequate funding support as seed money through SBBs. Simultaneously,

the financial requirement of BHS may be included in the annual budget of the local

body. lt also states that State Government may also allocate adequate seed money

to each BHS on its notification through SBB. The BMC or other institution which is

managlng BHS would be recognized as an authorized body to avail the financial

assistance under all government schemes and other funding sources as legally

permissible.

3. Members noted that, in the past, based on the proposals received from the

Karnataka and Tripura SBBs, NBA extended a financial support to Karnataka and

documentation of sacred groves in the state of Tripura. ln view of the other effective

area-based conservation measure (OECM) and effective implementation of the BD

Act, there is a greater opportunity to co-manage BHS by engaging the BMCs.

4. The members suggested that a study on identifying potential sites to be

declared as BHS may be undertaken by NBA for the purpose of inventorization and

also for understanding the quantum of funds required for managing BHS during initial

stage. Dr. Dinesh Misra and Dr. P.c. Bhaftacharjee suggested that temple forests/
sacred grooves may be considered for designating as BHS.

Decision:

Authority decided that NBA may commission the study through a reputed
government institution to undertake an inventory study about the potential sites for
declaring as BHS.

Action: Secretary

15
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55.15: To consider exemption for patent applications using Human Genetic

Material

Decision: The members noted NOC granted for the patent application by M/s Cuor

Stem Cellutions Pvt. Ltd and ratified the same.

Action: NIL

55.16: Revision of Guidelines for Contractual Engagement of Staff, Young

professionals, lnterns

ln exercise of the powers conferred under Section 13 (2) of the Biological

Diversity Acl, 2OO2 read with Rule "l 1 of the Biological Diversity Rules, a committee

has been constituted under the chairpersonship of Shri P.C. Tyagi, Former PCCF

and HOFF, Govt- of Tamil Nadu for reviewing and revising the guidelines for

engagement of Consultants / Young Professionals / lntems at NBA. The commiftee

met on 1 1th March, 2O2O at Chennai in which the guidelines for engagement of

consultants / Young Professionals / lnterns have been reviewed and revised. The

chairman, NBA informed the members about the modifications proposed which were

in line with the norms set by the Government and followed by other similar agencies.

He reiterated the need for engaging the Young Professionals and consultants for

carrying out the activities of NBA.

Section 6 of Biological Diversity (BD) Act, 2002 requires that any person

applying for any lntellectual Property Right for an invention based on any research or

information on a biological resource obtained from lndia, shall obtain prior approval

of NBA. However, as per Section 2 (c) of the BD Act, "human genetic material" is

excluded from the definition of 'biological resource'. Thus, the inventions based on

research on human genetic material will not come under the ambit of Section 6.

Accordingly, NBA has granted NOC for the patent application in which the invention

is based on 'Human placental waste tissue'.
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Decision: The members, in principle, approved the revised guidelines for

engagement of Consultants / Young Professionals / lnterns and initiate the process

of engagement. Authority also directed the NBA to place the revised guidelines in the

ne)d meeting of the authority for ratification.

Action: Secretary

55.17: Ratification of decisions on Form-B applications

a) The Chairman, NBA is authorized to accord approval or otherwise for

Form- B applications, without refening fo the SBB and the EC on ABS.

b) The approval or othervvise on the applications accorded shall be placed

in the subsequent authority meetings for ratification.

2. Accordingly, 22 Form-B applications were ratified by the members

Decision: The Authority ratified the decisions taken on 22 Form-B applications by

the Chairperson, NBA.

Action: NIL

55.18: To Ratify the Determination of Upfront Payment for the OM applications

The 56th meeting of the EC on ABS was held on gth& ghAugust 2019 at NBA,

chennai. EC observed that some of the applications which were considered under
the OM during the 55h EC on ABS, upfront payment has not been fixed and it was
decided to keep the upfront payment to the oM cases where it has not been fixed in
the previous meeting. lt was also noted that Form- I applications where approval was
sought for, already conducted research on biological resource obtained from lndia by
entities, EC has made recommendations as follows on such cases:

17

Under agenda item 32.06 of 32d Authority meeting, it was decided as follows: -
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a) determine an upfront payment as per the approved guidelines

b) Fix non-monetary BS component viz organize awareness programs with

regard to compliance of the Biological Diversity Act.

c) applicant shall also furnish an undertaking stating that provisions of the BD

Act shall be complied in future.

2. The proceedings of the 56rh EC on ABS has been considered by the Authority

in its 54th meeting vide agenda item no. 54.04 and approved the recommendations.

Pursuant to the decision, NBA fixed the upfront payment as per the guidelines issued

by the Authority and also non-monetary benefit sharing mechanism to the OM 64

applications where benefit sharing component has not fixed in the previous meeting.

Decision: Authority considered and ratified upfront payment fixation and also non-

monetary benefit sharing mechanism in respect of the 64 OM applications

Action: NIL

55.19: To consider the applications for access to Red Sanders wood

approved by the Ghairperson, NBA

ln the 32d Authority meeting (32.07), the Authority authorized the Chairman,

NBA to accord approval to Red Sanders applications without following the normal

procedure and also directed the NBA Secretariat to place such approvals in the

subsequent Authority meeting for ratification. Accordingly, nine applications

submitted for access to Red Sander wood have been approved by the Chairperson,

NBA and the same were placed before the Authority for ratification.

Decision: The Authority ratified the decisions taken on the Nine (9) Red Sanders

applications.

Action: NIL

18
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54.20: ltems for information

55.20.0'l : Details of Formc applications received by the NBA

The Authority, in its 37th meeting held in March 2016 under agenda item

37 -14.02, decided that the lndian researchers / scientists should provide prior

intimation to the NBA in the prescribed format viz., Fotm - C for deposition of

microorganisms in other country's repository for claim of novel species for

publication in joumals. However, if any non-lndian person ientity intend to access

the deposited lndian biological resource from the foreign repository, he/she should

obtain the prior approval of NBA as per Section 3 of the BD Acl,2002.

2. NBA has received 183 such intimations since March 20'16 - October 20'19

and the same have been reported to the Authority from time to time. Since

November 2019, the Secretariat has received 18 Form-C applications.

Decision: Members noted receipt of 18 Form-C intimations received by the NBA

Action: NIL

55.20.O2: Progress made by the Expert Committee constituted to Examine BD

Act, 2002, BD Rules, 2004, Development of Sector Specific SOPS on ABS, and

Examination of the Comments of Stakeholders for lncorporation in the Draft
Regulations on ABS, 2019, etc. and developments thereof

Pursuant to the decision taken in the Authority in its 52d meeting held on 19h
March 2019, NBA vide office order dated 24th May 2019 constituted an Expert
committee (EC) underthe chairmanship of shri. A. K. Goyal, IFS (Retd.) to examine
Biological Diversity Rules, User country Measures under Nagoya protocol on ABS
and development of sector specific sops. so far, the commiftee met 12 times in
which members had discussion on the terms of references. As per the ToRs, the
committee submitted following reports to NBA:

19
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a) First interim report on 1"r September, 2019 on "suggesting measures for

streamlining various approvals by NBfuSBBs".

b) Second interim report on 3orh October, 2019 on recommendation on the ABS

Regulations, 2019 along with draft of "Access to Biological Resources and

Associated Knowledge and the Fair and Equitable Sharing of Benefits

Regulations, 2019".

3. The committee has developed draft amendments to the BD Act and BD Rules

and the same have been circulated to the SBBs for their comments.

Action: NIL

55.20.03: Minutes of the Brainstorming session on Access and Benefit Sharing

Mechanism for the Seed Sectors held on 20th December 2019 at NBA, Chennai

A oneday Brainstorming session on Access and Benefit Sharing Mechanism

for the Seed Sector was held on 20th December 2019 at the conference Hall, NBA,

chennai, as per the request made by the seed sector. The brainstorming session

was attended by the representatives of the Ministry of Environment, Forest and

climate change, Department of Agriculture cooperation & Farmers welfare,

NBPGR, lndependent experts on Biodiversity / Legal like Dr. R.S.Rana,Shri

c.Achalender Reddy, lFS, and representatives from Federation of seed lndustry of

lndia (FSll) and National Seed Association of lndia (NSAI)'
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2. The 54th Authority meeting held on 3lstOctober 20'19 vide agenda item no.

54.20.3 considered the report of the EC and it was decided that Authority endorsed

the reports of the Expert committee and advised NBA to process it through

MoEF&CC, as appropriate. Subsequent to the decision of the Authority, NBA vide

letter dated 01.01.2O2O communicated a draft (revised) ABS Regulations, 2019 to

the Ministry for their approval and issue notification of the same.

Decision: The members noted the progress made in this matter.
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2. The issues relating to seeds industry have been presented by Associations

inducing Definition of Conventional Breeding; Mismatch of ABS, PPVFRA guidelines;

Declaration of the source of germplasm for small and medium companies to SBB

and District level committees; and exemption of lndian exporters from BD Act. The

following Outcomes have been emerged in the brainstorming session:

1. Representatives of the seed companies supported conservation of agro

biodiversig and expressed their willingness to contribute to these efforts

through monetary and non-monetary modes.

2. They also agreed to exercise due diligence to ensure that their activities will

be BD Act compliance till it is amended.

3. NBA will examine the definition of Conventional Breeding and give further

clarity to the industry.

4. NBA will examine the feasibility of the request of seed companies for

consideration under NTC exemption list within the existing legal framework.

Decision: The information submltted in this regard was noted

Action: NIL

55.20.04: Minutes of the Brainstorming session on electronic people's

Biodiversity Register (e-PBR) held on l6rhNovember 2019 at NBA, Chennai

As per section 4'l of the BD Act, the mandate of BMCs is to prepare people,s

Biodiversity Registers (PBRs) to document comprehensive information on local
biological resources and associated knowledge. Towards this, NBA and sBBs have
made various initiatives / steps including through projects for preparation of pBRs,

as a result'13732 PBRs have been documented in 24 States.

2. The Prime Minister's science Technorogy and rnnovation Advisory councir
(PM-srlAc) has recenfly endorsed the concept of a National Mission on Biodiversity
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and Human Well-Being (NMB&HW) presented by the Biodiversity Science

Consortium (BSC). The Office of the Principal Scientific Adviser (PSA), Government

of lndia has provided financial assastance to a pilot precursor project with objectives

including the preparation of the mission documents including the Detailed Project

Report (DPR) and the Expenditure Finance Committee (EFC) Memo. The MoEFCC

and the Chairperson, NBA has been assigned the responsibility of preparing the

DPR and EFC Memo with technical assistance from the BSC. The goal of this

national mission is to strengthen biodiversity science in lndia to meet our pressing

challenges in the environment and human well-being.

3. Recognizing the importance of the PBR in various sectors, MOEFCC has

desired to develop a National lnformation Network for PBR's for use by all

stakeholders with the help of experts in order to protect the biological resources and

traditional knowledge associated with it. Having realized the emerging & urgent need

of setting up of national electronic PBR network, it is necessary to develop in{epth

roadmap, and then begin with its implementation of this e-PBR concept.

4. ln this context, NBA organized a one-day Brainstorming session on electronic

People's Biodiversity Register (e-PBR) on 16th November 2019 at the conference

Hall, NBA, Chennai. The outcomes of this session along with near to final roadmap

were discussed in the national meet of SBBs held on 27th November 2019.

Subsequently, a meeting of the representatives of the NBA and the National

lnformatics Centre (NlC) was held on gthJanuary 2O2O al NBA, Chennai to review the

progress of the e-PBR pilot project awarded to NlC. Further, two days meeting was

held on 6th & 7th February, 2020 at the NIC Kerala State Centre, Kerala to review and

re-scoping of e-PBR pilot phase project.

Action: NIL
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Decision: The information submitted in this regard was noted.
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55.20.05: To consider proceedings of the 1st Meeting of the Award Selection

Committee for the lndia Biodiversity Awards 2020 held on 18th December 2019

The lndia Biodiversity Awards 2020 has been hosted and organized by the National

Biodiversity Authority under the directions of the MoEFCC. The call for applications

for lndia Biodiversity Awards (lBA 2020) was officially launched by the Vice

President of lndia on 22n May 2019 during the celebration of lnternational Day for

Biological Diversity at Chennai. The last date for receipt of application is

30th November 2019. A total of 153 applications were received under different

categories. Subsequently, NBA has constituted a Jury committee to review the

applications under the chairmanship of Dr. Erach Bharucha and Dr. A. K Gupta as

co-chair. The first meeting of the jury was held on 'l8th December 201 9 and

shortlisted 31 applications for the field visit. The field visit of jury members will be

assisted by the lntems engaged through UNDP-NBA Biodiversity Samrakshan

lntemship Programme.

Decision: The information submitted in this regard was noted

Action: NIL

55.20.06: NBA-UNDP Biodiversity Samrakshan lnternship Programme

The National Biodiversity Authority and United Nations Development

Programme have jointly launched 'Biodiversig Samrakshan lntemship program,

durlng the celebration of NBA's foundation day on istoctober 20ig. The objective of
this program is to attract dynamic and creative youngsters, who are willing to learn
about natural resource management and biodiversity conservation and to engage
them in the activities of NBA and UNDp. Eleven interns have now been selected
through a competitive process and they were given orientation by NBA from
08.01 .2020 to 17 .o1.2020. The tasks allotted to interns are to provide assistance for
constitution of BMC, preparation of pBRs and to jury member for selection of India
Biodiversity Awards 2020. The expenditure on this account incruding stipend for
interns will be borne by UNDp.

Decision: The information submitted in this regard was noted.

Action: NIL
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The 2nd PSC meeting of the ASEAN-lndia Cooperation Project was held under

the Chairmanship of Shri. Ravi Agrawal, Additional Secretary, MoEFCC on

6rh December,2019 MoEFCC, New Delhi. The meeting took note that, under the

Cooperation so far Eight Regional Capacity Building Workshops have been

organized in lndia (2), Philippines (4), Singapore (1 ) and Vietnam (1); wherein,

experience and expertise on the implementation of specific thematic concerns such

as Nagoya Protocol on ABS, the City Biodiversity lndex, and the Strategic Plan on

Biodiversity were shared between lndia and the ASEAN Member States.

Decision: The information submitted in this regard was noted

Action: NIL

55.20.08: Meetings attended bY the officials of the NBA

.1. lnter-m inisterial round table discussion held to discuss AYUSH lndustry

recommendations: The Ministry of AYUSH and Ministry of commerce & lndustry

organizedtheSecondeditionoflnternationalArogyafromlg-22December2019at

Varanasi.AsaprecursortothecEoforumplannedinVaranasi,MinistryofAYUSH

andlnvestlndiahaveorganizedanlnter-Ministerialroundtablediscussionunderthe

chairmanship of the Secretary, Ministry of AYUSH and Secretary' Ministry of

24
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55.20.07: Second Project Steering Committee (PSC) Meeting ASEAN-lndia

Cooperation Project on "Capacity Building towards implementing the Nagoya

Protocol on ABS, the City Biodiversity lndex and the Strategic Plan for

Biodiversity" implemented by ACB, Manila and NBA, Chennai held on 6

December, 2019 at MOEFCC, New Delhi

2. The PSC directed the NBA and ACB to prepare a detailed work plan for the

Phase-ll of ASEAN-lndia Cooperation for consideration under the ASEAN-lndia

Green Fund (AIGF) so as to build on the activities carried out under Phase-l of the

ASEAN-lndia Cooperation. The Project management unit established at NBA is

engaged with this task.
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Commerce & lndustry, Gol, recommendations of AYUSH industry to address key

issues in compliance of the BD Act.

2. Study-Visit of the Departrnent-related Parliamentary Standing

Committee: The Department-related Parliamentary Standing Committee on Science

and Technology, Environment, Forests & Climate Change undertook a Study visit to

Thiruvananthapuram, Chennai, Sriharikota, Bengaluru and Ahmedabad from 26h to

30rh December, 2019. As per the schedule, the Chairman and the Secretary, NBA

along with officials of the MoEFCC have appeared before the Parliamentary standing

committee on 28th December, 20'19 at the office of National lnstitute of Ocean

Technology, Chennai- The Chairman, NBA made a detailed presentation about

"lmplementation of the Biological Diversity Act, 2002'.

4. Exposure visit of Nepalese delegates: Mr. Yajna NathDahal, Division Chief
(Joint secretary), Environment and Biodiversity division and National Focal point to
CBD, Ministry of Forest and Environment, Govt. Nepal, Kathmandu have made

exposure visit to NBA for understanding implementation of the BD Act and other
matters related thereto from 4th-5fr November 2019. During their visit Secretary, NBA
made a presentation on "lmplementation of BD Act particularly ABS'and also had
discussion on the various issues relating to ABS mechanism. Tamil Nadu
Biodiversity Board in association with Glz-ABS project have also organized an
interaction session with subject experts on implementation of the Biological Diversity
Acl 2002 with special reference to abs mechanism and formation of BMC on 04th
November at the office of ramir Nadu Biodiversity Board, chennai. Besides, the
Nepal delegates undertook a fierd visit to Tiruporur Biodiversity Management
Committee (village level governance) and lrular community.

il2

3. Second Session of the lndia-France JWG meeting: The 2d Session of the

lndia-France Joint Working Group on Environment meeting was held on 18rh & '19h

November, 2019 in MoEFCC, in which the Secretary, NBA had participated and

made a presentation on " BD Act and the on{oing worldprojects related to
Biodiversity'.
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5. Orientation-cum-Awareness and implementation of ABS regulations in

agricultural research. The National Academy of Agricultural Research

Management (NAARM), Hyderabad organized two day " Management Development

Program (MDP) on Orientation-cum-Awareness and implementation of ABS

regulations in agricultural research" on 22nd & 23'd January 2O2O al ICAR-NAARM,

Hyderabad. The Technical Officer (Benefit Sharing), NBA participated in the

workshop and made presentation on '7BS implementation process, sfatus and

challenges with reference to agicultural research ln lndia".

6. Consultation meet on Digital Sequence lnformation: Pursuant to the decision

adopted in the Meeting of the Conference of Parties

(COP-14), CBD secretariat invited parties to report on how domestic measures

address benefit-sharing (ABS) arising from commercial and non-commercial use of

digital sequence information ("DSl') on genetic resources and address the use of

"DSl'for research and development. Towards this, MoEFCC, NBA and UNDP have

jointly convened consultation meet on Digital Sequence lnformation with Ministries /

departments, organizations and experts on 3oth July, 2019 at MOEFCC, New Delhi

to understand the landscape of work on DSI undertaken in the country. ln

continuation, a second consultation meeting with stakeholders concerned like

industries, departments and individual experts was organized by the NBA in

partnership with UNDP lndia and Biotech Consortium lndia Limited (BCIL) on '14rh

February, 2020 at the UNDP, New Delhi.

7. 136 Conference of the Parties to the Convention on the conservation of

Migratory Species of wild animals (CMS COP 13):

The Convention on Migratory Species (CMS), also known as the Bonn

Convention, aims at conserving terrestrial, aquatic and avian migratory species

throughout their range. lndia hosted the 13th Conference of the Parties to the

ConventionontheconservationofMigratorySpeciesofwildanimals(CMSCoP13)

in Gandhinagar, Gujarat from 15th to 22d February' 2020'

TheSideeventon"lnnovativeapproachestoachieveAichiBiodiversityTarget

1'l" has been organized jointly by CBD, MoEFCC, NBA and UNDP on 17th February
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2020. Hon'ble Minister for Environment, Forests and Climate Change Shri Prakash

Javadekar; Ms Elizabeth Maruma Mrema, Acting Executive Secretary of CBD, Dr

Uma Devi, lFS, Additional Secretary, MoEFCC, Dr. Sujit Kumar Bajpayee, Joint

secretary, MOEFCC, officials from NBA / State Biodiversity Boards and delegates

from other countries have graced the occasion.

Decision: The information submitted in this regard was noted

Action: NIL

55.21: Any other item (s) with the permission of the Chair

55.2'1.1: To consider Proceedings of the 59th meeting of the Expert Committee

on Access and Benefit Sharing held on 05th - 06th March, 2020

The 59h meeting of the Expert Committee on Access and Benefit Sharing (EC

on ABS) was held on 5h & 6ft March 2O2O at the National Biodiversity Authority,

Chennai. A total of 286 applications were placed before the EC for examination.

2. Pursuant to the decision taken in the 44h Authority meeting, 166 Form-lll

applications, "19 Form-l applications and 7 Form-ll applications were recommended

for approval by the EC on ABS are being cleared by NBA Secretariat by sending

draft agreements to the applicant for execution.

3. Further, the EC considered 75 applications under OM issued by the MOEFCC
and to convey the decision of EC for 1.1 applications to the applicants.

Decis ion:

(a) The Authority approved the recommendations of the 59th EC on ABS.

(b) The Authority ratified the action taken on the j92 applications.

(c) The Authority considered the timerine for revying higher percentage of the
benefit sharing on the oM cases and agreed that higher percentage of benefit
sharing to be revied from the date of commerciar activities and for the same
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activities in future, higher percentage to be levied for the period five years and

may be renewed, as appropriate.

(d) lt was noted that eight applicants (Appl.no.3495, 3595, 3542, 3560, 3562, 3476,

3554, 3688) contravened the provision of the BD Act and Authority decided to

take appropriate action against the applicant.

The National Biodiversity Authority and United Nations Development

Programme have jointly launch6d 'Biodiversity Samrakshan lnternship Programme

during the foundation day celebration of NBA on 1st October 2019. The objec'tive of

thb program is to aftract dytamic and creative youngsters, who are willing to leam

about natural resource management and biodiversity conservation and to ergage

them in the activities of NBA and UNDP. Eleven intems have now been seleqted

through a competitive process.

2. Considering the utility of this program, it is proposed to expand ils scope and

provide of such intems, at least 507o, to the SBBs/UT-Biodiversity Council, NBA and

MoEFCC. A total of 20 interns are proposed to be engaged in 2020-2021 at a total

cost of Rs. &4 Lakhs. Efforts to be made to raise additional resources from agencies

such as UNDP to engage more intems to work with all SBBs.

}.(

Action: Secretary

56.21.2: To expand the scope of the NBA-UNDP Biodiversity Samrakshan

lnEmship Programme

Declsion: Members agreed to the proposal of expanding the scope of the NBA-

UNDP Biodiversity Samrakshan lnternship Programme by engaging interns and

placing them in the sBBs/urs, NBA & MoEFCC' 
Action: secretary

rhe meeting ended with vore of thanks * "*rllffi. AUA^,
(J.Justin Mohan), /.
secretav, NBn(
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To

Dr. Rajani jaiswal,
Manager - Intellectual Property,

DCM Shriram Limited,
Plant Variety Protectio&
Contractual and Relationship Managemenl
Plot No.234, B-Block, Kavuri Hills Phase - II,
Hyderabad - 500 033.

lq.o1 ' Z'zo

Madam,

Sub: Execution of agreement for Accessed of Bioresource for Commercial

Utilization application under Section 3 read with Section 19 (1) of the

Biological Diversity Acf 2002 and Rule 14 of the Biological Diversity Rules,

2004 - reg.

Ref: Application in Form - I received by this office on 12.72.2078.

With reference to your application cited in referencg preferred under Section 3

read with Section 19(1) of the Biological Diversity Act, 20[.2 arrd, Rule 14 of the Biological

Diversity Rules, 2fiX for "Accessed 220 varieties ol Momorilica spp. for Commercial

Utilization" mentioned therein, an agreement is enclosed herewith to enable you to

execute and send two copies of Stamp Paper Agreements (in Indian Rs.20/- Non Judicial

Stamp Paper) duly signed, at the bottom of every page of the agreement including

schedules along with signature of witnesses, within one month from the date of receipt of

this letter.

Further, you are informed tha! pursuant to the coming into force of Nagoya

Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of the

Party to the Protocol to provide at the time of access, a permit or equivalent document as

evidence of prior informed consent (PIC) and mutually agreed terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (AB9CH). This permit

or equivalent document will serve as an internationally recognized certificate of

compliance (IRCC) which can be used as an evidence of access approval granted by the

competent Authority as per the provisiors of the Biological Diversity Act,2002.

National Biodiversity Authority
?tds da ftEEdr qikd-{'I

{Statutory body of[linnlry of Environment, Forestand Climate Change Govemntenl0flndia)
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ln view of t}re same, the format of permit or equivalent document is enclosed

herewith. This format has colurrrns that have an option to mark certain information as

confidential in natue. It is requested that, those information which in your opinion are to

be kept confidential need to be specified in the enclosed format enabling NBA to furnish

only such non-confidential information with ABICH. This will help in strengthening the

monitoring mechanism of the movement of biological resources and/or associated

knowledge between the user and the provider countries and also enhance transparency

about the utilization of the biological resources and/or associated knowledge. In case of

non-receipt of filled IRCC format along with the signed stamp paper agreements it will

be deemed that you do not require any specific information to be kept confidential by the

NBA.

On receipt of the same, the National Biodiversity Authority will grant approval in

the form of a written agreement duly signed by the authorized officer of the Authority.

)

[. Justin Mohan)
Secretary, NBA

Encl.: 1. Copy of Agreemenu

2. IRCC Format.
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AGREEMENT FOR ACCESS AND BENEFIT SHARING

Form-l - Access for Commercial Utilization

(thd* the Biological Diaersity Act, 2002 aail Rules, 2004 anil Guiilelines on ABS Regulations, 2074)

(This Agreement is made under the context of Office Memorandum No.

C-12025/8/15-C9III dated 10.09.2018 issued by MoEF&CC under para 4 and 5)

This Agreement is made and entered on this day ol ..... ... .2O20 at Chennai, lndia

Between

National Biodiversity Authority, a statutory body established under the Biological

Diversity Acl, 2002, having its head office at 5h Floor, TICEL Bio Park, Taramani,

Chennai-600 113, Tamil Nadu, India (hereafter 'NBA"), acting tfuough and

represented by the Secretary, NBA/ authorized signatory of NBA" being the person

authorized to execute this Agreement.

And

DCM Shriram Limited, incorporated or registered in India, having address at 2'd

Floor (West Wing), Worldmark 1, Aerocity, New Delhi - 1-L0 037,India (hereafter the

"Applicant"), acting through and represented by Dr.Paresh Verma, Presiden! being

the person authorized to execute this Agreement on behall of the Applicant as

specified in Arurex C.

Hereafter, refened to ns the " Parties" and indioidually as a " Party" .

WHEREAS the NBA is the authority established under the Biological Diversity Act,
2002 (hereafter "the Act") authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefits arising out of the use of biological resources, knowledge and practices
associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.3090)
received on 72.72.2078 under the Biological Diversity Rules, 2001 (hereafter the
"Rules, 20M") to seek approval from NBA;

WHEREAS under the Rules and the guidelines on access to biological resources
and/or associated knowledge and benefit sharing regulations, 2014 made under the
Act, the approval shall be in the form of a written agreement duly executed between
the Parties (hereafter the "Agreement");
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AND the Parties have entered into this Agreement for access and benefit sharing
according to the terms and conditions set out below.

NOW the Parties agree as follows:

1. Definition

For the purpose of this Agreement, the expression "Effectizte Date" shall mean
the date on which both the parties sign this Agreement. In case the parties sign
on different dates, the effective date shall be the date signed by NB,\.

2. Terms and Conditions of the Agreement

2.1 Grant of approval

The NBA hereby grants approval for the accessed/accessing biological
resources and/ or associated knowledge as described in Annex A for the
purpose of commercial utilisation subject to such other terms and
conditions set forth in this Agreement.

2.2 Scope and extent

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes.

2.3 Period

2.3.1 Period of Access - The period of access under this agreement is NiI.

2.3.2 Peioil of Agreemmt - This Agreement shall remain in force for a
period of (3) three year from the effective date of this Agreement.

The period of this Agreement may be extended by way of an

amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force

until the Applicant fulfils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the

Applicant shall share benefits as specified under Schedule A of this

Agreement as long as the Applicant derives monetary benefits out

of the utilisation of the aPProved quantity of biological resources.

2.4 Transfer to third party or by operation of law
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The rights conferred under this Agreement and the approval granted is

non-transferable and non-assignable to any third party except as

provided by law.

3. Obligations of the Applicant

3.1 The Applicant shall share benefits as stipulated under Schedule A.

3.2 The Applicant shall also pay such sum, if any, as levied by the Biodiversity
Management Committee(s) for the accessedr/ collected approved quantity
of biological resources from its/ their concerned jurisdiction(s).

3.3 The permission granted to the Applicant is limited to that granted by the

NBA in Annex-B of Schedule B of this Agreement. All other activities of
the Applicant which require NBA's prior approval will need to be applied
separately in the concerned Form under Rules, 20O1.

3.4 The Applicant shall minimize env onmental impacts of collecting

activities.

3.5 The Applicant shall abide by all the terms and conditions of the

Agreement and other related legislations in force including any clearances

required from the concemed authorities, such as the Chief Wildlife
Warden in protected areas and forest authorities in other forest areas.

3.6 The Applicant shall, in the event of any material changes in the

management or the shareholding of the Applicant tlrat alters the control
structure of the Applicant including changes brought by a transfer of
business units, acquisitiory merger, demerger or any other kind of
corporate restructuring, intimate and submit all related documents to
NBA within 90 days from the completion of that event. Subsequent to the

said intimation, NBA shall decide whether this Agreement shall be

amended as per clause 13 or a fresh approval is required. NBA's decision
in this regard shall be final.

3.7 The Applicant shall have India as its first source of supply and/or
cultivation of biological resources for the commercial utilization of
biological resources/commercialization of IPR as the case may be.

3.8 The Applicant shall in the event of any breach of this Agreement pay
such compensation commensurate with the damage incurred to the
Republic of India or to the benefit claimers as decided by the appropriate
forum.

3.9 The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the concemed

l.
\\"
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c..-
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benefit claimers as the case may be, together with supporting documents.
This may be submitted to NBA as specified from tirne to time and such
records shall be retained for at least three (3) years after the termination
of this Agreement.

3.10 NBA shall have the right to regulate /monitor the activities approved
under this Agreement, by itself or through any appropriate agency as it
may deem fit.

3.11 In case the activities lead to an invention and an application for an IPR is

made, prior approval of the NBA shall be obtained as required under
Section 6 of the Act.

3.12 The Applicant shali not transfer the resuits of Research to any person
without NBA's prior Approval.

3.13 The applicant shall take proactive steps to educate their staff, partners and
collaborators about the provision of the BD Act,200'2.

3,14 Being aware of the requirements under the Biological Diversity Act, the
applicant hereby undertakes to comply with its provisions in all future
activities.

3.15 The applicant shall organize awareness programs within 3 months from
the date of execution of this agreement with regard to the compliance of
the BD Act and submit a detailed repot within one month from the

conclusion of the Awareness program conducted by the applicant.

3.1,6 Status Reports

3.15.1 The Applicant shall submit a status report for each repotring year

not later than two months of the end of each reporting year in the

prescribed format of NBA.

3.1,6.2 Non-submission of the status report within the stipulated time
period in relation to corunercial utilization of biological resources

andf or knowledge associated thereto will be construed as a

breach for which penalty may be irnposed by NBA under clause

6 of this Agreement.

3.17 Deposit of aoucher specimen -



The.Applicant shall deposit the voucher specimen of biological material

in the institutions notified as designated repositories by the Central

Government and the receipt received from such designated repository
shall be submitted to NBA within 30 days from the date of first access of
the approved biological resources.

4. Fair and Equitable Benefit Sharing

4.7 The Applicant shall share benefits as per Schedule A in monetary mode.

4.2 The Applicant shall make the payment preferably by way of demand draft
or any other approved mode of payment and the same shall be drawn in
the name of "National Biodiversity Fund".

5. Written Notice

5.1 Any communication including serving notices under this Agreemen!

shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned

hereunder.

If to NBA:

The Secretary, NBA, 5*' Floor, TICEL Bio-Park, CSIR Road, Taramani,

Chennai600 113, Tamil Nadu, India.
E-mai-l:- secretary@nba.nic.in

If to the Applicant:

5.2 Notice is deemed to have been given if duly communicated in accordance
with the Indian Contract Act,1872 and the Information Technology Act,
2000 and related Indian legislations.

5.3 Any change in the address/email address/ fax of the Parties shall be
notified to the other Party within 15 days of such change by way of a
notice.

Jr3
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5. Procedure for imposing penalty in case of breach.

Page 5 of 11

DCM Shriram Limited, at 2"4 Floor (West Wing), Worldmark 1, Aerocity,
New Delhi - 110 037, India.



6.1 If NBA has prirna facie evidence to the effect that the Applicant has

committed a breach of any of the terms of this Agreemen! NBA shall send

a written notice to the Applicant communicating the default or details of
the breach within 30 days of the discovery of that event, giving an
opportunity to be heard to the Applicant.

6.2 The Applicant shall within 30 days from the date of serving of such notice
respond in writing to NBA.

6.3 Upon receiving such explanation from the Applicant, NBA shall take into
account the explanation and decide if there is a breach committed by
Applicant or not. In the event that the NBA does not receive such

explanation from the Applican! NBA shall send final notice to the
Applicant. If the Applicant responds within 30 days, NBA shall be taken
into account the explanation and decide on the breach. If the Applicant
does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

6.4 In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of
this Agreement, NBA has the power to issue any order executable under
section 53 of the Act including imposition of penalty of a sum which may
extend to one lakh rupees as determined by NBA from time to time and
in addition direct the Applicant to pay such compensation cornmensurate

with the damage incurred by the Republic of India or the benefit claimers.

6,5 Penalties imposed by NBA under this clause shall be in addition to any
recovery of any monetary benefits due, compliance with directions or
orders issued by NBA and without prejudice to any other rights under

this Agreement.

6.6 Notwithstanding any of the clauses above, in addition to imposition of
penalty, if the breach or default committed by the Applicant amounts to

violation of any of the provisions of the Act, appropriate legal proceedings

shall be initiated under Section 61 of the Act.

7, Termination and Revocation

7 Jl, Subject to clause 2.3, the Agreement shall stand automatically terminated

on the completion of the period agreed to between the Parties including

the period of extension agreed to, if any. On terrnination, the Applicant

shall comply with obligation under clause 7.3.

$\
Page 6 of 11
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7.2 During the subsistence of this Agreement, the Applicant shall have an

option to initiate termination of this Agreement by sending a request to

NBA in the form of a notice stating valid reasons for the same. On receipt

of the same, it shall be the discretion of NBA to accept the reasons

specified by the Applicant or not. In the event of its decision to terminate,

NBA shall intimate to the applicant by way of a notice within 90 days of

making the decision. On receipt of such a notice from NBA, the applicant

shall comply with clause 8.3.

7.3 Upon termination of the Agreement, the Applicant shall :

7.3.1 Immediately cease all use of biological resources and/or knowledge

associated thereto.

7.3.2 Pay all outstanding dues including the benefit sharing amount and

submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

7.4 NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the

Rules, 2fiX or if the applicant performs activities contrary to any

restriction or prohibition imposed by NBA or under the Act and Rules,

2004.

7.5 In case of death of the Applicant, before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8. Liabilities and Indemnification

8.1 NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access and/or termination of
this Agreement on any grounds whatsoever.

8.2 The Applicant shall be solely responsible for any claims by third parties
arising from the Applicanfs acts or omissions in the course of performing
this Agreement and under no circumstances shall the NBA be held
responsible or liable for any claims by such third parties.

8.3 The Applicant shall pay such sum for breach committed by the Applicant
as determined by NBA under clause 6 of this Agreement which is in
addition to the compensation commensurate with the damage incurred
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by the Republic of India or the benefit claimers that the Applicant is liable (
to pay as decided by the appropriate forum.

8.4 The Applicant shal indemnify and save NBA and its employees,

members and officers, from and against all claims, demands, losses,

damages, costs (including attorney fees), actions, suits or other
proceedings, all in any manner based upon, arising out of, related to,

occasioned by or attributable to, any acts or conduct of the Applicant, its
employees or agents, (whether by reason of negligence or otherwise) in
the performance by or on behalf of the Applicant of the provisions of this
Agreement or any activity undertaken or purported to be undertaken
under the authority or pursuant to the terms of this Agreement.

9. Confidentiality

9.7 Upon request from the Applicant, NBA shall keep as confidential that
information which is desired to be kept as confidential by the Applicant.

9.2 Notwithstanding the above, conlidential inlormation may be disclosed by
NBA to the extent required by any law or regulation or order of any

authority established by law having jurisdiction over any of the Parties or
in the opinion of NBA such disclosure becomes necessary to deal with any

emergency situations, or national or public interest .

10. Arbitration

10.1 In case any dispute or difference arises out of the interpretation of any

clauses of the Agreement, either of the Parties may give the other Party a

notice clearly identifying and providing details of the dispute. On receipt

of such notice by the other Party, the Partiei shall try to settle such

dispute/ difference amicably between them by negotiating in good faith

within 30 days of the receipt of such notice.

L0.2 If the dispute or difference is not resolved by such negotiations within the

period mentioned, the dispute or difference shall be referred to the sole

arbitrator appointed by NBA.

10.3 The arbitration shall be governed by the Arbitration and Conciliation Act,

1996 and the rules framed thereunder. The place of arbitration shall be

Chennai, India.



Page 9 ofll -t C..-

loq\

11. Governing Law and ]urisdiction

11.1 This Agreement is governed by and is to be construed in accordance with
the laws of India without regard to the principles of conllicts of laws

subject to the provisions of arbitration clauses to this Agreement.

11.2 In the event of a dispute or difference not settled tluough arbitration as

specified in clause 1Q the Parties shall irrevocably and unconditionally
submit to the appropriate court of jurisdiction in Chennai.

11.3 As regards all other aspects and the terms and conditions not provided
for this in this Agreement, they shall be govemed by the provisions of the

Act read with Rules and Regulations made thereunder.

1L.4 This Agreement shall not in any way constitute or be presumed to
constitute a partnership or a joint venture or a joint enterprise in any way
or for any purpose between the Parties hereto or make the parties in any
way liable as partners of or as agents for one another.

12. Severability

121 If any part of this Agreement is declared or held improper or unjustifiable
or invalid by a Court of Law for any reasory the deficiency or invalidity of
that part shall not affect the validity of the remainder which will continue
in full force and effect and be construed as if the Agreement had been
executed without the invalid portion.

L22 However the remainder of the Agreement shall not come into force unless
the remainder is consistent with the declaration or order or judgment of
the Court.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the parties,

unless agreed upon by the Parties, in writing, and signed on behalf of each
Party by their duly and legally authorized persons and such amendment shall
be made as a supplementary agreement along with Annexes, as applicable.

1,4. Entirety of Agreement

)s,-l

10.4 The award of the Arbitrator shall be final, conclusive and binding on the

Parties. The Arbitrator shall be competent to decide whether any matter

or dispute or di{ference referred to him falls within the purview of
arbitration.
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This Agreement constitutes the culmination of . all prior negotiations, a
understanding, representations and commitments and sets down the

complete terms and conditions of Agreement between the parties as to the

subject matter.

15. Annex and Schedules

1.5.1.. The Schedules and their Annexes attached to this Agreement or
Schedule that may be added subsequently by way of an amendment
under the provisions of this Agreement, shall form an integral part of
this Agreement and shall be binding on the Parties.

15.2. This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by
the Applicant and both shall constitute one and the same instrument.

IN WITNESS WHEREOF the parties hereto have signed in this Agreement on the

day month and the year aforesaid in this Agreement.

Signed by the Authorized person of the

Authority

For National Biodiversity Authority

Signed by the Applicant

For the Applicant

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address
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SCHEDULE A - BENEFIT SHARING COMPONENT

The applicant shall pay the benefit sharing at 0.5% on the annual gross ex-factory sale

minus govemment taxes of the product from the date of commercial utilization.

SCHEDULE B - ANNEXES TO BE ATTACHED

ANNEX A - Details of biological resources/quantity o{ biological resources and/ or
knowledge associated thereto and geo$aphical locations

ANNEX B - Details of commercial utilization

ANNE( C- Authorization made by the Applicant (if any) for signing the Agreement

ar',d/ or access the biologkal resources and/ or knowledge associated

thereto
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PERMIT OR ITS EQUIVALENT CONSTITUTING AN INTERNATIONALLY
RECOGNTZED CERTTFTCATE OF COMpLTANCE (tRCC)

lnternationally Recognised Certificate of Compliance (IRCC) is a globally recognised
compliance certificate that serves as an evidence of the decision by the Parties to grant
permit to the Applicant. The permit issued by the National Biodiversity Authority (the
competent national authority under the Nagoya Protocol) will facilitate generation of IRCC
and will be published online in the Access and Benefit Sharing Clearing House (ABSCH)
(httos ://absch. cbd. inU)

By procuring an IRCC, the Applicant can globally demonstrate their legal compliance with
the domestic Access and Benefit Sharing (ABS) legislation (in the present case with the
Biological Diversity Act, 2002 and Rules, 2004). Applicant can also keep certain
information confidential, as the IRCC document is publicly available. For this purpose, the
Applicant shall fill in the following details as given in the table below:

Please sign the form and attach it along with the signed stamp paper ABS
Agreement and submit to NBA.

Applicant(s) Signature

Disclaimer: Please note that the above format does not constitute an access permit in itself
and only validates the permit.

Particulars
Details about the nature of information

(Please tick (/) if yes or No)

1
Name of the Applicant

Do you require
confidential?

your name to be kept

Yes / No

2 Subject matter of approval

Do you require the keywords that describes or
indicates the biological resources/ knowledge
for which the approval was given to be kept
confidential?

Y*/ No

4 Type of activity to be undertaken
using the subject matter of
approval

Do you require the activiu
(research/commercial utilisation/bio-survey
and bio-utilisation/lPRltransfer of biological
resources/knowledge) to be carried out using
the approved biological resources/knowledge
to be kept confidential?

Yes / No

S.
No

Do you require the biological resource{
knowledge for which the approval was given to
be kept confidential?

Yes / No

Keywords that describe the
sub.lect matter of approval
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National Biodiversity Authority
ildq AE ftftrdr urftrowr

(Statutory hdy of MrnisCI of Environrnnt, Foresl and Climate Change Govemmentol lndia)

*NNExUet -Rt9 ,+l
"nrcf,;f.

'ra
J. Jusfin Mohan, IFS
Secretary
itr rql 4-1125t l07l
8 19l 14 125.1 l0?4
S secrctarylru nba.nic.in O wrv$.ubaindia.org

5'' Floor, CSIR Roatt TICEL Bio Park
Taranrani. Chennai - 600 I 13. Tamil Nadu, lndia

s qi rra, Svs3{r&[R +s. er{Fd qtd qrdt

rrq0r, W-morr: 6F-a arE qrd

NBA/rech Appt/ e / 3ow / 1e / 20-21 / 9 CC

v
Dr. Ralani ;aiswal,
Manager - Intellectual Property,

DCM Shriram Limited,
Plant Variety Protectio&
Contractual and Relationship Management

Plot No.234, B-Block, Kavuri Hills Phase - tr,
Hyderabad - 500 033.

Madam,

B3 er'*,X -nl7 06+030

lV'o'7.Zo_z.uc_

Sub: Execution of agreement for Accessed of Bioresoulce for Research

application under Section 3 read with Section 19 (1) of the Biological

Diversity Act, 2002 and Rule 14 of the Biological Diversity Rules,2004 - reg.

Ref: Application in Form - I received by this office on 12.72.2018.

With reference to your application cited in reference, preferred under Section 3

read with Section 19(1) of the Biological Diversity Act 2002 and Rule 14 of the Biological

Diversity Rules, 2fiX for "Accessed 220 varieties of Momordica spp. for research purpose"

mentioned thereirl an agreement is enclosed herewith to enable you to execute and send

two copies of Stamp Paper Agreements (in lndian Rs.20/- Non |udicial Stamp Paper) duly

signed, at the bottom of every page of the agreement including schedules along with

signature of witnesses, within one month from the date of receipt of this letter.

Further, you are informed that, pursuant to the coming into force of Nagoya

Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of the

Party to the Protocol to provide at the time of access, a permit or equivalent document as

evidence of prior informed consent (PIC) and mutually agreed terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (ABSCH). This permit
or equivalent document will serve as an intemationally recognized certificabe of
compliance (IRCC) which can be used as an evidence of access approval granted by the

competent Authority as per the provisions of the Biological Diversity Ac! 2002.
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In view of the same, the format of permit or equivalent document is enclosed

herewith. This format has columns that have an option to mark certain information as

confidential in nature. It is requested that, those information which in your opinion are to

be kept confidential need to be specified in the enclosed format enabling NBA to fumish

only such non-confidential information with AB9CH. This will help in shengthening the

monitoring mechanism of the movement of biological resources and/or associated

knowledge between the user and the provider countries and also enhance transparency

about the utiliz6ti6l of the biological resources and/or associated knowledge. In case of

non-receipt of filled IRCC format along with the signed stamp paper agreements it will

be deemed that you do not require any specific information to be kept confidential by the

NBA.

On receipt of the same, the National Biodiversity Authority will grant approval in

the form of a written agreement duly signed by the authorized officer of the Authority.

Yours faithIully,

(]. fustin Mohan)
Secretary, NBA

Encl.: 1. Copy of Agreement.

2. IRCC Format

2
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AGREEMENT FOR ACCESS AND BENEFIT SHARING

(Form-I - Access for Research)

(Uniler the Biological Diaersity Act, 2002 anil Rules, 2004 anil Guidelines on ABS Regulations, 2074\

(This Agreement is made under the context of Office Memorandum No.

C-12025/8|15-CS-III dated 10.09.2018 issued by MoEF & CC under para 4 and 5)

This Agreement is made and entered on this ..... .. day of 2020 at

Chennai, India.

Between

National Biodiversity Authority, a statutory body established under the Biological

Diversity Act, 2002, having its head office at 5h Floor, TICEL Bio Park, Taramani,

Chennai600 113, Tamil Nadu, India (hereafter 'NBA"), acting through and

represented by the Secretary, NBA/authorized signatory of NBA, being the person

authorized to execute this Agreement.

And

DCM Shriram Limited, incorporated or registered in India, having address at 2nd

Floor (West Wing), Worldmark 1, Aerocity, New Delhi - 11,0 037,India (hereafter the
"Applicant"), acting through and represented by Dr. Paresh Verma, President, being
the person authorised to execute this Agreement on behalf of the Applicant as

specified in Annex C.

Hereafier, referred to as the " Parties" and indioidually as a "Party" .

WHEREAS the NBA is the authority established under the Biological Diversity Act,
2002 (hereafter "the Act") authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefiS arising out of the use of biological resources, knowledge and practices
associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.30Qe
received on U2.12.20181 under the Biological Diversity Rules, 20ol (hereafter the
"Rules,20(X") to seek approval from NBA;

WHEREAS under the Rules and the guidelines on access to biological resources
and/or associated knowledge and benefit sharing regulations, 2014 made under the
Act, the approval shall be in the form of a written agreement duly executed between
the Parties (hereafter the "Agreement");
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AND the Parties have entered into this Agreement for access and benefit sharing
according to the terms and conditions set out below.

NOW the Parties agree as follows:

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes.

2.3 Period

2.3.1, Perioil of Access - The period of access under this agreement is NiI.

2.3.2 Period of Ageement - This Agreement shall remain in force for a

period of [3] tfuee years from the effective date of this Agreement.

The period of this Agreement may be extended by way of an

amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force

until the Applicant ful{ils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the

Applicant shall share benefits as specified under Schedule A of this

Agreement as long as the Applicant derives monetary benefits out

of the utilisation of the approved quantity of biological resources'

2.4 Transfer to third party or by operation of law

1. Definition

For the purpose of this Agreement, the expression 'Effectioe Date" shall mean

the date on which both the parties sign thG Agreement. In case the parties sign
on different dates, the effective date shall be the date signed by NB,t

2. Terms and Conditions of the AEeement

2.1 Grant of approval

The NBA hereby grants approva! for the accessed,/accessing biological
resources andf or associated knowledge as described in Annex A for the
purpose of research subject to such other terms and conditions set forth in
this Agreement.

2.2 Scope and extent



Jvr
*\-

The rights conferred under this Agreement and the approval granted is

non-transferable and non-assignable to any third party except as

provided by law.

3. Obligations of the Applicant

3.1 The Applicant shall share benefits as stipulated under Schedule A

3.2 The Applicant shall also pay such sum, if any, as levied by the Biodiversity
Management Committee(s) for the accessed/collected approved quantity

of biological resources from its/their concemed jurisdiction(s).

3.3 The permission granted to the Applicant is limited to that granted by the

NBA in Annex-B of Schedule B of this Agreement. All other activities of
the Appiicant which require NBA's prior approval will need to be applied

separately in the concemed Form under Rules, 2()o[.

3.4 The Applicant shall minimize environmental impacts of collecting

activities.

3.5 The Applicant shall abide by all the terms and conditions of the

Agreement and other related legislations in force including any clearances

required from the concerned authorities, such as the Chief Wildlife
Warden in protected areas and forest authorities in other forest areas.

3.6 The Applicant shall, in the event of any material changes in the
management or the shareholding of the Applicant that alters the control
structure of the Applicant inchrding changes brought by a transfer of
business units, acquisition, merger, demerger or any other kind of
corporate restructurin& intimate and submit all related documents to
NBA within 90 days from the completion of that event. Subsequent to the
said intimation, NBA shall decide whether this Agreement shall be
amended as per clause 13 or a fresh approval is required. NBA's decision
in this regard shall be final.

3.7 The Applicant shall have India as its fust source of supply and/or
cultivation of biological resources for the commercial utilization of
biological resources/commercialization of IpR as the case may be.

3.8 The Applicant shall in the event of any breach of this Agreement pay
such compensation commensurate with the damage incurred to the
Republic of India or to the benefit claimers as crecicied by the appropriate
forum.

Page 3 of 11
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3.9 The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the concerned

benefit claimers as the case may be, together with supporting documents.

This may be submitted to NBA as specified from time to time and such
records shall be retained for at least three (3) years after the termination
of this Agreement.

3.10 NBA shall have the right to regulate /monitor the activities approved
under this Agreement, by itself or through any appropriate agency as it
may deem fit.

3.11 In case the Applicant intends to commercially utilize the biological
resources for which access was approved under this Agreemen! the
Applicant shall take prior approval of NBA.

3.12 In case the activities lead to an invention and an application for an IPR is

made, prior approval of the NBA shall be obtained as required under
Section 6 of the Act.

3,13 The Applicant shall not transfer the results of Research to any person
without NBA's prior Approval.

3.14 The applicant shall take proactive steps to educate their staft partners and

collaborators about the provision of the BD Act, 2002.

3.15 Being aware of the requirements under the Biological Diversity Act, the

applicant hereby undertakes to comply with its provisions in all future
activities.

3.1.5 The applicant shall organize awareness programs within 3 months from

the date of execution of this agreement with regard to the compliance of

the BD Act and submit a detailed report within one month from the

conclusion of the Awareness Program conducted by the applicant.

3.17 Status Reports

9.17.7 The Applicant shall submit a status report for each reporting year

not later than two months of the end of each reporting year in the

prescribed format of NBA.

3.18 Deposit of ttoucher specimen -
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The Applicant shall deposit the voucher specimen of biological

material/ type specimens in the institutions notified as designated

repositories by the Central Government and the receipt received from
such designated repository shall be submitted to NBA within 30 days

from the date of first access of the approved biological resources.

4. Fair and Equitable Benefit Sharing

4.7 The Applicant shall share benefits as per Schedule A in monetary mode.

4.2 The Applicant shall make the payment preferably by way of demand dralt
or any other approved mode of payment and the same shall be drawn in
the name of "National Biodiversity Fund".

5. Written Notice

5.1. Any communication including serving notices under this Agreemen!
shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned

hereunder.

If to NBA:

The Secretary, NBA, 5tl' Floor, TICEL Bio-Park, CSIR Road, Taramani,

Chennai-600 113, Tamil Nadu, India.
E-mail:- secretary@nba.nic.in

If to the Applicant:

DCM Shriram Limite4 2"d Floor (West Wing), Worldmark 1, Aerocity,
New Delhi - 110 032 India.

5.2 Notice is deemed to have been given il duly communicated in accordance
with the Indian Contract Act,1872 and the Information Technology Act,
2000 and related Indian legislations.

5.3 Any change in the address/email address/ fax of the parties shall be
notified to the other Party within 15 days of such change by way of a
notice.

6. Procedure for imposing penalty in case of breach.

Page 5 of 11
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6.7 If NBA has prima facie evidence to the effect that the Applicant has

committed a breach of any of the terms of this Agreement, NBA shall send

a written notice to the Applicant communicating the default or details of
the breach within 30 days of the discovery of that event, giving an

opportunity to be heard to the Applicant.

5.2 The Applicant shall within 30 days from the date of serving of such notice
respond in writing to NBA.

6.3 Upon receiving such explanation from the Applicant, NBA shall take into
account the explanation and decide if there is a breach committed by
Applicant or not. In the event that the NBA does not receive such

explanation from the Applicant, NBA shall send final notice to the

Applicant. If the Applicant responds within 30 days, NBA shall be taken
into account the explanation and decide on the breach. If the Applicant
does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

6.4 In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of
this Agreement NBA has the power to issue any order executable under
section 53 of the Act including imposition of penalty of a sum which may
extend to one lakh rupees as determined by NBA from time to time and

in addition direct the Applicant to pay such compensation commensurate

with the damage incurred by the Republic of India or the benefit claimers.

5.5 Penalties imposed by NBA under this clause shall be in addition to any

recovery of any monetary benefits due, compliance with directions or

orders issued by NBA and without prejudice to any other rights under

this Agreement.

5.6 Notwithstanding any of the clauses above, in addition to imposition of

penalty, if the breach or default committed by the Applicant amounts to

violation of any of the provisions of the Act, appropriate legal proceedings

shall be initiated under Section 61 of the Act.

7. Termination and Revocation

7.7 Subject to clause 2.3, the Agreement shall stand automatically terminated

on the completion of the period agreed to between the Parties including

the period of extension agreed to, if any' On termination, the Applicant

shall comply with obligation under clause 7'3'

7.2 During the subsistence of this Agreement, the Applicant shall have an

option to initiate termination of this Agreement by sending a request to
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NBA in the form of a notice stating valid reasons for the same. On receipt

of the same, it shall be the discretion of NBA to accept the reasons

specified by the Applicant or not. In the event of its decision to terminate,
NBA shall intimate to the applicant by way of a notice within 90 days of
making the decision. On receipt of such a notice from NBA, the applicant
shall comply with clause 8.3.

7.3 Upon termination of the Agreemen! the Applicant shall :

7,3.1 Immediately cease all use of biological resources and/ or knowledge

associated thereto.

7.3.2 Pay all outstanding dues including the benefit sharing arnount and

submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

7.4 NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the

Rules, 2004 or iI the applicant performs activities contrary to any

restriction or prohibition imposed by NBA or under the Act and Rules,

2004.

7.5 In case of death of the Applicant, before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8.1 NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access and/or termination of
this Agreement on any grounds whatsoever.

8.3 The Applicant shall pay such sum for breach committed by the Applicant
as determined by NBA under clause 6 of this Agreement which is in
addition to the compensation commensurate with the damage incurred
by the Republic of India or the benefit claimers that the Applicant is liable
to pay as decided by the appropriate forum.

8. Liabilitiesand Indemnification

8.2 The Applicant shall be solely responsible for any claims by third parties
arising from the Applicant's acts or omissions in the course of performing
this Agreement and under no circumstances shall the NBA be held
responsible or liable for any claims by such third parties.
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8.4 The Applicant shall indemnify and save NBA and its employees, ,-
members and o(ficers, from and against all claims, demands, losses,

damages, costs (including attorney fees), actions, suits or other
proceedings, all in any manner based upon, arising out of, related to,
occasioned by or attributable to, any acts or conduct of the Applicant, its
employees or agents, (whether by reason of negligence or otherwise) in
the performance by or on behalf of the Applicant of the provisions of this
Agreement or any activity undertaken or purported to be undertaken
under the authority or pursuant to the terms of this Agreement.

9. Confidentiality

9.1, Upon request from the Applicant, NBA shall keep as conJidential that
information which is desired to be kept as confidential by the Applicant.

9.2 Notwithstanding the above, confidential information may be disclosed by
NBA to the extent required by any law or regulation or order of any
authority established by law having jurisdiction over any of the Parties or
in the opinion of NBA such disclosure becomes necessary to deal with any
emergency sifuations, or national or public interest .

10. Arbitration

10.1 In case any dispute or difference arises out of the interpretation of any
clauses of the Agreement, either of the Parties may give the other Party a

notice clearly identifying and providing details of the dispute. On receipt

of such notice by the other Party, the Parties shall try to settle such

dispute/ difference arnicably between them by negotiating in good faith

within 30 days of the receipt of such notice.

10.2 If the dispute or difference is not resolved by such negotiations within the

period mentioned, the dispute or difference shall be referred to the sole

arbitrator appointed by NBA.

10.3 The arbitration shall be governed by the Arbitration and Conciliation Act,

1996 and the rules framed thereunder. The place of arbitration shall be

Chennai, India.

10.4 The award of the Arbitrator shall be final, conclusive and binding on the

parties. The Arbitrator shall be competent to decide whether any matter

oldisPuteordifferencereferredtohimfallswithinthepurviewof
arbitration.
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11.. Governing Law and Jurisdiction

1.L.1 This Agteement is governed by and is to be construed in accordance with
the laws of India without regard to the principles of conllicts of laws

subject to the provisions of arbitration clauses to this Agreement.

LL.2 In the event of a dispute or difference not settled tfuough arbitration as

specified in clause 10, the Parties shall irrevocably and unconditionally
submit to the appropriate court of jurisdiction in Chennai.

L1.3 As regards all other aspects and the terms and conditions not provided
for this in this Agreement, they shall be govemed by the provisions of the

Act read with Rules and Regulations made thereunder.

11.4 This Agreement shall not in any way constitute or be presumed to

constitute a partnership or a joint venture or a joint enterPrise in any way

or for any purpose between the Parties hereto or make the parties in any

way liable as partners of or as agents for one another.

12. Severability

121 If any part of this Agreement is declared or held improper or unjustifiable
or invalid by a Court of t-aw for .rny reason, the deficiency or invalidity of
that part shall not affect the validity of the remainder which will continue
in full force and effect and be constmed as if the Agreement had been

executed without the invalid portion.

12.2 However the remainder of the Agreement shall not come into force unless
the remainder is consistent with the declaration or order or judgment of
the Court.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the parties,

unless agreed upon by the Parties, in writing and signed on behalf of each
Party by their duly and legally authorized persons and such amendment shall
be made as a supplementary agreement along with Annexes, as applicable.

1,4. Entirety of Agreement

This Agreement constitutes the culmination of all prior negotiations,
understanding, representations and commitments and sets down the
complete terms and conditions of Agreement between the parties as to the
subject matter.
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15. Annex and Schedules

15.1. The Schedules and their Annexes attached to this Agreement or
Schedule that may be added subsequently by way of an amendment
under the provisions of this Agreement, shall form an integtal part of
this Agreement and shall be binding on the Parties.

15.2. This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by
the Applicant and both shall constitute one and the same instrument.

IN WITNESS WHEREOF the parties hereto have signed in this Agreement on the

day month and the year aforesaid in this Agreement.

Signed by the Authorized person of the

Authority

For National Biodiversity Authority

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address

Signed by the Applicant

For the Applicant

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address

r-
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SCHEDULE A - BENEFIT SHARING COMPONENT

The Applicant shall pay an upfront payment of Rs.6,60,000/ - (Rupees Six Lakhs Sixty
Thousand Only) to the National Biodiversity Authority before the execution of the
Agreement.

220 BR (Varieties) x 1 unit x 1 time x 3000 (Agri./market) = Rs.6,60,000/-

SCHEDULE B - ANNEXES TO BE ATTACHED

ANND( A - Details of biological resources/quantity of biological resources and/ or
knowledge associated thereto and geographical locations

ANNEX B - Details of research

ANNEX C- Authorization made by the Applicanr (if any) for signing the Agreement

atdf or access the biological resources and/or knowledge associated

thereto

,..6
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advisorlaw@nba. nic. in

(

Email

Execution of agreement for Accessed of Bioresource for Research
(application No. 3O9O) - reg

From

Subject

To

Cc

: K. Chitrarasu <advisorlaw@nba.nic.in> Fri, )ul 17,2020 04:05 PM

: Execution of agreement for Accessed of 126 attachments
Bioresource for Research (application No. 3090) -
reg

: rajani jaiswal < rajani.jaiswal@bioseed.com >

: paresh verma <paresh.verma@bioseed.com>,
Tamilarasan (Legal Section) M

<tamil@nbaindia.in>, stephen
<stephen@nbaindia.org >

NBA/Tech Appt / e / 3O9O / le / 20-21. / e66
(through email onlyl

Date t t7.07.2020
To
Dr. Rajani |aiswal,
Manager - Intellectual Property,
DCM Shriran Limited,
Plant Variety ProtectiorL
Contractual and Relationship Management,
Plot No.234, B-Block, Kavuri- Hills Phase - II,
Hyderabad - 500 033.

I of ?

Further, you are irLformed tha! pursuant to the coming into force of Nagoya

Madam,

Sub: Execution of agreement for Accessed of Bioresource for Research
rpplication under Section 3 read with Section 19 (1) of the Biological
Diversity Act,2002 and RuIe 14 of the Biological Diversity Rules,2004 -
reg.

Ref: Application in Form - I received*by this office on 72.12.207g.

with reference to your application cited in reference, preferred under section 3
read with section 19(1) of the Biological Diversity Act, 2002 and RuIe 14 of the
Biological Diversity Rules, 2004 for "Accessed 220 varieties of l?ono(lica spp. for
research purpose" mentioned therein, an agreement is enclosed herewith to enable
you to execute and send two copies of stamp paper Agreements (in rndian Rs.20/-
Non Judicial stamp Paper) duly signed, at the bottom of every page of the agreement
including schedules along with signature of witnesses, within one month from the
date of receipt of this letter.



mail
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Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of
the Party to the Protocol to provide at the time of access, a permit or equivalent
document as evidence of prior informed consent (PIC) and mutually agreed terms
(MAT) and make it available to the CBD Access and Benefit sharing Clearing House
(ABICH). This permit or equivalent document will serve as arr internationally
recognized certificate of compliance (IRCC) which can be used as an evidence of access

approval granted by the competent Authority as per the provisiors of the Biological

Diversity Act, 2N2.

In view of the same, the format of permit or equivalent document is enclosed

herewith. This format has columns that have an option to mark certain information as

confidential in nature. It is requested that, those inJormation which in your opinion are

to be kept confidential need to be specified in the enclosed forrnat enabling NBA to

furnish only such non-confidential information with ABrcH. This will help in
strengthening the monitoring mechanism of the movement of biological resources

and/or associated knowledge between the user and the provider countries and also

enhance bansparency about the utilization of the biological resources and/or
associated knowledge. In case of non-receipt of filled IRCC format along with the

signed stamp paper agreements it will be deemed that you do not require any specific

information to be kept confidential by the NBA.

On receipt of the s.rme/ the National Biodiversity Authority will grant approval
in tlre form of a written agreement duly signed by the authorized officer of the

Authority.

Yours faithfully,

4/-

fl. |ustin Mohan)

Secretary, NBA

Encl.: l. Copy of Agreement.
2. IRCC Format.
3. Copy of Notification of Designated National Repositories

Desi gnated repositories-2008. pdf
285 KB

- Designated-repositories-2012.pdf
431 KB

- Designated-repositories-2013.pdf
806 KB

2O-Jul-20, l0:45 A
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- IRCC Form.pdf
528 KB

- FORM-I - AGREEMENT O.M. Research.docx
30 KB

- New - secretaryletterpad research,docx' 218 K8

I
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Email

Re: Execution of agreement for Accessed of Bioresource for Research
(application No. 3090) - reg

From : rajani jaiswal <rajani.jaiswal@bioseed.com> Sat, Jul 18, 2020 04:41 PM

Subject : ile: Execution of agreement for Accessed of
Bioresource for Research (applicatlon No. 3090)
- reg

To : K. Chitrarasu <advisorlaw@nba.nic.in>

Cc : paresh verma < paresh.verma@bioseed.com >,
tamil@nbaindia. in, stephen@nbaindia.org

Dear Sir,
I acknowledge receipt ofyour mail and the atlachments
Thanks and Regards

I Rajani Jaiswal, Ph. D.
I

I Manager-lntellectual Property, Plant Variety Protection, Contractual and

I RelationshipManagement

Bioseed Research India, a Division of DCM Shriram Limited

o$

p. 04067066672 m: + 91 9949014790
a: Plot No. 234, B Block Phase ll, Kavuri Hills

Hyderabad - 500 033, Telangana, lndia
w: bioseed. com I india I : https :/funryW. demshrjra meQfnl

e: rajani.jaiswal@ bioseed.com

On Fri, Jul 17 , 2020 at 4:15 PM K. Chitrarasu <advisorlaw@nba.nic.in> wrote:
NBA/Tech Appl/ 9 / 3O9O / 79 / 20-21. / 966

(through email onlyl

Date:17.07.2020
To
Dr, Rajani Jaiswal,
Manager - lntellectual Property,
DCM Shriram Limited,
Plant Variety Protection,
Contractual and Relatiorship Managemen!
Plot No.234, BBlock, Kavuri Hills Phase - II,
Hyderabad - 500 033.

DCM SHRIRAM

Madam,

Sub: Execution of agreement for Accessed of Bioresource for
Research application under Section 3 read with Section 19 (1) of the

BIOSEED
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advisorlaw@nba.nic.in
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L

Email

From

Subject

To

Cc

Re: Execution of agreement for Accessed of Bioresource for Utilization ( application
No. 3O9O) -reg

Email

: rajani jaiswal < rajani.jaiswal@bioseed.com >

: Re: Execution of agreement for Accessed of
Bioresource for Utilization ( application No. 3090) -reg

: K. Chitrarasu <advisorlaw@nba. nic. in >

: paresh verma < paresh.verma@bioseed.com >,
tamil@nbaindia.in, stephen@nbaindia.org

Tue, lul 28,2020 11:57 AM

Dear Sir,

Thanks for your mail

We would like to inform you that the Form I application -NBA"/Tech Appll9l3090l l9l20-21 1965

was filed for obtaining the Biological Resource (BR)- Momordica.spp. for Research p-g1plgC

Therefore, according to our understanding the ABS
agreement for commercial utilization ofthe said BR is not applicable to the said Form I application.

Thanks and Regards

Rajani Jaiswal, Ph. O.

Manager-lntellectual Property, Plant Variety Protection, Contractual and Relationship
Management

Bioseed Research lndia, a Division of DCM Shriram Limited
BIOSEEO

&
:r 04067066672 'r + 91 9949014790
;: Plot No. 234, B Block Phase ll, Kavuri Hills

Hyderabad - 500 033, Telangana, lndia
'a bioseed.com I india / ; https: //www.dcmshrira

e: l3jani.jaiswal@bioseed.com

On Fri, Jul 17,2020 at 4:10 PM K. Chitrarasu <advisorlaw@nba.nic.in> wrote:
NBA/rech Appl / 9 / 3O9O / 19 / 20-21 / 965

(through email onlyl

To
Dr. Raiani Jaiswal,
Manager - Intellectual Property,
DCM Shriram Limited,
Plant Variety Protection,
Contractual and Relationship Management,
Plot No.234, B-Block, Kavuri Hills Phase - II,
Hyderabad - 500 033.

OCM SHRIRAM

https://email.gov.in/h/printmessage?id=27239&tz=Asia/Kolkata&xim= 1

Date :17 .07 .2020

1/3

7 t31t2020
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Email

Fwd: Execution of agreement for Accessed of Bioresource for Utilization (
application No. 309O) -reg

A u;tL xuet'' - R ,17
e51

advisorlaw@nba.nic.in

c--
\>)

From

Subject

To

Cc

: K. Chitrarasu < advisorlaw@nba. nic. in >

: Fwd: Execution of agreement for Accessed of
Bioresource for Utilization ( application No. 3090) -reg

r rajani jaiswal < rajani.jaiswal@bioseed.com >

: Saranya. Legal Section <saranya@nbaindia.in >

Fri, Aug 14,2020 12:44 PM

With respect to the trailing email,this is to to inform that as per decision of the
Competent Authority, NBA has sent the benefit sharing agreement for both research and commercial
utilization. It is expected ofthe applicant to execute both the agreemenls as directed by NBA to proceed
further. To clariS on the benefit sharing component of commercial utilization agreement it is clearly
mentioned that, when the applicant is going for commercialization of the product shall pay the benefit
sharing of0.57o on annual gross ex-factory sale minus Govemment taxes ofthe product from the date of
commercialization.

Hence, both the research agreement and commercialization agreement has been sent to
you for signing. In case, ifyou are not going for commercialization, it is not applicable to you. But in case,

ifyou are going for commercialization, signing ofagreement is mandatory.

Regords,
K.Chitrorosu,
Advisor(low),NBA

From :'rajani jaiswal" <rajani.jaiswal@bioseed.com>
To: "K. Chitrarasu" <advisorlaw@nba.nic.in>
Cc: "paresh verma" <paresh.verma@bioseed.com>, tamil@nbaindia.in,
stephen@nbaindia.org
Sent: Tuesday, July 28, 2020 11:49:30 AM
Subject: Re: Execution of agreement for Accessed of Bioresource for Utilization (

application No. 3090) -reg

Dear Sir,

Thanks for your mail.

We would like to inlorm you that the Form I application -NBA/Tech Appll9l3090l19/20-21/965
was filed for obtaining the Biological Resource (BR)- Momordica spp. for Research plJIplSC
and not for commercial utilization. Therefore, according to our understanding the ABS
agreement for commercial utilization of the said BR is not applicable to the said Form I application.

Thanks and Regards

Rajani Jaiswal, Ph. D

https://email.gov.in/h/printmessage?id=C:25998&tz=Asia/KolkataSxim= 1 1/8

al1412020

Dear Madam,
Sub: Execution of agreement for accessed Bio resourc e( Momordica spp,) for research

and commercial utilization -reg
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Bioseed Rcscarch lndir
Division of DCM Shrir.m Limited Plant
Plol No. 234, B Block,
Phase I I., Karuri Ilills..
Hyderabad-500031
Telangana. India

RY8

@l \tll\ C-

Rsjrni Jsisw.l, Ph. D.
Mana8er- lntellcctual Property,
Variety Protection,
Contmctual and Relationship Managemenl
e-mail: Rajani.Jaiswal@bioseed.com

Fax: +91 40 67066606

BIOSEED

September 2, 2020
Via Courier

To,
The Secretary,
The National Biodiversity Authoriry (NBA),
5tn Floor, TICEL Bio Park,
CSIR, Road, Taramani,
Chennai -600 ll3

Subiect: Execution ofAgreement for Access of Biological Resource Form I application
under Seclion 3. Section l9 and Rule l4 of the Biolosical Diversity Act, 2002 and
Rules 2004

Your Ref: NBA/Tech Aooll9l3090ll9/20-Zl1966t email dt. 17 .7 .20

Dear Sir,

Thank you for sending the draft of the Agreement for execution by us to complete the process of
obtaining NBA approval to access Momordica spp. for research purpose, as mentioned in our
application cited above.

Sir, you are kindly aware that as per the 'Procedure for access to biological resources and/ or
associated traditional knowledge for research or bio-survey and bio-utilization for research' notified
under Guidelines on Access to Biological Resources and Associated Knowledge and Benefits
Sharing Regulations, 2014, in The Gazette of lndia dated 2l November 2014, the Agreement may
include the upfront payment by applicant only in case the accessed biological resource has'high
economic value'. As clearly mentioned in our application, we are seeking approval to access above
biological resources solely for'Research' and not for'Commercial utilization'. The sole purpose of
conducting research on the said biological resources is to find out whether any useful product or
technology of high economic value could be developed from these biological resources. Therefore,

e biol ical resource do not have hi h economic value. There fore, we are unable to
understand why an upflront fee of Rs. 6,60,000/- has been included in Schedule A of the
Agreement. May we also request you to please share as to how this upfion t fee was arrived at.

owever, if we are able to develop a useful product or technology through research conducted on
these biological resources, which may be commercialized, we will be obligated to take NBA's prior
approval, as per clause 3.12 of the agreement, and also comply with the ABS guidelines of the
NBA which would in force at that time.

In view ofthe above, we request you to kindly send us the revised Agreement draft after removing
the upfront payment in Schedule A ofthe Agreement.

Thanking you.

Si ly

Rajani Jaiswal

o$
DCM SHRIRAM

Eiosoed Research lndia, Plot No. 234, 8-8lock, Kavud Hills Phase - ll, Hyderabad - 500 033, lndia. Ph : +91 40 6706 6666, Fax : +91 40 6706 6606, www.bioseed.com

Registered Office : DCM Shriram Ltd..2* Floor (West Wing), Worldmark 1, Aerocity, New Delhi-110 037. lndia.

CIN No. L74899DLi989PLC34923
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Aulhorty Mail ' Applicalron rn Form - I Clarillcationon fixing Lrpfront payment for res"rr" ,rr?; ,"t(d,

:._ - \ I

N g ,... 
Rameshkumar R <exelegal2@nb aindia'org> 

/ U

Application in Form - l- Clarificationon fixing upfront payment for research (3090)
( - reg'

NBA Technical <techbs@nba.nic.in> Fri, Oct 23, 2020 al6:23 PM
To: rajani.jaiswal@bioseed.com
Cc: Ramesh kumar legal <exelega12@nbaindia.org>, Anandhakumar <techasstb@nba.nic.in>

NBArTech Appl/9/309O/ 19 120-21 125341

To

(Through cmail only) Datc 23.10.2020

Dr. Rajani Jaiswal,
Manager - Intellectual Prop€rty, Variety Protection.

Contracrual and Relationship Ma[agement,
Bioseed Rescalch India, (Division ofDCM Shriranr Linri(ed)
Plot no.234, B-Block, Kawri Hills PhascJI,
Hyderabad 50(D33.
Email : rajani jaiswal@,bioseed.com

Madanr.

Sub: Applicarion in Form - I Clarification on fixing upfront payment for rescarch - rcg.

Rei Your lette!'dated 2nd September 2020.

This has rcfcrcucc to your commu cation citcd abovc, whcrcin you lral'e raiscd ccrtain concerus on executiog thc
cnt with NBA. The following are the conccms raiscd and rcspousc ofNBA:-

2. In view of the above, you are requested to submit two copies of the duly signed agreenrent by the applicant's
authorized representative at end of each page and send it to NBA within 15 days frorn the date of receipt of this
communication for taking further action. The upfront payment should be paid before execution of the agreement.

Please ackoowledge the reccipt.
Yours faithfully,

sd/-

(J. Justin Mohan)

Secretary, NIIA

Sl.no. (lonccrns raiscd Rcsponsc of NBA

l It was slatcd that upfront paymc[t
is applicablc only for high
cconomic valuc spccics. as pcr
thc gazcttc notificatioo and
infonned that thc accesscd

biological rcsources which arc
not having lrigh ccononric valuc.

lt is to infonrr thal thc application has bccn filcd undcr the amncst!
schcmc introduccd by the MoEFCC for obtaining post facto approval for
thc rcscarch cooductcd on thc biological resourccs, without obtaining
prior approval of NBA. Whilc considcring the application, the Authoriry
fixcd tlrc upfioot palmrcnt as rvell as stipulated othcr conditions to thc
applicant tbr compliance.

Further. the applicant has commercialized thc nerv hybrids.rparental linc
devclopcd fronr thc accessed biological resources-

2
It *'as also requested to share
as to ho\r this upfront fee u'as
arrivcd.

The upriout paliment \r'as calculated based on the guidelines u,hich are
available ill the NBA's u.ebsite luww.nbaindia.org).

http://nbaindia.orgluploaded/pdf/Guidelines_for_Upfront_Paymcnt.pdf

htrns //mait oooole.com/mail/u/0?ik=c1adAaff39&vrew=ot&search=all&oermmsoid=mso -ly"3A16813/7144797 998434&dsot=l &simDl=mso-fyo3A1 .. . 1/2

4.
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:l Letter- 3090.pdf
357 K

https://mail-google.com/mail/u/0?ik=c1adBaff39&view=pt&search=all&permmsgid=msg-f%3AJ8a1347144797998434&dsqt='1&simpl=msg-fo/o341...212
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To,
The Chairman, ' , ( \
The National Biodiversity Authority (NBA), ,r' -' Dt.13.01.2021
5'h Floor, TICEL Bio Park,

CSIR, Road, Taramani, I I f , \
Chennai -600tt3 \,i!t, li\-r'

.:' ;p 
1\'

Subject: Removal of upfront payment in Schedule A to lhe benefit-sharins ase€ment in

respect ofapplication numbers 3120- 3090 and 3074

NBA Rei I N BA/Tech A U9 13 l20t 19 I l9-20t3246 dated t 6. t2.2020

NBA hA 212534 d ted 020

t

2

3) NBA/Tech Aool/91307 4ll9l20-2112533 dated 23.10.2020

)\ \
L(

"),o fh-[2)
We write with reference to the captioned subject and the above-referenced co n tcatlons

We had sought for the waiver ofthe upfront payment clause vide letter dated September 2, 2020 in the

proposed benefit-sharing agreements, because the Cuidelines On Access To Biological Resources

And Associated Knowledge And Benefit-Sharing Regulations, 2014 ("2014 Regulations") does not

authorize the imposition ofsuch upfront payment in our case

We reiterate that these applications were filed specifically pursuant to the Oflice

t8
(t

randunr No F.N.C- 12025/8/ I s-CS-ll I dated Septernber 10, 2018, Ministry of Environment,
ic st and Climate Change (MoEFCC), Covernment of India under which the NBA allowed any and

Dear Sir,

F

all entities to seek ex post facto approvals under the Biological Diversity Act, 2002 for any

activitieVaccessions in the past. The aforesaid Office Memorandum was purportedly issued as a

direction by the Central Covemment under Section 48 ofthe Act, which states tiat such directions are

binding on the NBA. The Office Memorandum states that such applications for ex post factor
approvals would be considered in accordance with law, as if in the ordinary course. Having expressly

invited such applications, including caption applications filed by us in those terms and conditions, rve

humbly submit that for the NBA to now threaten reprisals and legal proceedings is unfair and a
violation of legitimate expectations, apart from it being a violation ofSection 48 ofthe Act.

We humbly subrnit and reiterate that under the 2014 Regulations, monetary benefit-sharing is

referred to in Regulations 3-4, both of which pertain to access for commercial utilization or for bio-
survey and bio-utilization for commercial utilization. None of our eight applications falls in this
category. Regulation 7 and Regulation 9 are also inapplicable to our case because our applications do

not concern the transt'er of any results of research or seek of IPR. Regulation 12, which is limited to
transfer ofaccess material to third parties, is also inapplicable to our case. In the circumstances, since

our application pertains only to resealch, under regulatious, no question of monetary benefits even

arise at this stage. Undoubtedly, if and when this researclr results in any commercial benefits. we

would gladly conrply with the appropria

such benefiIs

Bioseed Research lndia, PIol No 234. B.Block, Kavun Hills Phase

Registered Oflice : DCM Shriram Ltd..2'

1

)1
7-

lt-,,r.t .-1 l' \.al ',

I

k

CIN No. L74899DLlS89PLC34923 r
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Moreover, under Annexure I to the aforesaid 2014 Rcgulations, up-front payrnent is only onc

option or nrode for sharing nrorelary benefits. 11 is nol mandatory in all cases. Ralher, rvhen tlris is

read in the light of the proviso to Regulation l(2), it is clear thal such option or mode of upfront

paynrenl applies only iu tlre cases of biological resources having "high economic value" and even

then, the said proviso only says that the benefil-sharing agreement "may" contain a clause for such

upfi'ont paynrent and that too, "as agreed between tlre NBA and applicant". Therefore, it is humbly

submitted that even assuming without conceding that monetary benefits sharing even applies to our

case, the 201 4 Regulations do not apply for up-fronl payment.

Further, the calculation mentioned in Schedule A to the proposed agreements assumes,

without any legitinrate basis in law or in fact, that the benefit-sharing quantum for each accession is 0

3000. We humbly summit that there is no rationale or basis for this number.

We had only sought to put forth our submissions on the matter for your appropriate

consideration. Therefore, we are shocked that your good self has threatened to initiate further action.

We humbly request for this response to be taken on record and no action be taken against us. We

reiterate and submit that the upfront payment clause may be removed.

We further pray that before any decision is reached by the NBA, we may be granted a

personal hearing in the mafter.

Yours Sincerely,

VermaP

Research Director,
Bioseed Research India, a Division of DCM Shriram Ltd.
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Kanth imeenaksh i P <yplegal2@n ba ind ia.org>

virtual hearing- 22.02.2021 -reg.
2 messages

Kanthimeenakshi P <yplegal2@nbaindia org> Sat, Feb 20. 2021 at 12.35 PM
To: adarsh@akrlaw.in, "cc: Paresh Verma" <paresh.verma@bioseed.com>, Rajani Jaiswal
<rajani.jaiswal@bioseed.com>
Cc: "K. Chitrarasu" <advisorlaw@nba.nic. in>, srexeadmnl <srexeadmn 1@nbaindia.org>

Sir/Madam,

As directed by Advisor (Law), NBA, I am writing this email to confirm the Mrtual hearing as requested by the
applicant before the competent Authority, NBA. The virlual hearing date is fixed on 22.02.2021 @ 5.00pm in the
evening. The link for the meeting will be shared on 22.02.2021 (morning)
Kindly acknowledge the receipt of this email communication

Regards
Kanthi Meenakshi P
Young Professional ll,
Legal Section,
National Biodiversity Authority,
Taramani, Chennai.

Adarsh Ramanujan <adarsh@akrlaw.in> Sat, Feb 20,2021 al2:13 PM
To: Kanthimeenaksha P <yplegal2@nbaindia.org>, "cc: Paresh Verma" <paresh.verma@bioseed.com>, Rajani Jaiswal
<ra.jani.jaiswal@baoseed.com>
Cc: "K. Chitrarasu" <advisorlaw@nba.nic.in>, srexeadmnl <srexeadmn 1@nbaindia.org>

Dear Sir/Madam,

That is fine for me. Thank you

Best
AKR
Sent from mobile device. Excuse typos

From: Kanlhimeenakshi P <yplega12@nbaindia.org>
Sent: Saturday, 20 February 2021, 12:35 pm
To: Adarsh Ramanujan; cc: Paresh Verma; Raiani Jaiswal
Cc: K. Chitrarasu; srexeadmn l
Subject: virtual heating- 22.02.2021 aeg.
louoted te, hiddenl

lof I 2?-02-202t, 16..1I
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National Biodirzersity Authority
1A .,131',lory lxnly !nrk]r th, Mlf !lrv .l I .r , ,rrri'rrl I (,r-r1 i,.il (. ,\r rlt l l],I,(li r',nve,fnr..l oI Lnd i)

lel: !91 44 2254 1011

lax +9144 2254 1074
l:mail law@nbaindia.in
Wcb: wv!w.nbaindia.org

TICEL Bio Park,

s'hFloor, CSIR Road,

Taramani,Chennai - 600 113

Tamil Nadu, lndia.

NBA/ fech Ay>1>t/e/itt74/ P f I7,'(
To

Mr.Paresh Verrna,

Research Director,

M/s.Bioseed Ilesearch India, a Division of D.'M Shrirarn Ltd

Plot no:234, B-Illock, Kavuri Hills Phase- II,

Hyderabad- 500033.

0 Yours faithlully,

lo.08.202 r

N-
lo 8\,b

(K. CFIITRA RASU)
Advisor (tarv), NBA

6ir,
Sub: Procttdings of the Virtual heairq- 22.02.202'1,-rty,.

Ref. Your application NBA Appl: 3071,3090,3120 -Form - I rereived on 12.12_2018.

. with reference to the above-cited subject, Nahonal lliodiversity Authority has

conducted a Vktual hearing for 3 applicaticns (NBA Appl: 3074,3090,31.20) on 22.02.202-1 .

Kindly find the enclosed copy of the Proceedings for your compliance.

L

\\ Virtual hearing (original)

Copy to
Dr.Rajani Jaiswal, Manager -iP, plant varie[, protection, Grntrac{ual and RelationshipManagemen[ M/s.Bioseed Iresearch India, i'rot no:234, B- ock, Kavuri Hilrs phase- IIHyderabad- 5ooo33. r'qDc-',

.'ffi"
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Government of lndia

National BiodiversitY AuthoritY
(A statutory body underthe Ministry of Environment, Forests and Climate Change,

Government of lndia)
5th Floor, TICEL Biopark, CSIR Road, Taramani, Chennai - 600
'1 13, Tel: +91 44 2254 2777 11200 email. secretary nba.nic.in

PROCEEDINGS OF THE SECRETARY, NATIONAL BIODIVERSITY
AUTHORITY (NBA) DATED ryO42O2I

PRESENT: |. fUSTIN MOHAN IFS

Sub ect: Decision on Access and Benefit Sharing to be paid by M/s. DCM Shriram
Bioseed in Application No. NBAr/App1791f,120,N9O,307 4fl9-20

; '. 'As per the request of M/s DCM Shriram, a hearing was conducted on
22/02/ 2027 at 5.30 PM through virtual mode to decide on the Access and Benefit

. Sharing obligations of the company as per the provisions of the Biological Diversity
Ac, 2@2 and the Guidelines on Access to Biological Resources and Associated
Knowledge and Benefit Sharing Regulatiors, 2O14. The hearing was held as per the

' . provisions of RuIe 14 (9) and 18 (5) of the Biological Diversity Rules, Z)04 to give an
opportunity to the company of being heard in accordame with the Principles of
Natrlral fustice.

The company was represented by Adv. Mr Adatsh Ramanujar4 Counsef
Mr.Paresh vernu, Research and Product Developmen! Ms.Rajani Jaiswal, Manager,
Intellectual Properg' Managemen! M/s.DCM Shriram Bioseed. The arguments on
behalf of National Biodiversity Authorit5r were put for&r by Mr.KChitrarasu, Advisor
Law.

During the hearing the Advocate representing the company inforrned that the

taring is for tfuee s€parate Form I applications (NtsA Appl no: 312O,30}O, nZ4)
which n'ere filed for the actess of watermelon" cotton and bittergourd pertaining to
research. The applications were filed to avail the anuresq, schemi of tne UofEAtC.
He also informed that the issues were common to aII the 5 apprications. In this regard
the company had received 2 Access and Benefit sharing (AIi's) agreements fo, eaii of
the Form I applicatiory one agreement is for researar Jna the'otier is for commercialutili-ation and there after he submitted his detailed submissions.
Submission by the Applicant s Advocate Mr Adharsh Ramanujam:

1. The proposed ABS agreement (Apprication No. 3074) is for research. TheAdvocate contended that section 1i of the BD a.t uoa tf," Guidelines on
fns RSeulaUons , 202-14 provide for levying of afS.*f,rt in the case ofresearch on watermelorl cotton and bitter g;a, f""yir,g anS for research

Page 1 of 3
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H'ould not bt'applicablc. as the'1,21s not high economic species. He fulther
informcd that slnce applicant docs not know the results of the research antl
whcther it will benefit the company, levyillg of ABS upfront is not justifit d.

2. He'further submitted that Access for agriculture is to be seen from different
aspect. Section 2(0 of the Act defines Commercial utilization as:
"conlnrcrcifll utilization" nrcans end user of biological resources for conurcrcial
utilization such as dntgs, industrinl enzynrcs, food flal,ours, fragrance, cosnrctics,
enuisifers, oleoresins, alours, extrrcts and genes used for improoing crops attl
liuestock through genetic intentention, but does not includ.e conrtentional breedhg
or traditional practitcs in ux in any agia ture, lurticulture, Wultry, dsiry

farnting, aninul husbandry or bee kteping;
The Advocate argued that since agdcultural activities and conventional
breeding are exempted Irom the definitiory exemption from payrrent of
ABS should be invoked on the applicant and approvals should be accorded
by NBA without levying ABS.

3. The Advocate further submitted that ABS for agriculture related
activities are governed under the Protection of Plant Varieties and Farmers Right
Act, 2001 (PPVFRA Act) and the benefits in the form of benefit sharing are shared
with communities. He argued that BD Act should be restricted to commercial
iifuization pertaining to other industries and benefit sharing in the form of ABS
should not be levied by NBA for commercial production of seeds as seed companies
would be compe[ed to pay ABS twice to NBA and to the PPVFR Authority.

During the course of the arguments, Mr. Paresh Vernra, Head of the R&D of the
Company submitted that the ABS for all the tlree applications is fixed as Rs. 2

crores. The turnover of the company is less than Rs 300 crore. The applicant being
a listed company regularly conEibutes to CSR activities. He also added that while
availing the arrnesty scheme they were much transparent and concerned about

b.iog^g ,lI th.it germplasm accessions since 192 to the knowledge of NBA. As

part of research the applicant has paid ABS of Rs.15 lakfu for other applicatioru.

The applicant is lar,r' abiding and he added that so far, they have not
commercialized any product as the research is still ongoing. He argued that ABS of

Rs. 12 laklu levied by NBA in application no. 3120, Rs. 6.60 lakhs in apPlication no.

3090 and Rs. 2.19 lald6 in application no. 3074 is very high to be paid upfront as tlte

researclt has not been concluded.

Submissions bY Advisor Law, NBA

Shri. K.Chitrarasu, Advisor law argued that Access and Benefit sharing is art

internationally recognised Principle derived from 
-the. 

Convention on Biological

Oi""*iay 
".i"ndorJed 

in the Nagoya protocol. The National Biodiversity Authority

Lagl J"*,..y body has fixed tie upfront payment{or the aPplications filed under

;"-;;"t r.i"^" Lur"d on the existing norms' He stated that the ABS amount

would be harsferred to tl,e tom o"ities liiing in aleas from where the company has

accessed these biological ,"ro,ri".r. He fulthJr stated that the exemption provided

under the Act was restricted io iotut co-:rttrrtities and cultivators who use biological

resources for their o*tt ti'"UhooJ' h the case of comnanies who have accessed

biological resources *ith t";;;;Jiotu"t' they are tti"uy tluut" to pay the ABS

Page 2 of 3



amount. Hc further informed that the company need not take the approval of NBA if
they havc already taken the approval of PPVFRA. He argued the conrpany has
violated the provisions of the Act by accessing resources without approval and since
they have been brought under the amnesty scheme, they are liable to pay the benefit
sharing upfront.

Decision of the Competent Authority:

After hearing the arguments put forth by the Company and the [.aw Advisor of
NBA, the following decisions were taken: -

a. As the company is accessing biological resources with commercial motive,
the concessions provided to farmers who depend on such resources for their
livelihood cannot be extended to the company. Therefore, the company is liable to pay
the ABS fixed by NBA under the existing provisions of the Act.

b. Irrespective of the outcome of the research work, the company is liable to pay
ABS for accessing biological resources for research activities upftont as per the
existing rates fixed by the Authority.

c. The company can inform the areas ftom where these biological resources
were accessed and the activities for which tliey would Iike to use the ABS amount as

' per iefoon 27Q) of tlre Act so that NBA can ensure that the amount is used for the
same.

d. Approval will be accorded by NBA within a period of 30 days from the

.-. 
receipt of the ABS amount along with signed agreement from the C-ompany.

A
Secretary, NBA.

q. qfradE{, €nicRs
J. JUSIN MOI{AN, IFS

nfrq l secRETAfinr
d*cqsfreralctkfior

National gbdventity euhof ity
qF6 IG( / Govt of lndia

Sqi m, mfd qrdq*/ 56 Ftotr IICEL Birpnt
{q{fiirsR i-s / CS|R Road,

fr{q&r, +rt/ Taramani, Chennai- 600113.
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Details of Form - I liled by the Appellant (DCM) for Research

I Total Form - I filed (Applications) 39
2 Total agreements signed out of 39 applications i1
3 ABS amount paid out of 1 1 applications
4 ABS amount pending Nil

( "Nil' ABS lor 2
applicatiolt s)

l1

5 Applications on hold 2
6 Total Form - I cleared (sent to the Appellant for

signature)
22

7 Total applications under process 1

8 Total closed (Signed by NBA and the Appellant;
Approval granted)

3

TOTAL 39
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Ap. No.

oNt-tNt
APPLICATION

NUMBER

Applicant Name
Rec Date

rnrnl dd / yyyy
Form

t
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3
q

5

L

1

I
1
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13
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M/s. DCM Shiram Ltd 4/79/201,7
l7475

M/s DCM Shriram Ltd, lndia 4/24/2017
I

Cleared

M/s DcM shriram Ltd, lndia 7/24/201.8 I Cleared1815

21712078 ClearedM/s DCM Shriram Ltd, lndia1842

tL/74l2OLA IM/s- DcM Shiram ttd2344

M/s. DCM Shiram Ltd L2/312018 Oeared2346 656

M/s. DCM Shiram Ltd 7211012018 I Cleared2394

5t10t2019 Oosed293/. t\ius. DCM Shiram Ltd

It{/s. DCM Shiram Ltd il10nu9 Closed2936

ttlUs. DCM Shiram Ltd 5110t2019 tl Oosed2938

Iirt/s. DCM Shiram Ltd 5t10t2019 lt Ctosed2940

ttrUs. DCM Shiram Ltd 6t1212019 I Cleared

3066 i/Us. DCM Shiram Ltd d12no19 I Oeared

3070 IrrUs. DCM Shiram Ltd 611212019

3072 tvUs. DCM Shiram Ltd 6t1212019 Oeared

3074 tM/s. DCM Shiram Ltd 611212019 I Cleared

Mis. DCM Shiram Ltd I Cleared

3078 M/s. DCM Shiram Ltd 611212019 I

3080 M/s. DCM Shiram Ltd 6t1212019- Cleared

3082 M/s. DCM Shiram Ltd /
(d...

Cleared

3084 M/s. DCM Shiram Ltd \e !t""."a

I cSErHA\.

Status

Clcared

{v)

1494

I

deared

I

I

30&t

I Cleared

3076 6t12t2019

Cleared

I
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3086 M/s DCM Shiram Ltd

saqad

6t18t2019

6t1812019

r

o.
1
x

Y
o

?

3OBB M/s DCM Shiram Ltd

Clea red

3090 M/s DCM Shiram Ltd 6t18t2019 Cleared

3098 M/s DCM Shiram Ltd 6119/2019 Cleared

3100 N4/s. DCM Shiram Ltd 6t19t2019 Cleared

3102 M/s. DCM Shiram Ltd 6t19t2019 I Cleared

M/s. DCM Shiram Ltd 6t19t2019 I Cleared

3106 M/s. DCM Shiram Ltd 6120t2019 Cleared

3108 M/s DCM Shiram Ltd 6120t2019 I Cleared

31 10 M/s. DCM Shiram Ltd 6t20t2019 I Cleared

3112 M/s. DCM Shiram Ltd 6120t2019 Cleared

3114 lvVs. DCM Shiram Ltd 6t20t2019 I Cleared

31 16 M/s. DCM Shiram Ltd 6120t2019 I Cleared

J I tO M/s. DCM Shiram Ltd 6t20t2019 Cleared

3120 M/s. DCM Shiram Ltd 6t20t2019 I Cleared

3277 M/s. DCM Shiram Ltd 8t16t2019 I Cleared

3279 M/s. OCM Shlram Ltd 8t16t2019 Cleared

I Cleared3450' tl,Us. DCM Shimm Ltd 11t5t2019

3r'-52 Ms. DCM Shiram Ltd 11t5t2019 Cl ea red

12,12/2019 I Closed3535

t ClearedM/s. DCM Shiram Ltd 7/t/2o2o3571

1/37/2O2O Closed3648 7692 M/s. DCM Shiram Ltd

2/s/2020 I ClosedJtr r/ J 7713 M/s. DCM Shiram Ltd

th7 /2O2O IV Cleared377 M/s. DCM Shriram Limited4203

9/77/2020 IV clearedM/s. DCM Shriran]-LtflIc4 ,,4204 316

ttar -

Clea red

3 104

I

I

I

M/s. DCM Shiram Ltd

t
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4205 315 M/s. DCM Shriram Limited 9/11/2O2O Cleared

4206 314 M/s. DCM Shriram Limited s/t7l2o2o Cleared

43?9 M/s. DCM Shriram Limited Lu6/2O2O t Cleared

4330 M/s. DCM Shriram Limited 17/6/2O2O Cleared

) rN8A1202103027 DCM Shriram timited 9/23/2021 I U.P
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Up-front
payment
received
360000

60000
Nit

60000

3000

800000

5000

6000

18000

Nit

1322000
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No
App.
No.

OM ONLINE
APPLICATION
NUMBER

Applicant Name A.Signed Ag- Date Ag. Signed
FY-Year

A. Type

1 1498 M/s DCM Shriram Ltd,
lndia

A.Signed 28-03-2018 FY 2017-18 Research

2 2344 oM-l M/s. DCM Shiram Ltd A.Signed 15-02-2021 FY 2020-21 Research
3 zSdo oM-l 656 M/s, DCM Shiram Ltd A.Signed 07-10-2021 FY 2021-22 Research

4 2398 oM-l M/s. DCM Shiram Ltd FY 2020-21 Research

3066 oM-I A.Signed 16-11-2020 FY 2020-21 Research

6 3112 oM-l A.Signed FY 2020-21 Research

7 3114 oM-l A.Signed 02-09-2021 FY 2021-22 Research

M/s. DCM Shiram Ltd A.Signed 16-11-2020 FY 2020-21 ResearchI 3277

9 3lt v M/s. DCM Shiram Ltd A.Signed 16-11-2020 FY 2020-21 Research

M/s. DCM Shiram Ltd A.Signed 15-07-2021 FY 2021-22 Research10 3450

Dr. Paresh Varma,
Bioseed Research lndia
Ltd

A.Signed 16-08-2015 FY 2015-16 Research11 bJ4

+o,\

I cHE\l at

9000

A.Signed 16-12-2020

M/s. DCM Shiram Ltd

M/s. DCM Shiram Ltd 16-11-2020

M/s. DCIVI Shiram Ltd

Total
5l I r


